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REFERENCE BY THE SPEAKER

72" anniversary of the dropping of atomic bombs on the Japanese cities of
Hiroshima and Nagasaki

AT A& ¢ AT ARV, TUh] I1e BN 6 72 99 d 6 ST 3R 9 3R 1945
B HAN: R IR AT R A 99 fRR M 9, e SR SH1 AER J89-1184
g T U] o9 FEE § BRI T AN U A AT ol ST 9ol 8 ¢ 3N B ol ol
St R & forg ot @ |

72 99 & 915 ol W RN iR et & e 99 gAal #§ gy awen] fafeRe
& gUTEl B oA 3B B

IRA &1 ffean & Rigral & a0 939 31ge ofen W& € @21 89 e ok fRRar
T G & Ay ol v F91E B WRd Wqd ‘|d Wawg gRaT: & ot 1amasd <&@ Bl

e ot a1 Wt g # g=A] St & frege, IR aR & foy wea smeier o+ g8 B
MY, M & 3T B9 39 TR & SRIRT Bl G &1 qr avawR # wnfwy iR urgar
& HadT o b A AABR B DA BT Aol of IR Ueh W1 WY 89 HR qhd o
[T qui WA HINT HIH Hag |
S =t =y anf:
adeae (May all attain peace, may all be healthy — may all enjoy good fortune, may

none suffer misery and sorrow, OM!! Peace Peace Peace)

34 TE | U H GRAT] §F AE A difsd gu @fwmal & qe d oS ) A
wS ¥l

11.01 hours

(The Members then stood in silence for a short while.)

AT A 2 & o= Sf=: |




04.08.2017 8

A JehE @ FITdT TR 281

.. (raeT)
#t .. o= VS (FEgETR): e, §9 & e & 99y QL. (radm)
HON. SPEAKER: I will allow you after the Question Hour.

... (Interruptions)

A e ¢ § & W@ g [P FA%Ed SR & 918 MIDT qre BT Hidt G|

... (cgaum)
SHRI A.P. JITHENDER REDDY: Madam Speaker, I would like to raise an

important issue... (Interruptions) There are huge losses owing to GST
implementation... (Interruptions) We want to raise it for the sake of our State. I
will finish within two minutes... (Interruptions)
HON. SPEAKER: I will allow you after the Question Hour.
... (Interruptions)
M TR, s IS8 @ wEled, ¥8 U Heaql 99 &l WAl off Wt ¥El 99 £1... (@)
A JNLTE ¢ 37T YT AT DI, § MU Faga ek & a8 dre BT HibT G|
()
AR D& T $B GATS ol & &1 2| # D! earadd < @l gl § Fead iR &

IR 918 3D arel BT Al gl

.. (Fagr)
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11.04 hours
ORAL ANSWERS TO QUESTIONS
HON. SPEAKER: Question No. 281

(Q. 281)
Y Y HAR W eTE WRGAT, I A1 " #A Sff 7 9gd foga w9 9 SR e 7 iR

fqa SR & o & St aAf¥ed &ear g, gare <l gl (eE, WeR & 3R Wiay,
fcelt & S By IRTATA 8, g8 31ffrs AT BT Ta19 937 & 3R S9H A TRF ) AR &1
S99 954 9¢1 Tl W S W Y AN TR H g B AW §| AEENRG dR ), g o H
34l U & URT M R @1 B, 98 © fecell BT TN IR 9 W YOI gp-8r, FRier [0 B
g, 9 Igl ficell # 3ol 9’ @ ol ugad €1 9 A #41 Sft 57 dal 7 {6 R i
BT GO BIaT ©, S ARTT BT gofrol 81 ST B

A GeIa 2 3R ST TR 7 fF U @1 GO wR A & 9gd a9 BfoAs &
fasr T a8 ® T SR & ST BRD Hed © (b T8 Sl YD §HRI 8, SADI STl al
AEH B 3R B STHT AT, offhd SId g8l SDT SISl HR- B 91d 3Tl & 9 I Ped & (b
3MMUB! A a9 & d1e B 9 far S 21 g8 VAT SraragiRe a1 & b a8l & Siaey o8
w T fh 3MUdT A AEM & SR ST BT o1 3R T9 AT dw &1 fafy &t A
P SN B, A 9 BEd © [P IMUBT FHI A9 9Y B g AT (G a8 M Bfsas § U
ST 2 5 89 el SMY| Siaex U I8 [ B & &b AU &1 HEM & e 3HD] SaATA
PR AT SN ©, WY BRI o Sl 2| 98 90 Fea § 6 a8l W) 98 5l T8 9
g B |

JeTeT AT, S0 [Seoll @ Dl IRTATl ®F 7@l &I gl A w1 & 6 & ar
W ATI8TRG B A 2 foh TRT & STdex I & aRdled IWhexsiT § YhY HRd & 3R
T8l B Sfaed IUDT AT B A $7hR BR od ol AT I I8 7R AT SRUdTad § S
YR BN & Al 981 B Sidex Wl T B A bR PR < Bl

# S ArEdr g b U A wHImaiy & S, JTaegehdl B AJAR Sl SideR I
e xd & fb 3o oAl & SR g1 SeTSl BT A1MRY A1 a8 Sellsl BRI bl qaaTafy
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Ffeaq w1 =a1fey| fieell & S B SRUATA &, S© @ & A1 SISl WY, i e
YT BT T WHR BN AR T AN BT gl 8 T |
A Seaet @ Y G d A PR IS & (b 81, I8 T qlerl Ared &7
2 s AR I 2T, H g B @ g b @ 9 Aol & 9l Sdlee 1 tRl &
T SIS AR g & G B [fTaadt B WdR HET?
w@ReA 3R aRaR weamor w3t (st SFa Wt ASen): Heledl, WaW Ugell d1d A AT © B
S8l I ‘3Tl SfSAT SWIRC 3% AfShel A BT Fald &, ‘3l SiSAT ST 3i1h
Afedha AEve’ F Wy GagRll B < & oy Ue dEme w@nfid B gl satay wdat
e sifer $fear SXE=e 3ifh A AU’ A & STl BRI B 2| dfhd, 3dD A-
1T B A 7 gt B RS I # S @1 Yl B @ BRI @t 2

BH & IS W B PR W ol Th Al AT SfAT SR A ARSH AIgAS b
FHURAET DI BF TIA IR I8 © AR IAPT IR 891 faqa w0 4 3 21 “offar fean siege
3 ASHe AEAS # ol S B T @ T, IFD DA H BH AHI 1,563 I<H
TSI WS I8 & R | 3,119 BRIS W 39 W @ 8l 8l ol 39 W 4, g9 ‘3Alel

ST SRIRE 3% Afsha AEAS & [y B IR | &l

AN, B AN A ¥cd H Sl hofargsl ‘3l Sfedl SRS i Afshd Arses’

Gl €, SH AR, SR, BUNG &1 IR § ¥ 9gd 88 b SIUHS & MY T 3R
TAD ATH I d8 B Y B Ol fIATE B, SH AR B B oy I We B W Tl IR
& 9 3 FIRE a7 3@ 2

Sl b WA A < Bl §, TR Igl € gawer gl ® b afd fee A vere
DI R AT ST B, 1 B9 AP SR §cied Bd Bl 980 9 U9 D9 8, el g
Bfeed fl dex B Ahd §, offh U= &I 3ol Bdl & b Sl 33 8iffed § R

fear <y, sAfag I8 W YRR d¢ @ 2l Sometimes, they again refer back to

Safdarjung or Ram Manohar Lohia Hospital because that facility is available there.
I8l 98 a1 S AHhdT € 3R S U d1sh QAT &1 RIgued 3§ o S €, S8l W A &
SRRA BT B BT MU IS ALY, T At agrnm 7 IR oifa fw Sieye offn Afemd
TSI DT Dhex B @M gl g9 foly I8 93 & FdIy &1 91d © 3R IR <9 & fog 19 a1
qd & & sifd Sfear Sieye o Afedhd Agdy, g facell Famferdl argsr W qor
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FaR 3% YT DI $e3cT DAl ©, QMi Pl Hed B Y doid a1 I 2| I8 T H U

T ey &, ot giar # e i 9 Bl

N s FAR T e HEIGAT, AX QX TR BT A HAT S 4 fIga Sfa@ @ e 2
X S AT BH AT AU I H W Sd § O ISy w@eey e & d8d Il H -3
Bied a9 € 3R ¥ Bifced <& die & aRad ¥ IR 39 Jfaem 8 Sy, a1 odg 98d
& & IR o1 et o wsw| ofes, guiva & RIfT ¥ © 5 I @ e &
ded Sl giced a1¢ 9 8, FRiqe S9H o SRR &1 WY 4fFeT 21 § I8 gu amedl §

5 = AT WRey R & J8d 99 U SRUdTl | Siaed a1 WA & Sudedl Iy

M, 393 U o0 BRI A AAdR U8 B Bl DI R g IRDGR T AT HAT
ST HT?

N T B ASS: A WA o HYE F qed 39D (Y UBA DR E! 3| BH SAD
SIS & WA & foy 041 <d © 3R <l quic W <d 21 s9d Ao-d1 39
Ufdawicy @ fog 1 89 01 <d ©1 89 S =g RA1 sadude & fog 041 <d g, S9a!
o & forg O < € SR ST aRATE @l e dRd §1 39H e AR BT Sl
ITHT T AU SRAHCITH U 8, S9H STeHl Usdl 2l IS 7 I9H STel, A1 SRR I
SN U=Ield €, SWD d8d 8F 39D ol HUIC BNl

SHRI SANKAR PRASAD DATTA: Madam Speaker, thank you.

As all of us know, the expenditure which has been incurred for the purpose
of medicine and related medical expenditure in our country is less than many other
countries of the world. Here, my specific question is about the North-Eastern
States in general and the State of Tripura in particular. To the Question as to how
much expenditure was incurred on these States, the Minister has given a detailed
reply.

You can see that in the case of hospital strengthening, the North-Eastern
States of Arunachal Pradesh, Assam, Manipur and Meghalaya are getting more
funds than the State of Tripura. I am not unhappy. Of course, I am happy because
after all, our North-Eastern States are getting more money. But, as you know,
Tripura is the second most populous State in the North-Eastern region, but it is

getting only Rs. 250 lakh.
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In the case of hospital strengthening and also in the case of new
construction of hospitals, the State of Tripura is getting less amount. Our State
Government has sent so many proposals for the purpose of establishing a regional
cancer centre for prevention and research. Such a type of institution is necessary in
the North-Eastern region. So, our State Government has sent a proposal on 18"
February of this year. For establishing that centre only Rs. 400 crore is required. It
can cater to all the patients belonging to the North-Eastern States. So, one regional
cancer centre should be established.

Another proposal for establishing a regional nursing college has also been
sent and that proposal has been sent six times. The DPR has also been sent six
times.

HON. SPEAKER: What is your question?

SHRI SANKAR PRASAD DATTA: As per the initiative of the Central
Government, our Government has allotted three acres of land near the medical
college. My specific question to the Minister is this. I would like to know as to by
what time the amount which is required for the purpose of establishment of this
institute in the State of Tripura would be allocated so that the patients of the North
East get benefited.

SHRI JAGAT RAKASH NADDA: Madam, I would like to make it very clear to
the hon. Member that we do not differentiate between the States. There is a broad
policy which has been formulated under which the North Eastern States have got
their own parameters based on which allocation of fund is decided. In the same
way, there are high focus States, there are States which are not on high focus.
According to the disease and other things, high focus States are decided. The
envelope of the National Health Mission is decided according to the population
also. The State Programme Implementation Plan is with the State Government.
Whatever proposals come, your envelope is there and it is not differentiated from
State to State. There are States which have also got less because the proposals

have not come. I assure the hon. Member that within the envelope, whatever
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proposal will be coming from the State Programme Implementation Plan, we will
be considering it and giving the money accordingly.

As far as the Regional Cancer Institute is concerned, it comes under a
different head and certainly if there is a proposal, we will look into it.

SHRI M. 1. SHANAVAS: Madam Speaker, I thank you for giving me the
opportunity to ask a question from this seat.

The question is pertaining to the General Hospitals in Delhi. But all over
India, the General Hospitals lack infrastructural facility, medicines, treatment etc.
Now, the point is, running of private hospital has become a lucrative business in
India. The Shylockian methods followed by private hospitals are torturing the poor
patients. Poor patients cannot go to private hospitals. So, let me put a specific
question to the hon. Minister.

Does the Government have the guts to enact a legislation to control the
mercantile goals of private hospitals so that poor people can also go to private
hospitals and have treatment there?

SHRI JAGAT PRAKASH NADDA: Madam, I would like to make it very clear
that when he is talking about the hospitals, the answer which I have given about
Delhi is about the hospitals which are run by the Central Government. We are not
talking about the hospitals which are run by the State Government even in Delhi
and outside. In States, it is the responsibility of the State to run those hospitals. We
give them infrastructural support and 73 hospitals have been given the facility of
Super Specialty Block and Rs. 150 crore is being given to them for that
purpose. In the same way, upgradation of District Hospitals to Medical Colleges is
being done and 58 Medical Colleges have been selected in this project. We are
working on it and we are giving an amount of Rs. 189 crore for each hospital to
develop. But it is the responsibility of the States to develop them. So, giving a
general statement is not correct. The Central Hospitals in Delhi are Safdarjung

Hospital, Lady Harding Hospital, Ram Manohar Lohia Hospital, All India Institute
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of Medical Sciences and Vallabhbhai Patel Chest Institute. Therefore, there is a
distinction between the two.

Secondly, the hon. Member has mentioned about private hospitals.
Although that question does not pertain to the main question, still I would like to
answer him. He asked whether the Central Government has got the guts to enact a
new legislation. The Central Government has passed the Clinical Establishment
Act. Now it is for the States to adopt. It is they who have to show whether they can
adopt or not. It is for them to do it. We are ready for it and the Clinical
Establishment Act covers all those things which the hon. Member has mentioned
and that will be taken care of only when the States adopt the Clinical
Establishment Act.

DR. SHRIKANT EKNATH SHINDE: Madam Speaker, according to a report, it is
estimated that 14.5 lakh people are living with cancer in our country, over seven
lakh cases get registered every year, out of which 5.5 lakh cases result in death due
to cancer. Most of the cancer patients require radiotherapy or chemotherapy. Some
require only radiotherapy and some require only chemotherapy. But in the
Government hospitals, there is a huge scarcity of these radiotherapy machines.
Patients have to wait for four to six months to get radiotherapy. Even if the
surgery is over, they have to wait for four to six months. Therefore, they are
referred to private hospital for radiotherapy. But what about those patients, who
cannot afford this treatment? Due to lack of this treatment, over a period of four
to six months, the cancer reaches its next level.

HON. SPEKAER: Please ask your question.

DR. SHRIKANT EKNATH SHINDE: Yes, Madam.

My specific question to the hon. Minister is: whether the Government is
planning to provide these radiotherapy machines in every Government hospitals
where this cancer treatment takes place.

SHRI JAGAT PRAKASH NADDA: Madam, as I have already stated, we have
started 20 State Cancer Institutes and 50 Tertiary Cancer Centres.
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His question is not specific, but it is general. In general, not only this, we
are also going in for early screening of cancer. This year, we have taken 100
Districts where we are going to go for universal screening of cervix cancer, breast
cancer and oral cancer. So, an early screening is also going on.

As far as the treatment is concerned, it is a continuous development
process, which we are doing. But if the hon. Member asks about any specific
hospital, we would look into it.

HON. SPEAKER: Now, Shri P. Karunakaran. You have to ask a pointed question
and not to make a speech.

SHRI P. KARUNAKARAN: Though there are difficulties in the Government
hospitals and there are less facilities, yet these hospitals are a gift for the common
people because the treatment they may get there, is free of cost, without any
charge.

In this connection, I would like to know from the hon. Minister, whether
the Government has any proposal to put some selective Government hospitals in
the hands of the private sector. If it is so, it would be really harmful for the
society and the common people. There are some reports, which suggest that the
Government is going to take such a decision.

So, I need a clarification from the hon. Minister on this issue
SHRI JAGAT PRAKASH NADDA: Madam, no such proposal is there; and the
Government is not considering it.

HON. SPEAKER: Very good.

Now, Shri Varun Gandhi. You have to ask a very specific question and
nothing else.

SHRI FEROZE VARUN GANDHI : About 13 per cent of all the babies that are
born in India are born premature; and we have the largest amount of preterm infant
deaths in the world. The Government realizing this problem has made a National

Human Milk Bank in a hospital in Delhi, which is a very welcome move to
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address the problem through breasts feeding and lactation deposits. Will this be
spread in hospitals across the country?

SHRI JAGAT PRAKASH NADDA: This is a new initiative taken by the Ministry
of Health and Family Welfare, Government of India; and we are going to enhance
it.

HON. SPEAKER: Thank you.
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(Q. 282)
ST, AR ). ¥Tel: edel HEled], SHIRT Q¥ A1 Al SR AR ARy B IO HRAT el

B Tty # 9 Al I wigafaR iR IRy @Y qo aRaT ® At BRI S9 BT gENT UEd]
Tg W T fF o PIg Afen fagar a1 JarhyEr & O € 97 goneer difsd B ¥ a1 WX
FHTS DT TORAT IFD! RB <@ DI gat ol g1 VAT Ry 7 371 =t S+ gav &
ST 21 ASGRT S9d] AT B il TSl B

# A @5 S 9 e dredl € 6 @ #Erer 7 @rs Ul Ao 1 2 W
ST | T g1 ¥e(U X Sl dis AT9HT <7 | Fofl 2] 99 WU WX T 8, 39hT I3
T g SR e fifsa Afza ot wiRe iR wafie e & ffsa 8 € ST @ war
3R Glaem Iuael wR1g Wl 2l AR <% H U9 fhad AR € WNheR PoRd H A
FHIITIYH! ATaTR # YA HIg Hex @il T 52
SHRIMATI MANEKA SANJAY GANDHI: Hon. Speaker, there are 151 centres

as of now. These were started as a new initiative by the Modi Government. These
centres cater to women, who have been subjected to violence or who anticipate
violence. The purpose of these centres is that women who have no access to
medical facilities or who have no access to police legal facilities or who are too
scared to go to police stations, they can come here. In each Centre that has
begun, we have a psychologist, a doctor, a nurse, a lawyer and a policeman. We
have a facility with eight beds primarily, which can be expanded. ~ We have got
30,000 women who come to these centres.

In Gujarat, we have made 2 centres so far — one in Sabarkantha district and
another one in Rajkot. We are trying to get 600 centres primarily before this term
is finished.

ST, WReaA S AT AT e S, B9 U 9 &I dfedl W iRa #Aeqd B © b
TR 3R W W U 21 < & forg frde ft Werht 21 T2l 9@ 5 SeRd s W Q9 @
Aral W A9t €1 39 WR B YRGBT 7] TR o¥ H OF 9Ta W & fSurche # g
IS g, AT MU W & Coic b BRI IR AT § g B il 8, BIEBIoN ARATY a9
E E1 I &5 B 9fedi B fgwd 99 BRil 8, 99 S B ST &l H S § A B D
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foy 98 gfwd Bt 21 o o= # afdf1 9 B € Afhd 3@t 7 9gd oA § foaa

HRYT I8 ATV 399 T8l I8 Ui &
# 3fTUd AIEM W AFAR HA S A BT ATl g b WRBR g <9 A [SReae &k
Jedlel oidel W gfHIT gA ISl el Bl $uIal Gl & AT <% Bl Ay AR &

PN IJTEAHT I il b ?

SHRIMATI MANEKA SANJAY GANDHI: Madam, under the Scheme of
Working Women's Hostels, financial assistance is provided for the construction
and running of a hostel for those who may be single, widowed, divorced, separated
or married and for those whose husband or immediate family do not reside in the
same area. So far, we have made 940 hostels from when the Scheme was started in
1972. These have been sanctioned all over. They have benefited about 70,600
women. In Gujarat, we have 26 hostels. If the State Government applies to us, we
are happy to recommend them. These are mainly run by NGOs. We give a one-
time grant for construction. We give a rent component and the rest of it is self-
financed by charging, I think, a small amount. These are basically for cities and
towns because I am not so sure that we need them in rural areas.
HON. SPEAKER: Shri Radheshyam Biswas — not present.

Shrimati Mamata Thakur.
SAA FAAT IGHR: WHR YIS D T8 81 dlel geal Dl e & gfaen yae a1 & oy
fepr e 1wt fha S 82 99 RIfar &-A 3R a1t woigy ¥ g9 & oy A9 et 7
fopa=t ¥ 1 sde fhar T 82 oy IsAl § I Afgell Scueiis T He} 181 S A B1H
TE PR BT 2| AT H 3T geuersd Fak Al 2 AfhT ITH 989 4 PM T8l IR W ol 39
grfior AT weg M & fog wfa & & 2

AT 3MMUS ATIH F A JA S ¥ ue B 6 R’ ReR 7 W # Al &
foy @maeiRe w0 A AYa TR GRT Aeg S Dl HIF Al Ao a8 T 3R Hd IF

Bl U Teuclls SaR &7
SHRIMATI MANEKA SANJAY GANDHI: Madam, actually, this question is

completely outside the ambit but I will try and answer.
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The helpline has been set up in some States. It is not active in others. In
some of the States, for instance, when it was set up in Delhi, two lakh crank calls
came in the first day which almost collapsed the system. I think, as time goes on,
it will get better. Wherever there is a One Stop Centre, the helpline is connected
to that Centre and we send an ambulance out for any woman who is in trouble.
The women’s helpline has started in April, 2015 and it will provide, ultimately, 24
hours emergency and non-emergency responses to women affected by violence. It
has been operational so far in 22 States but with varying degrees of success. Apart
from that, we have a panic button on mobile phones which has been delayed but
every single new phone has that device. When I say delayed, I mean that I would
like the old phones also to get this device through apps. But that should be done
by the end of September.

We also have a proposal which has been accepted by the Home Ministry
and it is underway, which is 33 per cent reservation for women police officers.
With sensitization, if more women come into the police, we certainly will do much
better at women protection all over India. So far, seven States have agreed and all
the UTs have agreed and have started recruitment.

We also have, something called, the Mahila Police Volunteer force which is
based on the very good work done by the Madhya Pradesh Government. They call
their women protection units, the Shaurya Dal. Haryana has been the only State to
operationalise the Mahila Police Volunteer scheme. We will see how it works and
then see whether we can apply it to the other States.

SHRIMATI SUPRIYA SULE : Madam, my question is regarding Swadhar Greh.
I come from a State which has maximum Swadhar Grehs in the country. You
have heard about the Manjula case that has happened. A lot of these Swadhar
Grehs are well intended. But, in your Reply, in Point ‘d’, it has been said that
there has been no detailed assessment done about how effectively these Swadhar
Grehs have been in the last decade. So, what is really the impact assessment? In

Manjula’s case what had happed, it came out. So, how do we make sure that
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every woman in the Swadhar Greh is totally protected? If there is any
exploitation, how does she reach out to somebody who will protect her from the
exploitation that happens, which does happen in the society, unfortunately?
SHRIMATI MANEKA SANJAY GANDHI: That is a good question. The
Swadhar Grehs are run almost entirely by NGOs. They come under the District
Social Welfare Officer who has to pay them a weekly visit. He then reports to the
district level unit which is run by the Collector, the Chief Medical Officer, the SP
and, of course, the Social Welfare Officer. These plus two women in each district.
This has to meet once every three months. The NGOs have to give a quarterly
report to the District Committee and then from there it goes to the State
Committee which is run by the Secretary, Social Welfare which meets twice a
year. This is actually the chain of inspection. We step in only to give funds. If
something goes wrong there, then there are other backup systems. There are the
one stop centres. If any specific complaint comes to us, then we take it up through
the National Commission for Women. We have other mechanisms both at State
and Central levels.

SHRIMATI KOTHAPALLI GEETHA: Thank you, Madam Speaker for giving me
an opportunity to ask a question on the Swadhar scheme. This scheme is actually
derived by the Central Government and it an umbrella scheme for women in
difficulties. As per the requirement of this scheme, there is a 30-member Woman
Committee that has to be constituted at the district level to address to their needs
and also to allocate funds. It is seen from the report given by the Minister that Rs.
1.3 crore have already been allotted to Andhra Pradesh in 2016-17. This has been
done, but I believe that none of the MPs in the Parliament know how this scheme
is functioning and how its implementation is being done. I would like to know
from the Minister, through you, Madam, whether the Ministry has any policy to be
evolved to include the MPs in monitoring and effective functioning of this scheme

so that we all ensure the end point delivery mechanism. Thank you, Madam.
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SHRIMATI MANEKA SANJAY GANDHI: We conducted an exercise looking at
institutions under us. We only fund Swadhar Grehs, as I said before. However,
that does not absolve our responsibility from their running in whatever way. I
have again and again requested the Members of Parliament to inspect all the
institutions that are run in their own districts, whether for children or for women.
We have also said that it should be a part of the DISHA, when you take it up.
Now, I am going to write all of you formal letters in which I will list all the
institutions for women and children in your own constituencies and ask you to
give us a report on them. We have already received a report of 9000 institutions.
Some of them are running well; some are not running so well; and some are really
running very badly. So, if you could do the checks for us regularly, we would be

very grateful.
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(Q. 283)
ADV. JOICE GEORGE: Madam, despite collective and concerted efforts, we

could not eliminate the transmission of endemic measles. There are two types
namely genotype D4 and genotype D8 measles virus strains. This is common in
India, but recently circulation of measles genotype B3 was reported from
Thiruvananthapuram in Kerala indicating either importation from other countries
or unidentified indigenous measles strain.

In these circumstances, studies on genetic and anti-genetic properties of
circulating wild type virus will be important.

Madam, my question, through you, to the Minister is whether the Ministry
has got any specific proposal or plan to establish mechanism to conduct studies on
the genetic and anti-genetic properties of circulating wild type viruses. This is my
question.
w@ReA 3R gRAR wearor WAt (st STa uhTer AgSN):  fEdE HWElGAN, S8l ad Hieled Pl
FaTd B, A BT 3 JAaAe SRIATSOIRM WM 3 o o1 S8 &g oSl § B g3l 2l
T 3 a¥ 1985 H FAawTS SISO UM & T Bof § el o7 3R Afdhe S a7
ay¥ 2010 H SR B B H 9 HEM F bR 12 Hel db & Fedi DI AT Sl AT 3R
Hfhe &S § 16 FE A oY 24 HEM dd & dedi I QAT SaT o7 /S q18 AT 14
TS W ¥, Sigl Hivied &I gfte A RIS dadl 80 AT ¥ HH ol Iud foy g4 Uah
W I3 oA 3R D T8 W 12 BRIS deal bl dadi-e fhar Tanl 87 14 wed |
I 80 W ofdd TR AHY M T

afezel weledl, H oMU WewH | gl Aredl g b gad ol Ay 2017 H Ao 3R

W, aFl BT dieE Riel e # oY fear 21 We have taken in our Universal

Immunisation Programme. I8 Higd ¥cd H ofid g3 ATl Now, 89 R wecd Bl

W #R H of I8 g1 As far as Kerala is concerned, that is also in the second phase.

They have said because of Dengue and other things /7% I g=Tese €1 They want to

start this programme in the month of October.
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As far as the genetic virus is concerned, that is also the part of the
surveillance. So, that is also taken care of. We are going very aggressively on this
and we are trying to see to it that measles, rubbela 9 &1 87 99 ¥cd # A 3MIT
PR G 3R gedi DI RIS gt Bl 9g1 Fab | BH HivTedd Dl YAffeie &R A |
ADV. JOICE GEORGE: Madam, it is a common phenomenon in our nation that
we have migrant labourers. They are moving from one part of the country to the
other parts of the country. It is very difficult for us to conduct immunization
programmes and all these things.

When there is epidemic outbreak, there is no system in place to track all
these things. My question is this. There is a surveillanced couple with genotyping
of virus strains that have generated data for tracking and transmission routes.

Madam, I want to know whether the Government has got any plan to

establish such a system of surveillance and tracking the route so as to contain all
these measles and other epidemic diseases in one region in the event of its
outbreak.
SHRI JAGAT PRAKASH NADDA: We have a very robust system of
surveillance. The National Centre for Disease Control takes care of it. I am happy
to share here with the hon. Members that we have been able to even see one case
of Ebola and we were able to trace three or four Zika cases. So the
surveillance part is very robust which we have and it is a continuous process
which is going on. So we have it for this also.

As far as the migrant labourers are concerned, we have got the programme
called, Mission Indradhanush where we also see and track and see to it that every
child is taken care in regard to immunization.

HON. SPEAKER: Very good.
SHRI M.B. RAJESH: Madam Speaker, the hon. Minister just now stated that the
Government has started MR vaccines, that means, Measles-Rubella vaccines.

However, the public health experts have been demanding the introduction of
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MMR, Mumps-Measles-Rubella vaccines. Instead, the Government has started
only MR vaccines.

Secondly, the other issue involved in this is that of coverage. Kerala has
achieved 80 per cent coverage, thanks to the excellent and one of the best public
health systems in our country. I hope the Minister will take note of the positive
things about Kerala also. We have achieved 80 per cent of coverage while the rest
of India has achieved only less than 50 per cent of coverage. So my specific
question is: will the Government take steps to introduce MMR vaccines? Also,
what steps are you proposing to enhance the coverage? Are you going to emulate
the Kerala model to enhance the coverage?

SHRI JAGAT PRAKASH NADDA: Madam, we have a system where we ask the
States to showcase their best practices and we leave it to other States to replicate
as far as this is concerned. As far as the Government of India is concerned, the
Measles-Mumps-Rubella programme is not under consideration because now
Mumps is not a case which is considered to be a public concern. It is the NTAG,
National Technical Advisory Group which decides about which immunization is
to be taken. Kerala has done good. I appreciate it.... (Interruptions)

HON. SPEAKER: It is not like this.

SHRI JAGAT PRAKASH NADDA: So what I would like to suggest is that when
the NTAG is going to say, certainly we will be taking care of it.

DR. KULMANI SAMAL: Hon. Speaker Madam, thank you very much for giving
me an opportunity to raise an important supplementary question.

Madam, I have gone through the reply tabled by the hon. Minister. I find
that a lot of efforts need to be started by the Central Government soon to eliminate
this menace. The health sector in India is very challenging. There are certain other
diseases having signs and symptoms just like Measles. Is it not a fact that there are
only 11 laboratories in the country that are part of the WHO’s Measles Laboratory
Network to detect Measles and the laboratory-based confirmation of Measles has

begun only in 2015? A huge shortage of laboratories is a very big problem that
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should bother us. My question is: would the Government consider opening
laboratories in each of the State Capital to detect Measles and make these
laboratories functional so that the disease is detected at an early stage?

SHRI JAGAT PRAKASH NADDA: It is an on-going process. As and when we
feel, we will certainly enhance it. But at this point of time, as far as vaccination is
concerned, we are taking care; we are rolling out and we will see in coming times

how it works.
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(Q. 284)
DR. J. JAYAVARDHAN: Hon. Speaker Madam, the rate of caesarean delivery

has increased in both developed and developing countries of the world. As per the
WHO, the rate of caesarean delivery should not exceed 10-15 per cent in a
country. As with any other surgery, C-section is associated with a short-term and a
long-term risk which can extend to many years beyond the current delivery and
can affect the health of the woman, her child and future pregnancies. The C-
section costs 2-5 times more than that of a normal delivery. Further, primary
caesarean births account for an increase in the caesarean rate. What I would like to
ask from the hon. Minister is this. What are the effective steps taken by the
Government to bring down the rate of C-section surgeries in our country? It is
because it is not mentioned in the written reply.

THE MINISTER OF HEALTH AND FAMILY WELFARE(SHRI JAGAT
PRAKASH NADDA) : Madam, as far as the Government institutions are
concerned, we see to it that we have cases of normal delivery as far as possible.
We have also made it mandatory that there should be a display of how many
caesarean sections have been done. We try to make the patient understand through
Information Education and Communication (IEC) as to how they can go for
normal delivery and what its benefits are. Through Accredited Social Health
Activists (ASHA) workers, we also undertake counseling of pregnant mothers and
tell them as to what aspects have to be taken care of.

Yes, 1 agree with the hon. Member that the number of C-section has
increased and that too also mostly in private institutions. There are various reasons
for it like personal preference of the patient. There is an increase in personal
preference of the patients where they want to go for C-section. Then, there are
cases of high risk pregnancy. The time constraint of the pregnant mothers is also
an aspect which is leading to C-section deliveries. Mothers are having one or two
issues. So, the life is very precious. That way also, the mothers prefer for C-

sections. Then, sedentary life of the mother is also one of the reasons which lead
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to C-section. So, there are various reasons because of which C-section has
increased.

DR. J. JAYAVARDHAN : Hon. Speaker, Madam, what I would like to mention is
that a robust primary health care system is the need of the hour to reduce C-section
rates. Early detection of complications at the primary health care level and
availability of resources, equipment along with availability of doctors at the
primary health care will go a long way in reducing the C-section rates immensely.

Even though providing health care is the primary responsibility of the State,
the allocation of funds by the Central Government to supplement the efforts of the
State Government is grossly inadequate and it does not cater to forming a robust
primary health care system. The Central Government has fallen short of its
objectives of providing better faculties at primary health care level.

Hon. Speaker, I would like to mention here that the policy initiative taken
by our State has been thwarted by the policy initiative taken by the Centre to
increase the primary health care system at the State level.

I would also like to mention that the policy initiative of introducing the
National Eligibility cum Entrance Test (NEET) by the Central Government has
nullified the policy initiatives of the State to achieve socio-economic objectives.
For post graduate courses, the Government of Tamil Nadu gives preference to
those, who have served in rural areas with special weightage to those working in
hilly and tribal areas. Madam, now the policy and approach of the Central
Government has totally nullified the strengthening of the rural health care system
in our State.

I would definitely like to ask the hon. Minister whether the policy will be
taken back and the admission to post graduate courses will not be taking place
through NEET whereby the existing system in the primary health care centers
could be strengthened by our State Government.

SHRI JAGAT PRAKASH NADDA: Madam, there are two questions. One is

related to the health care facilities of primary health care centers and the other is
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about NEET. The question in respect of NEET is a separate question and that has
to be answered separately.

As far as the primary health centers are concerned, the initiatives are taken
by the respective States and they have to take care of it. There is no dearth of
funds as far as Central Government is concerned. It is an envelope which has been
given to a State and it has to see to it where it is going to spend it.

I can assure the hon. Member that whatever the Programme
Implementation Plan (PIP) of a State brings forward, we give funds accordingly.
So, there is no shortage of funds with the Central Government as far as healthcare
is concerned.

DR. HEENA VIJAYKUMAR GAVIT: Thank you, Madam Speaker, for allowing
me to ask a supplementary question on a very important issue of caesarean section.

Madam, caesarean sections are carried out on a routine basis in all the
private hospitals. The hon. Minister in his reply has mentioned the reasons as to
why caesarean sections are done. But, Madam, I would like to highlight some
data, which the hon. Minister has given in respect of CGHS empanelled private
hospitals, around 55.75 per cent caesarean sections are done.

Madam, I would like to give some data related to my State, that is,
Maharashtra. In the Government hospitals, the percentage of caesarean sections
done is around 27 per cent whereas in the private hospitals it is around 70 to 80
per cent. One reason for this is, in private hospitals there is something called as the
VIP Syndrome. When some VIP goes there, the doctors ask them not to go for
normal delivery and to just go for caesarean section.

Second, improper counselling is done by the doctors. They do not inform
the patient that even if a mother goes for a normal delivery, she can stay fine and
have a normal delivery without any complications. There is always a counselling
done in favour of caesarean section.

Madam, for improving the maternal mortality rate, the Government has

formed a committee consisting of experts from the fields of gynaecology and
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paediatrics and it reviews each and every death of a mother during ante-natal and
post-natal period. Through you, I would like to know from the hon. Minister
whether we can have a committee formed by the Government for reviewing the
cases which are specially done for caesarean section on a regular basis so that it
can be ascertained whether there was really an indication for a caesarean section
or just for the sake of getting money and exploiting the mothers, the caesarean
section was done.

SHRI JAGAT PRAKASH NADDA: It is a good suggestion.

HON. SPEAKER: The suggestion is well taken.

SHRI K.C. VENUGOPAL: Madam, the hon. Member has raised a very pertinent
question.

As per the figures stated by the hon. Minister, 55 per cent of CGHS
approved private hospitals are doing this thing. Of course, there is an unhealthy
practice going on throughout the private hospitals of doing the caesarean surgery.
Therefore, there has been a need of actual action taken by the Government of India
in this regard. I know that the hon. Minister is a gentleman. He should take
sufficient action to address this concern.

Madam, the hon. Minister had promised Kerala of starting an All India
Institute of Medical Science in 2014 itself. Already, two years have been over. The
people of Kerala are suffering. Only one year is there. So, I want to know whether
the Minister is going to announce an AIIMS for Kerala or not.

HON. SPEAKER: The Question is different. Your question is not related.

SHRI JAGAT PRAKASH NADDA: Madam, the concern of increasing caesarean
section is for all of us. What we are doing is that we are initiating the counselling
process. That is being done at the level of the hospital and at the level of the
doctors. That is what we can do.

Actually, it is an understanding between the doctor and the patient. Every
child is precious to her mother. Because of that, whenever the doctor suggests, the

patients also go for it.
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We are trying to go forward as far as the counselling is concerned and that
is the only method.
$it Hien RyE: w9 ooy wER, WSNaud @ Sfaiid el U9d daTel SRUdTal gRT Hl-
A ol U4 A e fSelladt @ foIg SR Ueel & oETs, § 444 IR WS H 177 IRUdTAl
B I AT HA S B feiRad SR H & Wl 21 Afe <, A1 gw e o gawl &b
HPHTacl qgd B AoR MMl &1 TR Y& Vb g9 UQw gl § Aig @2 St F S0 =re g
fop T SR U B = Rra § fafi = wmHl w39 9ol & forv Ursde aRudTe U9d W B
1 E, AR 8, A ST fha W 82 g9 rardr YT fohal feeiafa a8l iR g8 ©?

i T AHT ST : HeA, 5 THR I TGN AR U T8l 2| AR FGR T A

9 |99 H U B, Al DT IR S G
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(Q. 285)
st IR e st A QreueT HEIGYT, BUR ¥ & Afd dfe} R BH B ] WRA IR

Tife™ & 4 S WX 2, 99 @1 981 R FN WRBR 7 9ga-dl GV B §, Afp
R ol QIR ST ATTeh BReball A AT eI AT 81 I8 AR TAR AT BT BT BR
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e Wt 2, e A1egd | 98l o aTel gaifell & SHeN I @1 O § SR S
AH1 B YA {5 S gl 39 foly 8 cfdaa e @t Wt smawasdr 2l &, e
FAT WA TR TR 21 T8T D1 S <1 BT H SMawIhal T8l FHST 5, offpe gdia A
H AT 3R 18T 36 Hola I AT 7 GRIE fHar gam g1 3T g A1 SR d¥e afey W
TS 3T Hald & IR 89N AT BT U9 3R SIFHe 2l
A eaeT : AhUs Al |
At W wwre s AT sregen SN, A HA T ST BEl B, A SO AT gl S Il
g 5 7 T el W O RN ARl B B BT BRI § SR TN A gRiEa
Afp 3T BIR G Ul SRl W &M &) 8, T8l 9Nl A edl §l g9 A Ot
SR TR ST FRIgY Hef¥id dvd 21 HRATE gg A ff S/ o1ue 9'Igd @1 wew foam e
IR FE-9a W U faem oRRRUfoal ofR faem /i 3 tgax W 9 o1t 98igd &1 aReEd
< gl

# onues W | A HAT S A S @redn g 6 R 4 e S SRl argHT
I I Wk N BH B B, SHD olU RPN F R TIW JavAT B 87 AR 57 AfThi
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ey geptie o7 & forg an w3l St BIg sgaven H¥i1?
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st 316U STen : FeH, S AP T UPR & Hicd WMl § BRI Bd ©, IJg WHfad ¢ b
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MY, AIAT A D WY fh T a8 F A A Aot G| 8 TR AvR STalion B AR
dfed @t Wt TR B
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Y AgwTe WelA: WRIGH], A Ue HdeTfiadl &l &Ie § Wad §Y 8NN SR A& @RI 98
TE < ATE 3R B W FAS =AMLY, oifh WRe-uTfehear W W el U Arel § feha
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IR a1 &1 W fUsd e a1t | ot o, g8 § S =rean gl

12.00 hours

A BV Scelt @ WEIGT, T YR B YRATS 8, P U € T i e Bl ® SR oo
W RIS 2 R drey RirnRE wiffa 1€ axal €1 57 3T BT 3TelT-37eT hria 8l
gl MY TE A Ny fh S TS Sifh Fgid B, 98 oMl & T8d B, TP ST arex
H1 e ot & e BT g, Tt de] RIS Bt € et 21 99 2016 W ARTHRR
ARICIRE AT & & H ST 228 §U IR dIvAuh R & # 221 & &9 gy I R
TS 3T B BYRIeeIA Bg | WX URT AT B Dgsfecisl BT Sl 8l 5 |iel UIfehwi ol
B A YA TR §Hee Fe Bl BIh! HIRET g5 © AR I§ U 1 3R, 2017 qD
285 B &I 2| § I8 W a1 =R g 5 39 daH Y A5 ¥ Sfhege B @ o8 |
A HYCIT B 8, 39 aoi8 ¥ W Raprs 2% Bl

HON. SPEAKER: Question Hour is over.
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HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion
from some Members on different issues. No doubt, they are important. But they
can be raised through other opportunities. I have, therefore, disallowed all the

notices of Adjournment Motion.

... (Interruptions)
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12.03 hours

PAPERS LAID ON THE TABLE
HON. SPEAKER: Now, Papers to be laid on the Table.
faa e § W #@E (st WA $AR TWER): A srede ofl, # eEfaled o |
Ued WX VGl §-

(1) @) oFd 9% BR ThdheR (U8 IR Sddud<, &g & a9 2016-2017 &
e ufrdes @t ga ufa (RS qem ol Avawon) qen oaTRifad o |

@) A 9% BR YHdeR YIS IRl SadudTe, WS & d¥ 2016-2017 H
HTRIHIUT B TRHR R FHIET BT U Uil (B qm s awm) |

(Placed in Library, See No. LT-7350/16/17)
2) R After 6, 98 oot & ¥ 2016-2017 & aIf¥® @Rl & Te ufa (R

AT ST AHUN) qAT I TR oETIRIeT ufrded |

(Placed in Library, See No. LT-7351/16/17)
(3) w1 fafame ik faera wifdexor orfdf e, 1999 & g™ 27 & Iidiia &
fafame ok faera wifdresor (wferlt aRei & fod &1 wd=eon) fafs, 2017 S 30 <,
2017 & 9RA P A9UF H ARG AAT Uh. 4. IMSIMRSIT3S/X./8/145/2017 H IR
g0 9, B UH ufa (T aen sHsl dwenvo) |

(Placed in Library, See No. LT-7352/16/17)
(4) doi 3R fa<iia wwermsii &1 eney ol 9qelt AfAFIH, 1993 &I &R 3 H IR (2) &
siarta feforRaa srfagaieli &1 Usb-Uep U (Rl oI sl Tavv) -

(1) XUl qgell Tl AfABRYT, DIl (Heel-CIieby weh) wal (denes) 3,
2017 S 18 Yallg, 2017 & WRA & o= H ARG W1 ALHLH,
893(37) H WeRIRIA gY U

2) FUT el AT SIUPRV, T~y (Aeel-CIRpIT RIh) Wl (Jene) 7,
2017 ST 18 Jalg, 2017 & WRA & Ao H AAGAT WA ALBLHA,
894(37) H WG gY I
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(3) U gl AU PRV, HEg (AeS-<IhT ) Wil (Henee) e,
2017 S 18 Jallg, 2017 & WRA & Ao H AfGAT WA AP,
895(37) H WG gY I

() U1 gl 3diel JIfIBRUI, SATRIEG (Hecl-elehT k) well (Fenes) 3,
2017 S 18 Yallg, 2017 & WRA & [oqd H AfAGAT W1 ALHLA,
896(37) H WeHIRIA gY U

(5) HU Rl AW AR, fooell (AeI-eieh werp) vl (denes) 9,
2017 S 18 Sells, 2017 & HRA & IS0 H ARREAT Fwa A6,
897(37) H WehIRIG gY U

(6) U gl T SIUPRU-Uh, EHGEIG (AeC-CIhT TWIH) w1 (Hee)
™, 2017 ST 18 JATS, 2017 & WRA P SIS H JORLATT F&T ALHLA
898(37) H WG gy I

(7) FUl el AU SIUPRU-TI, FEHGEIG (Aeel-CIh T TWh) Wil (|eier)
@, 2017 SN 18 s, 2017 & WIRA P ST H AJRRLAT &1 AL
899(37) H WA gY U

(8) U1 gl 37diel JIfIBRUI, SATRIEE (Hecl-elehiT ¥CIh) well (Fenes) 3,
2017 S 18 Yallg, 2017 & WRA & Aoda H ARG W1 ALHLA,
900(37) H WehRTRIA gY I

(9) O] Il AT JAABROT, SHAMEE (Hee!-CIRBT Ierwh) Wil (Fenes) e,
2017 S 18 Jalg, 2017 & WRA & Ao H AfGAT WA AP,
901(37) H WG gY I

(10) HU qgell AU JNAPRU-UH, TIgw  (AeC-CIpT IH) el (Heres)
™, 2017 ST 18 TS, 2017 & WIRA P ASTAH H ORI F=T AL
902(37) # Wb Y |

(11) RO qGell ISl SAAPRU-TD, ASHTE (Hecl-<fRehTT ¥erh) Wi ()
@, 2017 SN 18 JTs, 2017 & WIRA P AT H JFRRLAT &1 AL
903(37) # Wb gY 2|
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(13)

(14)

(16)

(17)

(18)

(20)

37

U1 el 3Tt AARU-al, FENTG (Heel-eiehTT W) Wl (Wened) a9,
2017 S 18 Jalg, 2017 & WRA & Ao H AfAGAT AT ALBLHA,
904(37) H WG gY I

HUl gl AU SHUBRU-Uh, TNy (HeS-<IRBIT IeTh) Wl (Fene)
@, 2017 SN 18 JITs, 2017 & WIRA P ST H JRRLAT &1 AL
905(37) H WehTRIA gY |

XUl qgell AU SMAHRU-Gl, I~Ts (Hecl-CIiehyT weIh) well (denes) 9,
2017 S 18 Sells, 2017 & HRA & IS0 H ARREAT Fwa A6,
906(37) H WeRTRIA gy |

U] Il AU JATABRU-AE, TTs (AeCI-eIieb T W) wall (Fenes) e,
2017 S 18 Jallg, 2017 & WRA & Ao H AAGAT WA AP,
907(37) H WG gy I

T el AU ATABROT, DRI (AeCI-CIhT W) Wil (Fenes) e,
2017 S 18 Yallg, 2017 & WRA & o= H AfAGaT W AaHLf,
908(37) H WehTRIA gy |

XU gl AU SMAHRO, Hedh (Hecl-elept wWh) Wl (dened) 3,
2017 S 18 Yallg, 2017 & WRA & Aoda H ARG W1 ALHLA,
909(37) H WA gY U

o1 Al TdTel JAfABRU-Ueh, fAoell (Heel-eIfeh ) Wil (|eied) 7,
2017 ST 18 Jallg, 2017 & WRA & IS0 H AAGaT A& ALHLLE.
910(37) H WG gy I

Fl 9l T SifreRvr-al, el (Aei-erieh T wermh) wal (Wened) s,
2017 S 18 Jalg, 2017 & WRA & A9 H AAGAT WA ALBLHA,
911(37) H WHIRIG gy I

HUl gl ofdiel AfIRU-dH, fooell (Aed-aIh ) wdl  (Weie)
@, 2017 SN 18 JTs, 2017 & WIRA P AT H JFRRLAT &1 AL
912(37) H WA gY I
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(21)

(22)

(23)

(25)

(26)

(29)

38

U1 e AU ATABROT, QUi (Feci-eIieh T TeTh) Wl (Fenes)) s,
2017 S 18 Jalg, 2017 & WRA & Ao H AfAGAT AT ALBLHA,
913(37) H WG gy I

Ul aqgell 3rdiel AR, IATRIE (Hedl-elfhT wIw) Wil (Fenes)
2017 S 18 Jallg, 2017 & HRA & [oqa H ARG w1 ALaHLf,
914(37) H WA gY I

HU gl AU SMUBRU-Uh, FREE (Wec-<IhT IeTh) w1 (e
e, 2017 SN 18 JITs, 2017 & WIRA P ASAH H JRRLAT &1 AL
915(37) H WA g I

T gl AU APV, AR (AeCI-bT WIh) Wl (Fehed) o,
2017 S 18 Jallg, 2017 & WRA & Ao H AAGAT WA AP,
916(37) H WG g I

FU Il AU AHRY, TR (AeS-<Ih TeIh) Wil (|eneq) s,
2017 S 18 Yallg, 2017 & WRA & o= H AfAGaT W AaHLf,
917(37) H WehIRIA gY I

RO el AU SAfABRU-Ueh, BITHIT (FeI-CIREBIT ¥eh) Hell (Fe)
@, 2017 SN 18 JITs, 2017 & WIRA P ST H JRRLAT &1 AL
918(37) H WehIRIA gy U

FUl Il U SAPRU-Gl, BIABNE (AeC-SIhT WIh) Wil (|eie)
™, 2017 S 18 JATS, 2017 & WRA P AGIH H JORLATT F&T ALHL A
919(37) H WG gY I

U gl 3Tdel JAfABRUI-IH, DIADBIT (AeCI-SIRBT WIh) Wl (Feies)
™, 2017 ST 18 TS, 2017 & WIRA P ASTAH H ORI F=T AL
920(37) H WG gY I

U1 el AU JMABRU, @IS (Heel-CIiehy ¥erh) Wl (Fenes) 9,
2017 S 18 Yallg, 2017 & WRA & o= H AfAGaT G ALHLf.
921(37) H WA g I
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(30)

(31)

(32)

(34)

(35)

(38)

39

FU Il AU AR, AGRIS (AeT-CIRBT TWh) Wil (deneq) 9,
2017 S 18 Jalg, 2017 & WRA & Ao H AfAGAT AT ALBLHA,
922(37) H WG gy I

U1 qell AU APRU-USh, Hag (Hec-<IhTT ¥erwh) Wl (dene) a9,
2017 S 18 Jallg, 2017 & HRA & [oqa H ARG w1 ALaHLf,
923(37) H WehIRIG gy I

Ul el U JNfABRU-Gl, a5 (AecI-<IpT W) Wl (¥enegs) 3,
2017 S 18 Sells, 2017 & HRA & IS0 H ARREAT Fwa A6,
924(37) H WG gY I

FT TGN AU AR, a8 (Aeel-CIRh TWIh) Wl (dehed) s,
2017 S 18 Jallg, 2017 & WRA & Ao H AAGAT WA AP,
925(37) H WG gY I

U] el MU SMYHRU, AR (Ao -<IhAT TeIh) Wl (Fened)  Frm,
2017 S 18 Talls, 2017 & HRA & JAo0F ¥ G G ALHLA.
926(37) H WeHIRIA g I

Ul aqgeil Irdiel SAfUARU, UeAT (Hedl-elfehy ) Wil (Weneq) 9,
2017 S 18 Talls, 2017 & HRA & A90d ¥ OG- G ALHLA.
927(37) H WehIRIG gY I

U] A AT AHRY, gUI (AeSI-CIREATT TeTh) Wl (Jenes) M, 2017
ST 18 TS, 2017 & WRA & IoM0F ¥ R W A df. 928(sn) #
TehTRIT Y A

0 aell ol Srfdrawwr, A (We-eifRhT W) wel (denee) e,
2017 S 18 alls, 2017 & WRA P AAF ¥ SMERIEAT G AL,
929(37) H WG gY I

HUl AT AU AR, AR (ASI-SIRpT W) Wil (i)
@, 2017 SN 18 Jalg, 2017 & HRA $ IOUA H IfERLEAT A=A
A1.H1H. 930(3T) H YR T o

(Placed in Library, See No. LT-7353/16/17)
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O\

(5)  AHI-gob AR, 1962 HI GRT 159 & faid eiRad IfeREaATe B Uh-Uh
afar (Rt Qe sl Hvamon) -

(T)

()

(=)

ALELF.722(30) ST 29 A, 2017 & URA D AU H TR AT AT JAT S
AT a¥gsll & GAMA ([ Yed DI W) "ened W, 2017 991 Ud
RIRATHE ST |

QLHL.727(31) ST 29 A, 2017 &b HRA & JASUH H FHIRG gaAT o7 1 o
gr1 fafi= srftRgaell & SfeafRed wfawy wengd fHy 1w € qen (e araeTs
BRI

A1.H1.14.853(31) ST 10 Jells, 2017 & WRA & AU H YHI gall o1 o1 Foaes
ERT 30 S, 2017 &I I W& 50/2017-¥.3, ¥ Hfaug denes foy g €
TqAT U ARATHD STA |

A1LH1.1.881(31) ST 14 TS, 2017 & WRA & Jo9= H YHIAG ol o1 do1 o
gR1 =T srfRgamell # SfealRaq wiqua died By T § JA7T U ARATHD
EIEEH

ALH1..762(37) ST 30 T[A, 2017 & WRA @ ISAF H bTRIG g3 o1 2T et
IR 16 THARR, 1993 &I MU F=AT 171/1993-%.3]. BT R BT § Td
ITRA 0 W SUBR AT W DIg Ye el BNl 3R STRad! W4 A A&rRrargol
USRI R 28 Ul MESNYAS SR Td Y] 814 drell giarel 1 gob i
TqAT U ARATHD STA |

ALH1.763(31) ST 30 A, 2017 & HRA & ISUF H FhIRG gAT o qA1 o9
ERT 14 Hg, 1982 B SJERTAT H&AT 151/1982-U1.Y. Bl R fbar wam & a2 vs
RIRATHE ST |

ALH1.764(31) T 30 A, 2017 & HRA & ISUF H FhIRG AT oA qAT o9
SR WA, ASed, drdl fUaerd 3R SuM W gare dHr Job 9 el ge o
SR T TRT § qAT U ARATHD ST |

ALH1.765(37) ST 30 S, 2017 & WRA © IOUF H YHIRC gar of qor foraa
R Fad AR, W, AT AieediR W g A9 ged | el ge B S
IGT AT § TAT T ARATHD 19 |

ALH1..766(37) ST 30 S, 2017 & WRA © IOUF H YHIRC g o1 qor foraas
gRI g1 & fhy Y S cfhed & gHemad W g W gew 9 el ge
B S @M AT T TG 3 FHBT IR W e & TG 7 JAT Y ARATHS S |
ALH1L.767(31) ST 30 T[F, 2017 & HRA & ISUF H FBIRG AT oA qAT o9
ERT 100 @Y 9 3Afh QR Herrhicdl R T&iDI W giHara W4 goob 4 el ge
BT TR ET T 8§ qAT U ARATHSD S|

A1LH1..768(31) T 30 TA, 2017 & HRA & ASUF H FhIRG gAT o qAT o9
ERT %11 31T g1 ST Y eist Y SR gihal W giand e ged & el ge
P SR @ AT 2 T4 39 FADT IR 9 BT & T8 § 91 U ARATHD 10|
ALH1.769(31) ST 30 S, 2017 & WRA © ISUF H YHIRC g o1 qor foraas
ERT ¢ 3R dged AT WA 3R dle™ & oy faoell qa & smanfaa v gy Il
wR g AT g ¥ el e &1 SR /@1 TR § 991 U ARATHS AT |
ALHLF.770(37) ST 30 S, 2017 & WRA S ISUF H YHIRC gar o1 qor foraas
ERT SISIT QIRATE, JATSCS IR QRARN 3R ARAI IR §RT dRJA &
St # UfIge TateT wa W girard W god iR R W o @ frel ge
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BT SR T AT § qAT U ARATHD ST |

ALHLF.771(37) ST 30 S, 2017 & WRA @ IOUF H YR g of qor foraas
BRI SISUfI gRT Sardl IR gamd i Yo 9 fiel g &1 SR 3@m M 7 ud
S TIHIGd R UG AT JAT /AT UfaaR TR W e & T3 § 91 Y ARATHD
EIEEE

ALHL.772(31) ST 30 A, 2017 & AR & ISUF H TR AT oA qAT o9
ERT T R RS Rl gall I S A W g A1 gob 4 el g &l
SRl <@ T 8 U4 39 UDHIPd B | Ge & T8 ¢ a1 U ARATHS F19 |
QLHL.773(31) ST 30 TF, 2017 & AR & ASUH H FBIRG AT o qAT o9
SR gAML & o1 3R Hergell & YA R giaral W4 gob A el ge o
SRl @1 T 8 U4 39 UDHIPd B | Ge o T8 & a1 U ARATHS F19 |
ALHLF.774(37) ST 30 S, 2017 & WRA S IOUF H YHIR gar o1 qor foraas
R 8 AN, 1957 I AfOge=T . 3/57-W.y. H WAed fFA W v aile
RIS §RT AT W gl A1 o A el ge &1 SN El S 9 Ud 59
Tl PR UG AT AT qdT YRIPR IUPR A Ge & S AP a1 U ARATHD
SIEEL

ALHLF.775(37) S 30 S, 2017 & 9RA D A9 § FHIRAT 3Tl AT qAT
e gRT e &R Ut 9 marfad e axgell & o W g
AT gob A el ge Bl SR @1 TR 8 A1 U ATRATHD A1 |

QLo .776(31) S 30 S[F, 2017 B WRA D AU H IR FIAT AT AT
e gR1 AR Raefedl gR1 Sid Y defsl &9, gIithal 3R U8 &1 U4
TRGRT e W g A gob & el e & o @ T ¥ T s™
FHGT PR I B & g § IAT U ARATHD U |

QLBLF.777(37) ST 30 A, 2017 B WRA D A9 H FHIRAG GAT AT AT
ST e 14 RIawR, 2007 &1 LA F&AT 102/2007, 8 SRAY, 1999
P 4/99 AR 30 FHARR, 1994 B 172/1994 ¥ WG HAT © JAT Uh
IRATHD ST |

ALHL.778(31) T 30 I[A, 2017 B WRA ® A9 H FHIRIG AT AT AT
forerept armery ven, gRar, RaenfSai snfe g yamam, guefla/qgueiy wwsild,
M H Sl BAUT BT drell JfegEre H WA w1 T 99l UdH
IRATHD S|

ALoL.779(31) S 30 S[F, 2017 B WRA D AU H IR FIAT AT o
et s @fea ol wwfy, arRe & sidia Miged omgfd @1 T
RGai, M:Yed IUERI, WUSN el 3fe R v & et fafire ge
qTell SFTERIETSAT H HRMET HRAT & qAT Ueh ARARHD AT |

ALH1..780(31) T 30 S[A, 2017 B WRA @ A9 H FHIRAG AT AT AT
Tt SRR 1 SAlg, 2017 BT AT IAPh YA Yob argdl, Yob H e Al
qrvg & A FRifad avqgell & YA R giaTe A gk ¥ el ge
B S I@T AT T TG FH UBId B 31X AT T a1 Tk Suak 9 ge &
TS 2 TAT Uh ARATHD U |
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ALHL.781(31) T 30 T[F, 2017 B WRA @ A9 H FHIRAG AT AT AT
FoTepT SRR TR 9. 94/1996-%1.3]. BT ARTHHAU AT § ATP 30 I,
2017 B AT IqH ULE Yob I, Yo H BT AT 9108 & g i
T3 B JANAT TR Gl AT Pob A el ge &l IR @ o1 dh Ud
U UBIpd BR AR AT Ud Adl U IUBR A BE & o Fh a2l U
ARTHD SITI |
Ao .782(31) S 30 T[F, 2017 B WRA D AU H FHIRAT FIAT AT
fSrTenT 3Mer Yob aTadl, Yoh | Be AT d08 & A Fifd da S
b AMRRH, 1944 HI AN FFYA b AAd GRS P AN W
S AT Yo F el B B I T § Td 3 SIIRE W gob W
Qe ST 2 91 U ARATHAD AT |
ALH1.783(31) T 30 T[F, 2017 B WRA @ AU H FHIRIG AT AT AT
et SRR $feTT TIRATS, §R1 $eR Bidd Sagudc & e W)
TS A Pob I el 8 B SR AT AR SR AT Yob I BT
ST ® AT U ARATHES S|

ALHL.784(31) T 30 TA, 2017 H WRA D AT H YDA TAT AT A

FTIepT 3TTer B I Yodh AMATIH, 1944 DI =il AT P i A
Al W IS I g o1 § AT Yob ARATHD S0 |

Ao f.785(30) S 30 TA, 2017 B WRA D A9UT H YDA FAT oA Al
fSrrepT 3Merd 17.03.2012 &1 ARG H. 12/2012-1.Y. BT AIBAT HRAT &

TAT Ueh IRATHD SITa |

ALHL.786(31) T 30 TA, 2017 B WRA D AT H YDA FAT AT A
Tt amer SIfeREE /. 21/2012-¥.3], &1 IIfIHAT TR § A gRasT &F
H WA &g U™ s, Ugd, SIotdl, UGIerd Il SR sgHl Ud AUl )

ey SffReh Yob YT AT & TAT Yo ARATHAD S |

ALHLF.787(31) T 30 TA, 2017 B WRA D AT H YDA FAT AT A
foreept amery AT Yoo SR® AfAfem, & Ay 27 & #&l W IR A
gob AR AR AT Fob B GHIE &R BT SNGEET b SRR A qER T 1]

SR W1 € TAT Uh ARATHD A |

Ao f.788(31) S 30 TA, 2017 B WRA D JA9UT H YDA FAT oA A
et 3mery Ugife™ pe, Ugld, 818 Wie Sioie, QAU <aisd Rd, TaAgTol
Td Wi IR W Ry ifaReh Yo SN @1 § 9T Ush ARATHD S0 |

ALHL.789(31) T 30 TA, 2017 B WRA & AT H YDA TAT AT A
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RT®T 3Mey a¥gall & M W ey ITHR Td IMgeigac! W e Suax 4

BT T B JAT Y ARSATHS 10 |

((d)  WHLF790(3) ST 30 S, 2017 & HRA & JOAF H YBT3 AT qAT
fSrAepT ooy a¥all & S WR UfIeR YRR Ud ATESITHST W bl 3R

IeeR fRIET IUBR A G o1 & JAT Ueh ARATHD SI1U |

(Placed in Library, See No. LT-7354/16/17)

[N O\

fferRad

(6) d=T IUE Yoo AMAFRA, 1944 B gRT 38 & IR (2) & 3fcid

AT BT Teb-Uep U (BT AT 3T Ahrvn) -

(Th) ALBLA. 755(31) ST 30 S[F, 2017 & HRA B AU H FHIRG §Q A AT
forad grR1 Su SfeatRad g sifeRpamrel o widua dengw fby 7y € Jorn
& ARATHAD 10|

(@) ALHLI. 931(31) S 18 Jells, 2017 & WRA & JASYH § FhIRIT gU o qAq
b gN1 gdadl bg Scure Yoob AMRTIH, 1944 P 3fqda &3 snenRa
BT W IS B SN SMEGAI31 bl AR AT 8 A6 Yob ARAHD A1 |

() ALHLI. 932(31) ST 18 AT, 2017 & WRA & IoUF H WHIG Y & T
9 gRI Ydadl g SUTE Yoob AMMIH, 1944 B ORI 3F & I

S U Fear SIS Yo (R SR) iftRgaiell @ e & § 91 g

IRATHD ST |

(@R) ALHL. 791(37) S 30 S, 2017 & WRA & AU H YRR gy o AT
foreent 3mery AT 3R |aT TR H GaAT BT BT T B dlell Fsid S
Yoeh AR DI (IR BIAT & AT Yeb ARATHD 9|

(dr) ALHL. 792(37) ST 30 S, 2017 & WRA & AU H YRR gY A AT
FTAeDT e WYTh TG, 3R ARSI HISA] Dl b JMMABIRD ITIRT Bl
IAE Yoob Y<h I3 DI MY A B o & g Sffe-g@=r 4. 108/95-

P IATE Yob Bl FRE AT 2 T U ARATHD AT |

) ALHLA. 793(31) S 30 S, 2017 & HRA B AU § FHIRIG Y A qAT
AT e Ui, ST A Uai, B8 Wi Siote, i wauwst, Sa
SISl UfAUe caigd 89, TAUSl 3R JThidd I 1R H=id IS Yoo
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HI guTdl &R FEiRT BT & U AfeRpamT 6. 12/2012-F<d IS Yob DI

A 3T © 97 Uoh ARATHB S |

() ALBLE. 794(31) S 30 S, 2017 & HRA B JA9UA § FHIRIG Y A qAT
forerept 3Py 30 S[F, 2017 @1 AT 39P g4 faffia aegeii w&q 1 s,
2017 & Jd IUGA HREM A T8 Wofl T8 a3l W IS Yoob A BT e

BT & dAT Uh ARATHD STa |

CIE) ALHL. 795(37) S 30 S, 2017 & WRA & AU H YRR gY o ql
T e IR 1 |1 3R dC WId B d¥9d W) ITANT & g WeR &
w0 H A Py MU RS SR U SAEl W did IdE Pob |
BT WX T P (U AERIET A, 64/95-F<=1A G Yob Bl AIHHIT

BT & IAT Uh ARATHD ST9 |

(=) ALHLA. 796(31) ST 30 S, 2017 & HRA B AU § FHIRG Y A qAT
forepT 3P P TS Yoo, 1944 & <1l gl A faffde awqaii o1
& JfNgET 9. 52/2002-%.9.Y., 8/2003-$.3.Y., 3/2006-5.3.Y. T4
29/2008-%.3.Y. | U&<l gl Bl AIfHd B & oy g srfagasii d dene
HAT JAT ASRIT W, 38/2004-5.3.Y]., 62/2008-5.3.Y. AR 21/2009-
F3Y 7 faffee WMl ©® 'Sugt SAE Yol TR B STTH SN

o e AT © 97 U ARATHD S0 |

(&%) ALHLI. 823(31) ST 3 YIS, 2017 & ARA & AoUF H USRI g o qAT
o gRT 13 |, 2002 HI AT H. 28/2002-H3Y H BT HeNE
fPy Ty € QAT VP AT S SuA |

(Placed in Library, See No. LT-7355/16/17)

(7) AT YPoob MMM, 1962 BT &RT 159, Td Hwld IUG Yob 1944 DI ORT 38 & T
FrefeRaa srfgamell & Us-us ufa (= qem sl dwpron) -

(Th) A1LH1.I7.954(31) ST 26 JeoTs, 2017 & WRA & IoUF H FHIMG §Y & qo
% §RT 31 3RHER, 2016 B SMEFAAT I, 131/2016-U1.Y, (TA.E) H Hfaw™
JFege fRy Y Je7 U ARATHE FT9A |
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ar FHT Toh qAT BT AT Yob (TS AT (Fene) ufehar, 2017 ST 9
J| !

HS, 2017 & WRA & JAUF H AR F&AT AL, 447 (1) H YHG gY

1, Pt Tp fa (B q2r 3RS Axhvon) doI U RIS SiTuA |
(Placed in Library, See No. LT-7356/16/17)

(8)vfreR SUSR AT 3R JAT HR AMTH, 2017 B OR1 13 F A G 4.
A1.H1.17.938(31) ST 20 JATg, 2017 & WRA & ISUF H JHIRC gg oA qo1 N1 ey
Al IR-TerIedl ¥ U Ak, S QR 9WE $ @RGSR AT & HM FRal 8 3R U
R AN R B Jd iR a1 R R, 2017 & M 32 & UM (5) & efad
JRFALTRA facha 3R WS oI & dHd &b 3R BI AR TR AT AR qaT HR JRIBR ITDBR
B Fard BT 8, P R UG R AT B TR Y WR ATl 3R Hal R (AT BT
frepy) A, 2017 H GR1 8 & I IGUBUNY ATl IR AT PR YR SUBR A G
IRE BT UM DA 8, DI b ufd (B4 d2a1 st Awhwo) |
( Placed in Library, See No. LT-7357/16/17)
(9) <M1 Yo R AfAF=™, 1975 FI &R 9% B SU-GRT (7) & 3fia LT 4,
ALHLA. 878(31) S 13 TS, 2017 & WRA & JAoUA H HHIRIG gg o o1 RoAsiat
3R 16 ells, 2012 Bl AT F. 36/2012-%1.3., (TSN & 3 Arseie 3R
I S RS W Sea a8 9 fEifa e Aifsw arew (wiss
UrEfET AfSTT a1 Bl BISHY) "’ P ARE W AR Girare Pob &b IgUSU Dl
TG & 3R Ih JMfAFTH B aRT 9% B IU-RI(5) P AR HfUTeT Yob DI T3
B AT DI Y, BT U ufcr (B q2m SIS WIBRUN) JAT Yeh ARATHD T4 |
(Placed in Library, See No. LT-7358/16/17)
(10) foa fefTH, 1994 & gRT 94 T IT-GRI(4) & fTTa HaT HR (Tl Funge) a9,
2017 S 22 S, 2017 & URA P Io0H H ARG 4. ALB1.M.625(31) F g1
BU I B U Ui (fo=l o 3l WahRvl) JAT Ush ARATHS SITu |
(Placed in Library, See No. LT-7359/16/17)
(11)  SIferRgEeT . ALHLF.647(37) ST 27 SH, 2017 & WRA & ISUA H FHIRG gg o
Jorr et e I8 fafgd &= € o srovmad uew, orW, AR, e, ok,
ArTetve, Rifdmd, IR ok feArae Ua%l AT & J7erar 30 Al H R hd Bl
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(12)

(13)

uA P @Rk, e e 7y a¥ 3§ $d ofad 75 dg W IS o,

AT IQRY H U BN, H TE (TR Jen Bl WRaww) den ua

ARATHD AT A1 & FI0Mae Ua®, A|H, AR, HaTerd, SRy, anmavs,
fafers, BIqRr ofR fedrad gowr sl # RGP DI Ui A ha aafh, e
ool fa<iia a¥ & Pof afad 50 @ A 3FMED o, H=id ATl AR HaT B A,
2017 &1 gR1 10 ®I IU-GRI(1) & ATd AFHAU IGUSVT BT U B $Hb fATd
STERTAT D1 AR T8 SUGY DA & b brsid ATl 3R a1 DR AfAMIH, 2017 DY
g1 166 & 3fid Ife ®I1g aafch 1 arar o1 fafwfor w=ar & @ a8 affison sgusm
1 ey g &1 T TE B (TF) w3 3 Wi 9%, AR PP I &
T TS (]1) U w9 () [ AT s darg iR AT darg srwed |

(Placed in Library, See No. LT-7360/16/17)
A= . A1.D1.14.648(31) S 27 JeIls, 2017 & HRA P AT § YHIR gg ol
Jorr forrepT 3Ry g fafed w1 2 b @rs ur PP @fh, e fod faxia
¥ H Pl 3MMad 75 ARG A D AT, HH AT &F AT 3R JaT B IMAR—H, 2017
HI GRT 21 F AT UfSd H1d AT 3R FaT HR AR, 2017 B gR1 10 B IU-
gRI(1) & Sfa |FSOT IUBYT BT U BT, & U ufa (R qam sfirsh wwanson)
JT Uh ARATHS AT | Db STeATal AU Bl T I8 IUGY PRAT & b d
I T AT MR AT B AR, 2017 F 9RT 24 F Ifaiia AT dIs ke =
A1et &1 fafmtor wxar g A1 a8 AfersmT Iguen &1 e g &1 urE T8 BN ()
MSADIH 3R 3 W b, a8 DIl b ol I el (Q) U Fdrelr (A1) q9 A1l
3T dargp iR faffa dared srgeedl

(Placed in Library, See No. LT-7361/16/17)

ge-eNg AR, 2002 B GR 74 & faia et sifgasll @1 gh-us ufa

(=t T2 3RS ;-

(T)

ge-eng FaRer (e /a9) gER1 |ees E, 2017 S 1 S, 2017 &
MRT & 9T H STEgET AT ALBL M. 538(3) H U1 gU o (B qen
3T ARBROT) AT U ARATHS ST |
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@) g-giee faRor (rferm @) dee M, 2017 S 12 3id, 2017 &
MRT & O9F H STEGET ST QLB 347(31) H U1 g0 o (B qen
3HIST HHROT) AT Uh IRATHE SITU |

(Placed in Library, See No. LT-7362/16/17)

(14) (Td)  URIUIC-HIC 4 3i1% SfedT, Ja8 & 99 2016-2017 & A¥D Ufdad & U
gfa (F=a A SISl H¥hR0T) qAT I@IRIerd o |

@) TRIIIC-3HIC deh 3l $fSAT, a5 & d9 2016-2017 & BRG] Bl WDHR
SR e @ Ul ufa (= a2 sish dxapu) |
(Placed in Library, See No. LT-7363/16/17)
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI
ARJUN RAM MEGHWAL): Madam, I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
Article 151(1) of the Constitution:-
(1) Report of the Comptroller and Auditor General of India-Union
Government (No. 30 of 2017) (Department of Revenue-Direct Tax)-
Payment of tax by certain companies under special provisions of
section 115JB.
[Placed in Library, See No. LT 7364/16/17]
(1))  Report of the Comptroller and Auditor General of India-Union
Government (No. 31 of 2017) (Indirect Taxes-Service Tax)-Levy
and Collection of Service Tax on Entertainment Sector, Department
of Revenue for the year ended March, 2017.
[Placed in Library, See No. LT 7365/16/17]

(2) (i) A copy of the Annual Report (Hindi and English versions) of the
Securities and Exchange Board of India, Mumbai, for the year 2016-
2017.
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(1)) A copy of the Review (Hindi and English versions) by the Government
of the working of Securities and Exchange Board of India, Mumbai,
for the year 2016-2017.
[Placed in Library, See No. LT 7366/16/17]
(3) A copy of the Securities and Exchange Board of India (Foreign Portfolio
Investors) (Third Amendment) Regulations, 2017 (Hindi and English versions)
published in Notification No. SEBI/LAD-NRO/GN/2017-18/004 in Gazette of
India dated 29" May, 2017 under Section 31 of the Securities and Exchange Board
of India Act, 1992.
[Placed in Library, See No. LT 7367/16/17]

4) A copy of the Foreign Exchange Management (Export of Goods and
Services) (Amendment) Regulations, 2017 (Hindi and English versions) published
in Notification No. G.S.R.635(E) in Gazette of India dated 23" June, 2017 under
Section 48 of the Foreign Exchange Management Act, 1999.

[Placed in Library, See No. LT 7368/16/17]

(%) A copy of the Reserve Bank of India Monetary Policy Committee and
Monetary Policy Process Regulations, 2016 (Hindi and English versions)
published in Notification No. M.P.D.P.M.D.No.17/02.02.015/17-18 in Gazette of
India dated 20™ July, 2017 under sub-section (4) of Section 54 of the Reserve
Bank of India Act, 1934.

(6)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (5) above.

[Placed in Library, See No. LT 7369/16/17]
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(7) A copy each of the following Notifications (Hindi and English versions)
under Section 25 of the Coinage Act, 2011:-

(1) The Coinage of One Hundred Rupees and Ten Rupees Coins to mark
the occasion of Birth Centenary Commemoration of Swami
Chinmayananda Rules, 2015 published in Notification No.
G.S.R.335(E) in Gazette of India dated 30™ April, 2015.

(11) The Coinage of One Hundred Fifty Rupees and Ten Rupees Coins to
mark the occasion of 150" Birth Anniversary of Lala Lajpat Rai
Rules, 2015 published in Notification No. G.S.R.381(E) in Gazette
of India dated 13™ May, 2015.

(111) The Coinage of One Hundred Fifty Rupees and Ten Rupees Coins to
commemorate the occasion of “International Day of Yoga” Rules,
2015 published in Notification No. G.S.R.487(E) in Gazette of India
dated 12" June, 2015.

(iv) The Coinage of One Hundred Twenty Five Rupees and Ten Rupees
Coins to commemorate the occasion of 125" Birth Anniversary of
Dr. S. Radhakrishnan Rules, 2015 published in Notification No.
G.S.R.512(E) in Gazette of India dated 25" June, 2015.

(v) The Coinage of Fifty Rupees and Five Rupees Coins to
Commemrate the occasion of “Golden Jubilee of Indo Pak War
1965 Rules, 2015 published in Notification No. G.S.R.667(E) in
Gazette of India dated 28" August, 2015.

(vi) The Coinage of Five Hundred Rupees and Ten Rupees coins to
commemorate the occasion of 3™ India-Africa Forum Summit Rules,
2015 published in Notification No. G.S.R.798(E) in Gazette of India
dated 21* October, 2015.

(vii)  The Coinage of One Hundred Twenty Five Rupees and Ten Rupees

coins to commemorate the occasion of 125" Birth Anniversary of
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(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)
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Dr. B. R. Ambedkar Rules, 2015 published in Notification No.
G.S.R.815(E) in Gazette of India dated 29" October, 2015.

The Coinage of One Hundred and Ten Rupees coins to
commemorate the occasion of 475" Birth Anniversary of Maharana
Pratap Rules, 2015 published in Notification No. G.S.R.947(E) in
Gazette of India dated 9™ December, 2015.

The Coinage of Two Hundred Rupees and Ten Rupees Coins to
commemorate the occasion of 200" Birth Anniversary of Tatya Tope
Rules, 2015 published in Notification No. G.S.R.816(E) in Gazette
of India dated 29" October, 2015.

The Coinage of Five Hundred Rupees and Ten Rupees Coins to
commemorate the occasion of “500"™ Anniversary of Shri Krishna
Chaitanya Mahaprabhu’s Coming to Vrindavan Rules, 2016
published in Notification No. G.S.R.116(E) in Gazette of India dated
28™ January, 2016.

The Coinage of One Hundred Fifty Rupees and Five Rupees Coins
to commemorate the occasion of 150" Birth Anniversary of
Allahabad High Court Rules, 2016 published in Notification No.
G.S.R.191(E) in Gazette of India dated 24™ February, 2016.

The Coinage of One Hundred Rupees and Five Rupees Coins to
commemorate the Occasion of “Biju Patnaik Birth Centenary”
Rules, 2016 published in Notification No. G.S.R.172(E) in Gazette
of India dated 17" February, 2016.

The Coinage (issue of commemorative coins on the occasion of one
hundred twenty-fifth Year of National Archives of India) Rules,
2016 published in Notification No. G.S.R.197(E) in Gazette of India
dated 26" February, 2016.

The Coinage (Issue of Commemorative Coins on the occasion of

centenary celebration of Banaras Hindu University) Rules, 2016
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published in Notification No. G.S.R.292(E) in Gazette of India dated
11" March, 2016.

(xv)  The Coinage (Issue of Commemorative Coins on the occasion of
“University of Mysore Centenary Celebrations”) Rules, 2016
published in Notification No. G.S.R.825(E) in Gazette of India dated
26™ August, 2016.

(xvi) The Coinage (Issue of Commemorative Coins on the occasion of
Birth Centenary of Pandit Deendayal Upadhyaya) Rules, 2016
published in Notification No. G.S.R.836(E) in Gazette of India dated
31% August, 2016.

(xvii) The Printing of One Rupee Currency Notes Rules, 2016 published in
Notification No. G.S.R.192(E) in Gazette of India dated 24"
February, 2016.

[Placed in Library, See No. LT 7370/16/17]
(8) A copy each of the following Notifications (Hindi and English versions)
under sub-section (4) of Section 469 of the Companies Act, 2013:-
(1) The Companies (Audit and Auditors) Amendment Rules, 2017 published in
Notification No. G.S.R.307(E) in Gazette of India dated 30"™ March,
2017.
(11) The Companies (Meetings of Board and its Powers) Amendment
Rules, 2017 published in Notification No. G.S.R.309(E) in Gazette
of India dated 30" March, 2017.
(ii1) The Companies (Registration of Charges) Amendment Rules, 2017
published in Notification No. G.S.R.339(E) in Gazette of India
dated 10™ April, 2017.
(iv) The Companies (Removal of Names of Companies from the Register
of Companies) Amendment Rules, 2017 published in Notification
No. G.S.R.355(E) in Gazette of India dated 13™ April, 2017.
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(v) The Companies (Compromises, Arrangements and Amalgamations)
Amendment Rules, 2017 published in Notification No.
G.S.R.368(E) in Gazette of India dated 13™ April, 2017.

(vi) The Companies (Acceptance of Deposits) Amendment Rules, 2017
published in Notification No. G.S.R.454(E) in Gazette of India
dated 11" May, 2017.

(vii) The Companies (Audit and Auditors) Second Amendment Rules,
2017 published in Notification No. G.S.R.621(E) in Gazette of India
dated 22™ June, 2017.

(viii) The Companies (Transfer of Pending Proceedings) Second
Amendment Rules, 2017 published in Notification No.
G.S.R.732(E) in Gazette of India dated 30" June, 2017.

(ix) The Companies (Appointment and Qualification of Directors)
Amendment Rules, 2017 published in Notification No.
G.S.R.839(E) in Gazette of India dated 6™ July, 2017.

(x) The National Company Law Tribunal (Amendment) Rules, 2017
published in Notification No. G.S.R.840(E) in Gazette of India
dated 6" July, 2017.

9) Three statements (Hindi and English versions) showing reasons for delay
in laying the papers mentioned at (8) above.
[Placed in Library, See No. LT 7371/16/17]
(10) A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 467 of the Companies Act, 2013:-
(1) G.S.R.308(E) published in Gazette of India dated 30™ March,
2017, making certain amendments to Schedule III of the
Companies Act, 2013.
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(i)  S.0.2113(E) published in Gazette of India dated 6™ July, 2017
making certain amendments to Schedule IV of the Companies
Act, 2013.
(11)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at item No. (i) of (10) above.
[Placed in Library, See No. LT 7372/16/17]
(12) A copy each of the following Notifications (Hindi and English versions)
under sub-section (2) of Section 462 of the Companies Act, 2013:-
(1) G.S.R.582(E) published in Gazette of India dated 13™ June, 2017
making certain amendments in the Notification No. G.S.R.463(E)
dated 5" June, 2015.
(11) G.S.R.583(E) published in Gazette of India dated 13™ June, 2017
making certain amendments in the Notification No. G.S.R.464(E)
dated 5™ June, 2015, together with a corrigendum thereto published
in Notification No. S.0.2218(E) dated 13" July, 2017.
(111) G.S.R.584(E) published in Gazette of India dated 13™ June, 2017
making certain amendments in the Notification No. G.S.R.466(E)
dated 5 June, 2015.

[Placed in Library, See No. LT 7373/16/17]
(13) A copy of the Companies (Removal of Difficulties) Order, 2017 (Hindi
and English versions) published in Notification No. S.0.2042(E) in Gazette of
India dated 30™ June, 2017 under sub-section (2) of Section 470 of the Companies
Act, 2013.

[Placed in Library, See No. LT 7374/16/17]
(14) A copy of the Statement (Hindi and English versions) of the Market
Borrowings by Central Government during 2015-2016.

[Placed in Library, See No. LT 7375/16/17]
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At 3R a1t faw warem A o Wi (sfweh Fon ww) @ AR, # fafaRad o3 |
oo W Nl g -
(1) (T®) I Afger 1Y, 8 Qoo @ a9 2015-16 & dIf¥® Hfaded & U ufa (R=d
qAT IS AHRU) qAT TR ol |

@) I A By, T8 ool ® ¥ 2015-16 @ HIAGIUT DI ARBR GRT AHIET B
U gfa (Rt e sl ERanvu) |
2 Sww (1) ¥ fcdRad 7= P AT Ted R @ H gY fAdd & HROT BT q@H arel
faavor (fR=t o 3R venvu) |

[Placed in Library, See No. LT 7376/16/17]

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): Madam, I
beg to lay on the Table a copy of the Report (Hindi and English versions) of the
Comptroller and Auditor General of India-Union Government (No. 18 of 2017)-
Compliance Audit on Food Corporation India, Ministry of Consumer Affairs,
Food and Public Distribution, for the year ended March, 2016 under Article 151(1)
of the Constitution.
[Placed in Library, See No. LT 7377/16/17]
THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR.
SUBHASH RAMRAO BHAMRE): Madam, I beg to lay on the Table a copy
each of the following papers (Hindi and English versions):-
(1) Memorandum of Understanding between the Mazagon Dock
Shipbuilders Limited and the Ministry of Defence for the year 2017-
2018.
[Placed in Library, See No. LT 7378/16/17]
(2)  Memorandum of Understanding between the Goa Shipyard Limited
and the Department of Defence Production, Ministry of Defence, for
the year 2017-2018.
[Placed in Library, See No. LT 7379/16/17]
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Memorandum of Understanding between the Garden Reach
Shipbuilders and Engineers Limited and the Ministry of Defence for
the year 2017-2018.

[Placed in Library, See No. LT 7380/16/17]
Memorandum of Understanding between the Bharat Dynamics
Limited and the Department of Defence Production, Ministry of
Defence, for the year 2017-2018.

[Placed in Library, See No. LT 7381/16/17]
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12.03 2 hours

STATEMENTS BY MINISTERS
(i) Status of implementation of the recommendations contained in the 46™
Report of the Standing Committee on Finance on Demands for Grants (2017-
18) pertaining to the Department of Economic Affairs, Expenditure,
Financial Services and DIPAM, Ministry of Finance"

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF DEFENCE (SHRI ARUN JAITLEY): Madam, Speaker, I rise to
lay a statement regarding Status of Implementation of the recommendations
contained in the 46™ Report of the Standing Committee on Finance for Demands
for Grants 2017-18 pertaining to the Departments of Economic Affairs,
Expenditure, Financial Services, DIPAM in the Ministry of Finance.

* Laid on the Table and also placed in Library, See No. LT 7382/16/17.
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12.04 hours
(ii) Organization of India International Science Festival (IISF)

THE MINISTER OF SCIENCE AND TECHNOLOGY, MINISTER OF EARTH
SCIENCES AND MINISTER OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE (DR. HARSH VARDHAN): Madam, Speaker and hon. Members, |
stand before the House to present about an upcoming momentous programme of
the Ministry of Science and Technology and Earth Sciences. The India
International Science Festival, popularly known as "IISF’, is all set to enter its
third edition in October 2017. This festival of sciences is organized by the
Ministry in association with Vijnana Bharati (VIBHA). The first IISF was held at
IIT, Delhi and the second edition was held at CSIR — National Physical
Laboratory, New Delhi. Both were successful events and my Ministry had
succeeded in its objective of ‘propagation of science to the general masses’.

Madam Speaker, the India International Science Festival is a serious
attempt to inculcate scientific temper in the general public, particularly through the
participation of the youth and children, to fast-track India’s march towards
technological self-reliance and scientific advancement. This festival of science
highlights the Government flagship programmes such as “Swachh Bharat
Abhiyan”, Swasth Bharat Abhiyan”, “Make in India”, “Digital India”, Smart
Villages” “Smart Cities” etc.

In the first edition, we achieved the ‘Guinness world record for the largest
science practical session’ which is now inscribed in India’s name. IISF 2015 also
provided a vibrant platform to young students, scientists and technocrats from all
across India for exchange of scientific knowledge and ideas.

In the second edition of the ‘Festival of Science’ in 2016, several events
like the Young Scientists Conclave, DST — INSPIRE National Camp, Science
Film Festival, NGO meet, Industry-Academia Interaction were held at National

Physical Laboratory, Delhi. A footfall of over 5 lakh people were recorded at the
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IISF 2016 with active participation of over 10,000 delegates from R&D
institutions and science organisations.

HON. SPEAKER: You can lay it on the Table of the House.

DR. HARSH VARDHAN: Madam, I beg to lay the rest of the “Statement on the
Table of the House.

* The rest of the statement laid on the Table and also placed in Library, See No. LT 7383/16/17.
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12.07 hours
BUSINESS OF THE HOUSE
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA): With your
permission, Madam, I rise to ‘lay a statement regarding Government Business for
the remaining part of the Session. It will consist of:-
1. Consideration of any items of Government Business carried over from
today’s order paper:-
(It contains consideration and passing of (i) The Indian Institute of
Petroleum and Energy (IIPE) Bill, 2017 and (ii) the Requisitioning and
Acquisition of Immovable Property Amendment Bill, 2017)
2. Consideration and passing of the following Bills: -
(a) The State Banks (Repeal and Amendment) Bill, 2017.
(b) The Repealing and Amending Bill, 2017.
(c) The Central Road Fund (Amendment) Bill, 2017.
(d) The Ancient Monuments and Archaeological Sites and Remains
(Amendment) Bill, 2017.
(¢) The Public Premises (Eviction of Unauthorised Occupants)

Amendment Bill, 2017.

* Laid on the Table
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S s AR (EawTe) ¢ e WRISAT Sfl, gdie] PUAT 37T WS DI brigdl H
frreferRas fawal 1 qHTEe fhar Sy -

1. A WA & F hATe H Wiey iRE 3ifth sfuean gr1 gt ufiernr &g urw faan
T Bl 98 W TR 1 & forg g Hf §aTg Y dn Ao ot ® Wy 9ieR d S ardl
Reenfeal & fog s o glaa 78 21 o 3o & 9 wisl Wl & 9 & AHHIg 7
W Reenfedl & fou sramE™ waa fEon axvm 3g wd wideR | i R’anw s &
SR 2

2. e USY & BARYR Tl § qATd AT 6 ARed UG §l WA &1 S dhad ol
&3 B G AN R & fHAT S @ 8 YIS I8l A I ATA H Dl a8 A BIhR
fa=l S @ 21 Be WBR gRI g8 Wic bR &3 & JAT3ll Dl SR IuA DR Dl

el &l g=gars|

SHRI RABINDRA KUMAR JENA (BALASORE): Madam, I would like to
submit the following two matters to be included in the list of business for the
coming week:

1) Attention needed for Non-Corporate Sector in our economy: It is
observed that the fuel to our high economic growth especially after the
1991 reforms came from the Unincorporated Sector businesses (Mostly
partnership and Proprietorship). In 2012, this sector contributed about
45 per cent of National Income whereas the corporate sector contributes
only about 18-21 per cent. These P&P firms are counted under
household for savings data and it is observed that households contribute
60-65 per cent of savings in our economy whereas their share of formal
credit has declined from 58 per cent in 1990 to 36 per cent in 2012. For
the corporate sector which contributes lesser to savings, the share of
credit has increased. There is, therefore, a mismatch in sectoral credit
allocation and economic planning in our country.

2) Need to revise the criteria for IGNDP: The disability pensions in
India play a significant role in ensuring social security for the most
vulnerable in the society: The Divyang. In this light, it has been
observed that the Indira Gandhi Disability Pension (IGNDP) has some
strict eligibility criteria like 18 years and above, income below poverty
line, minimum 80 per cent disability and the amount paid if a
beneficiary is eligible under all these criteria is Rs.300. These stringent
criteria especially the 80 per cent disability one, excludes the vst
majority of Divyangs and, therefore, needs immediate change. There are
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best practices like the criteria under Madhu Babu Pension Yojana of
Odisha State, in which everyone above the age of 5 with a disability of
minimum 40 per cent is eligible.

2N B A (AARE) @ T2l PUAT A QR B B A AW & fawdi B
et feear Syl
1. W gR g forg M ‘e ey I TURE-welR AT -, Rren-Jgdr
(AARM) f98R # 9 & & ARbT & Farfior fqerd vd gaqd darsii b1 faefia e &g
‘e Urh’ RITUG fhar Sy, fEd 39 &3 & SRISR gab-galrdi raanfie gieror
U PR M R B Fd | T8 T 7 H S Fed Q9 @ 96R T8 g aRgR A3
RASECCER]
2. W G & IRRA (ER) # AT aiier o enfid &) @4l faermera/q=ifaereaat
# AT Rt & Fgfad @ STel AR I[% ae e St gd A gard w4 s s A
ST T SR WR W AN Qaq” &1 YU AR <9 DI RReR R ugamn, e foag &4
T AR €1 AN B RGN SRt A IRR € el dfeth 7 Ud Al Wt aver jedr g, R
# ¥ Wi g1 AN HIaTEd iR ST WR IR W@l 8 @ Siad el B
$it wg v fE awt (SeE) @ wEedT, ORI, " ISy iR SR uew # fGars & foy
AEAYUl AGAT AT, T, FR, Y IR U & SUE S S.U. H AW W UEal R
gier FHI0T BT SFTel AWITE Bl BRI § AR BR Pl B DY

HIA-SMeM-8%8 Yol AR GRS et wd ot 81t & # STk 78 ¥ed Rl I
TR forr g 39 aRAS B AT gRT Wdhd B Bl 30Tl AWIE B dragE 5
AT B BT B BN
DR. A. SAMPATH (ATTINGAL): The declaration of a Railway Coaching Yard

at Nemom in Pallichal Gram Panchayat in Attingal Lok Sabha Constituency is yet
to be fulfilled. Railway traffic congestion is increasing day by day in the
Thiruvananthapuram Division. Hence, I request for the formation of a Railway
Zone having its headquarters at Kerala. There is a long pending demand of the

people in the Chirayinkeezhu for a two-minute stoppage for Parasuram Express.
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113 years old Kadakkavur Railway station should be declared as a Heritage
Station and stoppages for more trains may be allowed at Varkala Sivagiri Station
should be provided.

The Attingal town is the centre of my Lok Sabha Constituency and is one
of the oldest ones in the whole State of Kerala having its history and tradition from
the pre-Independence era. This ever growing urban area is experiencing severe
traffic jams and congestions on the NH-47. At present, the Attingal Municipality is
trying its best for widening the portion of the NH-47 which passes through the
town with people’s participation. The construction of a by-pass for the existing
NH at Attingal is also envisaged by the NHAI simultaneously. So, I request you to
be kind enough to take urgent steps for the construction of the said Attingal by-
pass in this stretch of NH-47.

A IARiE e (Brer IeAYR): Feed, Fefaled a1 vl W ofTel 9wie & drigEl |
HIHT & fId qoI Aot Dl AFAfT & Y|

(1) ¥R BIE IR AP FH FHGI 7d &7 ATQaRy S Ud gerel fUsser & gl
BIal IR e & ddic qEdid b “Tearl,” “hledl,” THGrS! dEdid b “has)-

IR dISell dedid & “Sie g9 URAT H dIgHATd Cell®iA 3R disds gevic &
GraeT T B Bl gols A MW Sl BT IRAT! 81 &l ] S Bl ALToR [ §U Ses A Slea
I8 gfaer < &1 yay fhar Sl

2 W e a9 99 A7 aF SMfaRy SHREEE vd uerel fiser &3 ¥ &k <ur @t

A IS TS ARER ARIEGR THST TS BT A A WY GG A & Toal el & Fiars

T & “[ARAT, AR, CRUOURT,” “GS-IET, “di,” THSTR ATl Bl “dArdhal,”
“Wierll” TR # AlaTsd dreds geic &I Jfagr 9 Ao & SR S b 108 3R gaRo=dT
SATTTBTCAT T § IH ST DI WA &1 &N 8 3R GARI STl TRISH 7 DR & &

SHD] HEAOR TEHY BH CAlhiA 3R dIsds & AT Y& ST ared &l 3Mud ATeH
H AR HAT S B AR A DS O Hed Sol 9N b oy # 9T Ud o _g =l gl
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N Iz PR sy (MRSke) @ sreder weedl, sl Wwre & Brl-g § Feferied fawi
DI M B U Tl DA DI PHUT B A

(1) o796, HAN, TS X oA1gd O &1 718 A I8 B b HRU AN AT H AW
ST Dl BicATs B I8 2l A= Wred ud W S fand /1 A8 W FaR Sfiare Rd g
[ERIRSIM

(2) DI sfUsAT B NIRG Bl VA Dl Bies fAHCS BT HART &5 & fad
FHART IR T4 W1 IR H a9 F R 9FH0 & SR AR SRR Adbe! Sl Al
B AH Bedl B G W Tl STABT THRT IqT BT YA W TS fHAr S 3@ gl oeya
o gl B g FRISE 5 ST @ 96 IHT 999 &1 YA BRI g Jd
HRATS B SV

3t oot fasm S (W) orewer Heewn, oy FEfeiRad vy M wwrE @ wrl g
H A DA BT B B

(1) vae #= 9RE S Ny B, IRA WRPR B ASAYUl AT B, OEdT e

AT I O ST IR AU SUA BT 2 S NG dgl BT gy 9 R Sude] BRI
T U WRHRI 9 HefT rfamiRa g fwmit o wee 7 arasRe Féw Ry smil L7
AT 7eAet 5 SRl HAR Tl - IURRIT 2|
S1. fhRe @, Aot (sreweEmE) @ Jfedel HRled], 171 M e 8 & arTel 9wiE & &
Gl W I (997 1 A fhar Syl

Sl. WA FTSHR BISSIA & SIUIgR & ol ORI WRBR 7 B8 BIS I B
FRIEN STAfed Bl 1 Sl BISSTA & Y by ARbR W gl & el sdfed &y, o
I BISSYH H RUA ofrgad, siffeciRad @ Read Aex &1 ardrgdield vd o gfaamsit o
RN fHar S|

* Not recorded.
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12.16 hours
MOTION RE: ELECTION OF TWO MEMBERS TO CENTRAL
ADVISORY BOARD ON DISABILTY
HON. SPEAKER: Now we take up Item No. 10. The hon. Minister Shri Thawar
Chand Gehlot to move the motion.

AW R 3R ifdreRar #Et (s araR dw TEda) : otede AT, # Rad Rl g
P

" e afad SR AfTH, 2016 T ORT 60 H IT-GRI2) & Wos () &
ARV ¥, 9 W & Aew, U AfT 9, S & erener e g S Iffm & =
SUdsl 3R I¥® I a1¢ ¢ Al & iemefld . oy frueaar GdEeR 9 &
RN & W0 § AN & 9G 91 |1 dd DI 91y & folg & & & fofg o § 4 @&
Hew fatfa el "

HON. SPEAKER: The question is:

“That in pursuance of clause (¢) of sub-section (2) of Section 60 of the
Rights of Persons with Disabilities Act, 2016, the members of this House do
proceed to elect, in such manner, as the Speaker may direct, two members
from amongst themselves to serve as members of the Central Advisory
Board on Disability for the period till they cease to be members of the
House, subject to the other provisions of the said Act and the rules made
thereunder.”

The motion was adopted.
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12.17 hours
MOTION RE: ELECTION OF FOUR MEMBERS TO
CENTRAL SILK BOARD

HON. SPEAKER: Now we take up Item No. 11. The hon. Minister Shrimati
Smriti Zubin Irani to move the motion.

THE MINISTER OF TEXTILES AND MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI SMRITI ZUBIN IRANI): I beg to move:

“That in pursuance of clause (c) of sub-section (3) of Section 4 of the
Central Silk Board Act, 1948, the members of this House do proceed to
elect, in such manner, as the Speaker may direct, four members from
amongst themselves to serve as members of the Central Silk Board for the
period till they cease to be members of the House, subject to the other
provisions of the said Act and the rules made thereunder.”

HON. SPEAKER: The question is:

“That in pursuance of clause (c¢) of sub-section (3) of Section 4 of the
Central Silk Board Act, 1948, the members of this House do proceed to
elect, in such manner, as the Speaker may direct, four members from
amongst themselves to serve as members of the Central Silk Board for the
period till they cease to be members of the House, subject to the other
provisions of the said Act and the rules made thereunder.”

The motion was adopted.
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THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): Hon. Speaker
Madam, I would request you to take up the Indian Institute of Petroleum and
Energy Bill 2017 immediately. ... (Interruptions) It is an important Bill. I would
also request my friends from the Opposition that the Zero Hour can be taken up
later. ... (Interruptions) Let us first consider and pass the Indian Institute of
Petroleum and Energy Bill 2017 Bill and we can take up Zero Hour Ilater....
(Interruptions)

A 3eme : fId o Fahd 21 I8 I e 39 7 918 SN 3ifaR o o, aifds oot
WSS 8 A AT ared 6 iR ff Sl 81 A1yl v e )1 o € SR Sud R 91
SIRT 3R of < | S9& 919 Ugde Hax faol B

R Yl Sff, JTTeT T Hel B

.. (Fagm)
SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, we would not have time for

‘Zero Hour’ later since we have to take up Private Members’ Business at 3.30 p.m.

... (Interruptions)

AT A& : TP T B 8, § g7 18 IYDT AT il gl
.. (zaum)
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12.20 hours

SUBMISSIONS BY MEMBERS
(i) Re: Need for exemption from GST on ongoing Government
sponsored schemes

SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Madam, thank you
very much for giving me this opportunity today. ... (Interruptions)

This is a very important matter. We have given a notice for Adjournment
Motion. ... (Interruptions) The implementation of GST should not apply on the
on-going Government-sponsored programmes and schemes like Mission Kakatiya,
Mission Bhagiratha, irrigation projects, and the double bedroom housing scheme
meant for homeless poor people as these programmes and schemes have already
been budgeted as per the earlier taxes, VAT, etc. ... (Interruptions) The financial
impact of the GST on these projects will severely hamper the progress of these
projects.

There will be huge implications for the State on work contracts, bringing in
an additional burdern of Rs. 19,200 crore if the 18 per cent GST is implemented.
... (Interruptions) Our hon. CM of Telangana has written to the hon. PM on this.
The hon. Finance Minister is also aware of this. ... (Interruptions) Many a time,
this has been taken up in the GST Council. If it is taken up from five per cent to 18
per cent GST, there will be a lot of burden. The budgetary allocations will have to
be re-worked. ... (Interruptions)

These are programmes for the poor people. They are for public use. They
are already under execution and implementation. So, the on-going projects should
not be taxed as per the new GST at 18 per cent. ... (Interruptions)

We request our hon. Finance Minister who is here sitting in front of us to

please listen to us and give a statement on this small thing. ... (Interruptions)

[ STSF&T ¢ MY VAT 37U Jq HIov|
... (cTaygm)
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SHRI A.P. JITHENDER REDDY: There will be a lot of litigation on this. So, I
request the hon. Minister to please make a statement. ... (Interruptions)

AR e @ U S-S U ST W AT g% Bl Al Teds Brftl g9a forg
BRI Bl

.. (FHagT)

SHRI A.P. JITHENDER REDDY: Madam, it has implications for Rs. 1 lakh crore
worth projects. They will all come to a standstill. ... (Interruptions)
HON. SPEAKER: You have raised your matter and he has heard it. I cannot
compel him.

... (Interruptions)
SHRI A.P. ITHENDER REDDY: Madam, I request the Minister, through you, to
please intervene in this matter. ... (Interruptions)
A ey : YT 8l g gl Everyday, something will come up.

... (Interruptions)
SHRI A.P. JITHENDER REDDY: Madam, he is willing to respond.
(Interruptions)
HON. SPEAKER: Do you want to say something?
THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF DEFENCE (SHRI ARUN JAITLEY): I will bring to the notice of
the Council what Shri Reddy has raised. ... (Interruptions)
SHRI A.P. JITHENDER REDDY: Thank you, Sir.

#f afeerarow @S ([AE) @ FFTNFGAR S 7 A Yol & I8 [{7a o1 8 47 ST pal
5 et Al SR adfaR & gall

A L& ¢ 3O YapT SR TR B |

2 AfcABIGA TS ¢ T Al 3R SN SffaR 8l gofl, a1 Ig S el edl o, Hid Had
U-3U & DI FARRI BT @I ATEd ©| PUAT Y SR TR s D &1 3y
AIHAR BT | B AT BIATRT HR I &, Id & 7-8 99 I 93 @ &l TT 3reaT T8 T
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AT A& : g Bl AT a4 81 30D d18 SN 3ffaR il |

AR 3R FAR® HAl q WHG B F#Al (S SMWPHER): B SRR SR JiTdR Bl | I8
BITT A1 fdal 8, 39 U8l & &l 39D 918 IR JAAR BT ... (STJe)

2 Afcwrdrol @ My A=l A IfSY| 39 orer wnf=r A g l... (Fagr) 3 gersrs
A BT A DI L. (STIET)

AR A& ¢ 3T AIHT T M| 30D S q18 SR JATAR of o | # 3myapy Hawr & G|

... (Interruptions)
SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, yesterday also we did not
have ‘Zero Hour’. ... (Interruptions)
HON. SPEAKER: Do not worry about that.

... (Interruptions)
AR A& @SB o 18 SR SiTaR of o] 3l S0 Sl W <d 21 oS o™ T8l
BT | 3T SR TR TR B |
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12.24 hours
INDIAN INSTITUTE OF PETROLEUM AND ENERGY BILL, 2017"

HON. SPEAKER: The House will now take up item No. 12 — Indian Institute of
Petroleum and Energy Bill.
Tifera iR Widfae AW FAeE & T FA (sft ey weam) ¢ wEeT, # U Rl g -

BT AN B & Ty a1 I9s e ok S99 |elad a1 39 NS
fawt &1 Sudy B aret fage w faeR fear sel

T, # SMUH MUY g 6 oMU g3t /Al &l Wed # UP AT BT FAN D
foaq # amuat orgafd & wed @ orgafd =TEdT El...(FaU) W@ af 2014 H IR YIS @t

BT T (FIeT)

A et ¢ SR offar WY of ol | oot SRY oifaR ford famm § @rgt & 7281 S|
.. (cas)

AT 3eme 2 7 &8 E 6 T SR eiffar fordy famm § 7 S|
.. (cgaum)

$it eRfvg WE @ S AT BT dCaRT g1 ... (1aeT)

SHRI K.C. VENUGOPAL (ALAPPUZHA): We co-operated for three Bills. ...

(Interruptions)

AR IR FARF #A qAT A BRI A3 (37 SAPAR): HeA, H MUDI, TSI ATed Pl

IR IS & T SR P g=YdE <A1 AR Dt o o9 aigew fore-site-fasoma’
H 9, O 39 FeT 1 Ul IR HRlC (BTl g & A8, bl B fod 9T gfies § U
s f&T o, g Repfe Wi a1 o, It 9 o, 9 o1 oy, |as W8 | g9 941
FRD UIRd W FR |

A Jremet ¢ o AT O RE B

.. (Fagr)

* Moved with the recommendation of the President.
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N FIAPIAR : HeH, § AUD §RI IE a1 B gl... (M) AT TR AR SR A,
AfhT 39 [ & 918 <oy, sa-i & g9AR Wi 2. (SaeT)

A 3ea&t @ S &, ‘SN 3MaR’ o ofil|

SHRI MALLIKARJUN KHARGE (GULBARGA): We are supporting the
Government in this regard. ... (Interruptions) The Government should be
considerate. ... (Interruptions)

AT & 2 3T WBIss g, gdfey # 1 a1t <& g b o 9 qd B, HAYURH H HH
|

3 IAPAR : HeH, oia-gb A DHRYL... (F9em)

SHRI MALLIKARJUN KHARGE: It is not good. ... (Interruptions) You should
allow us to participate in the Zero Hour. Shri Dharmendra is here.
(Interruptions)

A A& : UTferamie) b fAfTRer off, IR-9R ¥ 39 YhR I IR 8] gV 3WTell
TR Y41 TE B3|

... (cgaem)
2 wfcerao @S ¢ 89 [ ANl T WU BRS [t 9T Y| W, @ SR MR’ & oA

3=l el gl... (ragm)

#t IMHHR : AT DT & v B RN 89 1 IR w 2. (Fag)
A oremet ¢ WAL Sfl, 3y ifery |
... (agagm)

St erfvs WeIH ;@ oTedeT Sff, 5@ Ay 2014 H ‘srig woew R-fIMTSORE vae’ 41, 99 fad #,
I [T § WG QT AT BT §SaRT §alT, QT TSHT-3TelT UMD gehrsdi g AT | S
IR B AP & IR § 91 B R B sy uewr iR IS 5T M HY I | S B
T e, A G 3IR I 99T T 99 W AR W Tl #Y| ugel Wt 94l g51 98 39 94t
H UH AT IUS AT, UH Ara-wwEn gan vy o fF offy uew # fow TR @ U@

GSIfora gTol S¥EIege gl SuA|
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12.27 hours (Hon. Deputy Speaker in the Chair)

SUIEIE] SN, SN Y& AT 99 & 8| gRIaTe 3Me oo 3fe B AT/ e G B
9 H I8 gorl b ofuel AT Bl B AN Ferd| 99 2014 H S HiFcHS oI, Th Yae &
HegH A, 9GE H3A S Bl ARy e g Wt & oWR © 6 oniy yew, deer & fder
& oIy ST 9o 998 7 S &1 o, - e 99 AR [Iwdi &1 89 g7 A1 21 I B
3R Rrsge-13 % dgf @ pd AUTaR @1 9 & fog faemarram 7 a9 =T o
Ygifera SONARAT el STgem | I8 a1 # MUl ey o =gl fisd vhefis IR |
sty FFafEd & S S dLE. I uQrs Yw F T 2| Th WIS §aR 39 Udh
SR &1 I far T 21 S9a! IR faciir eraven W @t i 2 iR g@@ U@ ay @
TeE YU B g 2] AME.IME.A, WSTR B W A H B e & = T ek gl
AT GAY 99 &1 gsfres g1 sme|

SUTEdE Sfl, Al Je¥ BAR Y Ueh Heeaqul Uid €1 ATelid Alel U8cl WA & Soll &
H s B I Bles B, 19 Bies I Udh AANIS IUHA Y& (AT 7| HF Al H§ I8
TS H o1 3@ fF SEw Sue RE™ pen-ered 9T #7788 dnm ‘e S afe
@ AW F S 8 SR Ad 21 &S 9T At srer 21 98t TeY 99 § &R Sid &
IO 9 B Ul AT 2 AT 7 TS B @iel Mdte & foy, faemas srsgiae
TSl B @S e & foy sngfie CaFIdiol, WHI-SUAN Sadrel, APl Hel
ARG S TAT ATAARAD AlSel B AMITIHAT Biell 2l

Iqreer o, s At Ao R RART Tdotget 89 & 781 Bt 8, dfed SHB! HIFes
B D (U e AT Afdd B W 3aeaehar Bl gl 34l B & § [W@d g, SAl Bl
TG goll 3R oy wael # SMSemE. s, & & fofy fpanl fisa wd-siiar wdm &
BHfde 7 T8 Hda fhar {6 I UH 3TeT AT IR W@ =dT & Y| 31d d& a¥ 2016-17
B IPSHD AN A UTIH SR TS BfFhd SO-IRT & A BN § Tar-uard
foenfirl &1 vsfiem & gar gl oy Ty WeR 7 39a fou A | twms e W Sude
AT B

ST #9 ol FEl b STl WeR IUd WX SRICIe @ w0 H HM H|
gAD] U SIICYC 3 eFdl gHICH & Al o & forg, # s qr a8 f[d s
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3T E| I ARG o1 N1 awer g5 2] S WRGR | I 9Ig BE 41 BN Il
A G T T D FGRT W 2| 39 AEAYUl SWISC BT UFh Bl erdl 7 gRafid &
& oY, Uep T et & @ o 9 U vMd $¥IcH SeIeee a9 & oy # e
HegH | Fed DI AFAR @rear g1 # FaeT drar g b Ay Wed 39 R FHhl B gREe
<l

HON. DEPUTY SPEAKER: Motion moved:

“That the Bill to declare the institution known as the Indian Institute
of Petroleum and Energy to be an institution of national importance
and to provide for its incorporation and for matters connected
therewith or incidental thereto, be taken into consideration.”
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, I would like to
dwell on the legislation under the title, ‘The Indian Institute of Petroleum and
Energy Bill, 2017°.

Sir, actually it is in pursuance of the bifurcation of Andhra Pradesh that two

States — Telangana and Andhra Pradesh came into being. &7 |ae! a8 fa a1 2 &R

39 Uifermic @ 3iak |l 980 WIRT ST 83l o1, 59 S A1 & dIShebe &l I a7g ot
BN B Uil B I8 gfddgar aur difelfceed wfieHe o fb a8l & o o &1 S
SNAFET o, IHeh! A Y §9P1 Ashebe fhar Wy, fafsa fhar S| enR fFgwar 4
fepelt uiferfechel urdl @1 sweh foU YA geT 8, @1 98 B Ul 8l 39 7 gAN WA
AT BT 3R 7 8 A oW @, oifhT R WY g urdl v uifetfcera sffeic 4 diw
T8l 81| B WIfed HRal & b i urdt & fofw <91 oM § &R urdl 91w 51 84 A A S
BifcHe fhar o1, S|l qR1 far| #9 |rar o {6 sAR A w4 20 g q91g, uihifte
B, AfeT 3B el BTl st & T ofiy uew R-3Hsee Ude, 2014, fad 13
Ul H T O f 98 R UH §icge A Al e A T ongeng g wEd g
Fifs T8 HfeHe & i Bl sudT dRU &1 o1? The objective is to meet the

quantitative and qualitative gap in the supply of skilled manpower for the
petroleum sector and to promote research activity needed for the growth of the
sector.

On behalf of my Party, I would like to congratulate the endeavour of the
Government of Andhra Pradesh because the State Government had given 200
acres of land free of cost and I think, this should be emulated by other States as
well. A stretch of 200 acres of land was given free of cost for setting up IIPE in
Sabhabharam Mandal in Visakhapatnam. IIPE has been registered under Andhra
Pradesh Society Registration Act 2001. A temporary campus of [IPE has been set
up for academic session of 2016-17. This was mentioned by the hon. Minister
also. The Cabinet has approved a sum of Rs. 655 crore as capital expenditure to
set up IIPE and a contribution of Rs. 200 crore towards its Endowment Fund in
addition to a contribution of Rs. 2000 crore from oil companies towards the

Endowment Fund. I think, the oil companies and other Multi-National companies
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and corporate bodies of our country should come forward to offer Endowment
Fund for other States also. We are in desperate need of having requisite funds for
setting up such institutes of importance. It is because this sector contributes 16 to
17 per cent to the GDP of our country. However, we are lagging behind in setting
up dedicated institutions in this sector. There is a huge demand for skilled

manpower for growth in this sector.

T S, 37 g A1 MR €1 oyt TRA9 il 984 or<el gl 317y TR aret ffReR
g, Rifh T H A & Ul TAldd Albe H Hedl del BT 91d 112 H 115 Siolk Ui &=l 2l
MU I & I8 HH 50, HHT 46, HW 51, Ade 51 A QT Ig T8l golll ... (Taum)
HAAE del Bl GIAT H MU FUR Ueh dgd I8 HewdT il avacdl &l .. (@) A v o
MU fodt M TRIEl @ oy HeRa T8l gorl| sa-il ARy Jfaen e gy Al e < fpar?
ST Al od ¥, 37U del 6 3 BT <1 @12l Ugel &1 BuY, |l TR U, A vy of
o © 5 AN AfHS! WiH @& S| 377 891 <d © & I8 S e, R 8H I SN
Iffire gmR I ge ® E, Aded ddivd dr @ I8 gfaer g erfl 18 aRis
fegeri, Rt 7' gfaer frerch o, s S @l &1 wiRer & far| smuer g'rm 7 &
I8 W ® U b g, fbT S WG T8 8, I Y U1 < dBR &l 18 RIS
fegwmail, S 5-6 & U8al A1 Yo HEMT Ugel TN o, 37TS1 &1 gall, VAT T 8T T
RGWM @ IR, 9 IN 3FR &9 g 2| 3H W IR N H [ IS aleld g A
gl § 98 qo aredl g 6 o UHn i fRan? oiue! S¥E T oW gan? 115 ek ufd
&R ¥ TS B 50 SfeR Ui aRel B Gaar Held gy 91 MU A1 AW Sal & Raeh 5
RE & HeH ST 87 AT I8! &Nl B 91 B

# 3 goHT @redl g b 18 RS A, Formel |fedrdl e arell off, w1 9 3@
TR b1 foee | qTER 31 gob 8, DY AT b 87 FAT AU AN SR IHART g & AT SATaTl
AN AT Ug €, Sy ¥ IR 18 FRIS N TR | aTER o T 2

T 9, IS $fSAT R H &1 e 8? Refinery project Navaratna EIL

under probe for contract to Dubai company. CVC asked for papers for this 6.25

crore contract and PPRs for CBI probe. 1 |d S © & @5 dRae! &l IR% 98
W 2l T 80 B TP H s difer ¥R off TR <@ A fisd ¥ 9€ W ©,
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HIFI UIaR 96 8! &l Ofd (e Tl 9Qil, Heorerd dqill, ShMEM! &I W 8, a9
T HI UG SRRA Yol Bl Gl 39 ToR # I@d gU & gcnifes Yol diferdl 918
| 319 MU U g9 S @ 8, QUS Il TS Uiferfl g9 & HIR¥Y R I T,
HINIG TR I T, 3BT IR W ¢l TAN 390 BIs Ry T 8, AfhT 89 =med € % offaa ok
TR HAFR WR AR T AR fpar Syl i) ff g § ureR W@ 8 olfh Uil ol

Hw! uract &1 We are still suffering from poverty of energy. W &fUer sifad dwrqer

FH g, Rt g9 g 9 oS droive 3ifFd S¥IER Bl AR <9 § R DUl TSl drorqe

HH 2| AT BN AT T9T HIdT & Rifh IR, I H Hhl FHMIMAD TSlasd D BRI YAl

FHI Horrgee G- 0N, T AN S H J] SHIANHG CAfdSH & HRU TS Hrolve
SIT| 3MUBT T THI 3 UTferdt ==t 1fay arfes 89 oTa+t STl & A1l 31 S | |

HEIGY, 9 B | suil i fAerar o, o ¥ fAorar o1l ofe S g9rd §
fegRa™ # ®Ig #oR 3iFd f$Thadl 8l g8 & gy gHIc W AN fuRar 9¢ <& 81 8H
9 fSUsH fagw @1 germ =iyl da Soi & 9 g 7 @ B gl 59 du @
R 5 T IR 57 URIIC HEdl © [ 3G H Aol 19 DI UreRNfae] g1 3R
3l A U fhar STy a1 31Tt 200 W & fog gw fifTead 8 9ed Bl

Tegy, Rara fegwa § o ol ave dfcs dew &l Rama &t Resw &t
WREHY 3N tfeid Ade REsT & WEHET § ga1 B R 27 393! Rbad e il
g SAfh 89 Wa 8 ol # vl qar @readr g -Distillate yield at PSU refineries

started to improve since 2012-13 following certain technological and performance
improvement but it has now started registering decline. = Reliance has been
making the highest gross refining margin and rated the best in the world. &R
oy I T8 PR Fhd? B HIR JdeR 8, 399 AT Ipe daex &l 84 59 AR &
WEHA TR 3 TRE F R ¢ a1 < & foly sresr Brml 89 gd § & oo #§ $o
B YS! §, YO SR TErd © aR H W YA I &1 TH-HR H B B DR AT gH Te

Achd % URAAR TE PR B | MYPT F&T H AT %Q 3 DT BRI T 2?7 e #

AT B G T, ST § T 8RB B, Tl § T Bl R@ 27 3T VFe bl oAby 8 bl
T AT A1RY|
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DR. KAMBHAMPATI HARIBABU (VISAKHAPATNAM): Mr. Deputy-
Speaker, Sir, thank you for giving me the opportunity to speak on the Indian
Institute of Petroleum and Energy Bill, 2017. I thank the hon. Prime Minister,
Narendra Modi ji and our hon. Minister of Petroleum and Natural Gas,
Dharmendra Pradhan ji for taking the decision to establish the Indian Institute of
Petroleum and Energy in the State of Andhra Pradesh, particularly at
Visakhapatnam. I thank both of them on behalf of the people of Andhra Pradesh.

As you all are aware, when the State of Andhra Pradesh was divided into
Andhra Pradesh and Telangana, there was not even a single institution of national
importance in the divided Andhra Pradesh because all the institutions were left in
Telangana, particularly at Hyderabad. The Reorganisation Act assures the people
of Andhra Pradesh establishment of many institutions of national importance,
particularly institutions relating to the Ministry of HRD. Seven institutions were to
be established. Out of seven, five have already been established. They are: [IM at
Visakhapatnam, Indian Institute of Technology at Tirupathi, Indian Institute of
Science and Educational Research at Tirupathi, IIIT at Kurnool, and National
Institute of Technology at Tadepalligudem. So, five institutions have already been
established. Two institutions are yet to be established. One is the Central
University at Ananthapur and the other is the Tribal University at Vijayanagaram
District, which is the neighbouring district of mine. I hope the Government is
taking steps to establish these two remaining institutions which come under the
Ministry of HRD.

As far as the Andhra Pradesh Reorganisation Act is concerned, it assures
the establishment of Petroleum University in the State of Andhra Pradesh and this
assurance is being fulfilled by our young and dynamic Minister of Petroleum and
Natural Gas, Dharmendra Pradhan ji. He personally came to Visakhapatnam to lay
the foundation stone for the Petroleum University. I am very happy to mention
what the hon. Minister stated in that inaugural function. He, while addressing the

public and also the students who newly joined this Institute, told them one thing.
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That is, after four years, the students of this Institute are going to get the degrees.
He said that after four years he foresaw a situation where the students of this
Institute will have degrees in one hand and the appointment letter in the other.
That was the assurance he had given on that day. 1 could still recollect the
brightness in the faces of those young students who joined this Institute on that
day.

This Bill is being introduced to declare it as an Institution of national
importance. The Institution will have the governance structure which will consist
of the Board of Governors, the General Council, and the Academic Senate. I hope
the hon. Minister will give autonomy to this Institute to design its own curriculum.
The Bill also ensures legal mandate to award degrees for the students who have
studied in this Institute similar to the IITs and the [IMs.

The courses offered in this Institute are in two streams. One is B.Tech in
Petroleum Engineering and the other one is B.Tech in Chemical Engineering. The
capital expenditure for this Institute is being estimated at Rs. 655 crore and the
Endowment Fund is being estimated at Rs. 400 crore. The same is being allocated
and is expected to be spent over a period of four to five years.

I would request the hon. Minister to allocate the funds that are required as
per the construction of the buildings of the Institute so that the Institute comes up
with necessary infrastructure at the earliest. | would request the hon. Minister that
the basic infrastructure should be completed in such a way that at least one year
the students who have joined this Institute should spend in the new campus so that
they have the feeling of belonging to the campus of that Institute. Therefore, I
request the hon. Minister to consider this. Sir, this institute is being established to
create skilled man power in the field of petrochemical engineering and also to
provide research activities for this sector. Why has this institute been established
in the State of Andhra Pradesh? As the hon. Minister has explained in his speech,

after the Bombay High, Andhra Pradesh is going to emerge as the hydrocarbon
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hub in future. As you are all aware, KG Basin is one of the promising fields where
we can explore huge volumes of crude oil and natural gas.

I thank the Government of Andhra Pradesh for coming forward to allot
around 200 acres of land free of cost to set up this institute there. Whatever
institute is being offered to the State of Andhra Pradesh, our Chief Minister Shri
Chandrababu Naidu is very fast enough to say, ‘you give me the institute, we will
give you the land free of cost, kindly set up the institute at the earliest’. That is the
request made by our Chief Minister because he is showing a lot of interest to get
all the institutes that are being assured by the Government of India and this is one
of them.

This institute has started functioning temporarily from the campus of the
College of Engineering of Andhra University in which I studied engineering and
where I also worked as a Teacher. I am very happy that this institute has started
functioning from this very campus. Recently I visited the Institute of Petroleum
and Energy. I interacted with the students as to what they are doing, how teaching
is going on etc. [ was very happy to interact with the students of the new institute
and I hope that this institute will become an institute of national importance which
will be having world-class infrastructure so that the students will get priority in
appointments after passing out from this institute.

Sir, why is this institute being established in Andhra Pradesh? Andhra
Pradesh is having about 974 kms. long sea coast and KG Basin promises a huge
potential for exploitation of crude oil and natural gas. All the petroleum companies
of India, which are known in the field of petrochemicals, such as Oil India,
ONGC, Reliance, Cairn, GSPC are there in the KG Basin. ONGC is planning to
invest about Rs. 78,000 crore in the coming year, Rs. 10,000 crore investment on
onshore activities and Rs. 68,000 crore on offshore activities. It has signed a MoU
with the Government of Andhra Pradesh for investment of Rs. 78,000 in the
Investors’ Summit which was held at Visakhapatnam in January, 2017 for

exploitation of crude oil and natural gas resources in the KG Basin. Cairn India is
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planning to invest about Rs. 3,240 crore in Ravaa field in the KG Basin. Reliance
and British Petroleum, in a joint venture, are planning to invest Rs. 40,000 crore in
D6 gas field in the KG Basin. We have the HPCL Refinery in Visakhapatnam. It is
also expanding its capacity by investing about Rs. 16,000 crore. A Petrochemical
Complex is coming up with an investment of Rs. 20,000 crore.

Sir, I mentioned about the presence of hydrates in the Bay of Bengal. The
hon. Minister is aware about the discovery of hydrates in the KG Basin area. I am
happy to mention here that about 134 trillion cubic feet hydrates is estimated to be
available in the Bay of Bengal. This hydrate is nothing but a solid, which will be
looking like ice form of water. It has to be exploited from KG Basin. There is no
technology, at present, to exploit it because they have to operate it under high
pressure, high temperature environment. Now, Japan and Canada are doing
research in this field.

I wish that this Institute of Indian Petroleum and Energy will undertake
research activity in the exploration of these hydrates. When these hydrates are
exploited, India will become self-sufficient in energy field.

With these words, I conclude. Thank you.
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PROF. SAUGATA ROY (DUM DUM): Hon. Deputy-Speaker, Sir, I rise to
support the Indian Institute of Petroleum and Energy Bill in the Lok Sabha.

But before I speak on the Bill, I have two questions for the hon. Minister.
Firstly, why did the Government increase the price of subsidized LPG by four
rupees per cylinder; and why will it be done every month? This is an anti-people
decision, of which our leader, Sudip Bandyopadhyay had spoken earlier. I also
say that this anti-people decision should be withdrawn.

Secondly, this Bill was cleared in the Cabinet on 120 April, 2017, and the
Bill has now come to Lok Sabha. I want to know from the hon. Minister as to why
did he go and lay the foundation-stone of the new campus even before it was
cleared by the Cabinet, and even before the Bill came to Lok Sabha. He should
not have done that. Laying a foundation-stone before even the Bill is cleared by
the Cabinet, should not have been done... (Interruptions)

So, having said this, I say that this Institute is very essential. It is being set
up in Vizag, which already has a petroleum refinery. It is close to the Krishna-
Godavari Basin where oil has been found. It is also close to Kakinada where
HPCL is setting up a new petrochemical complex. So, it is ideally situated.

The Government of Andhra Pradesh has given 200 acres of land at
Sambhavaram where the Minister went to lay the foundation-stone. The IIT
Kharagpur already teaches petroleum; they have got a subject called ‘Exploration
Geophysics’. They are mentoring this Institute; and already four professors are
working there. More professors will be appointed after consultation with the IIT
professors. The intake is 50 students for Petroleum Engineering and 50 students
for Chemical Engineering. So, already, 96 students have started studying in this
Institute; and the course is very important.

This Institute of Petroleum and Energy is being set up as a follow up of the
Andhra Pradesh Reorganization Act, 2014 where it was promised that Andhra
Pradesh will have a new petroleum institute. In fulfillment of that objective, this

has been done and a Bill has been brought.
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Now, I want to say that it is very essential not only to develop petroleum
sector but also to develop alternative sources of fuel. India is already deficient.
We are importing 70 per cent of our petroleum products refinement. That is why
research on non-conventional hydrocarbons as well as new sources like liquefied
natural gas, bio-fuel and renewable should be used in India so that we can reduce
our dependence on imported fuel, which is causing a huge outflow of our foreign
exchange.

Now, as far as this Institute is concerned, it is being structured in the likes
of the IITs. The only thing is that the hon. Minister has to bring another Bill so
that it can be declared as an Institute of national importance.

13.00 hours

That has to be included in Entry 64, Schedule VII, of the Union List. That
has to be done. I would like to request the hon. Minister to examine whether there
is any need to bring a separate Bill for that purpose.

The Ordinances of the Institutes will be set up by the Central Government.
The first Statute and the first Ordinance will be made by the Central Government
and thereafter the power would go to the Board. The Central Government would
also provide for General Council of the Institute and also provide for the Board of
Governors. In this connection, I want to invite the Minister’s attention to the
Indian Institutes of Management Bill which was passed in this House only
recently. There, the Government intervention has been withdrawn from the IIMs
altogether. They said that all decisions will be taken by the Board of Governors
and the President will not be the ‘Visitor’ to the IIMs. Now, I want the Minister to
follow this path and make this new Institute free from the apron strings of the
Government. Let all these things be decided by the Governing Council of the
Institute itself.

As I said, it is of great importance to find more petroleum sources. It is said
that the Bay of Bengal Basin is floating on oil. Oil exploration had started in the
Sundarban’s area of West Bengal but that was given up. I think, Schlumberger or
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some American company was doing it. Now, it has been given up. I would urge
the hon. Minister, since he is here, so that the exploration for petroleum can take
place in the Bay of Bengal Basin of West Bengal.

The Cabinet has approved Rs. 65.46 crore as capital expenditure and given
Rs. 400 crore as endowment fund. The Bill states clearly that this will be slowly
reduced. In coming days, slowly, the Central Government grant would be reduced
and expenditure or shortfall will be met from the endowment fund for which Rs.
400 crore has already been allocated. The idea is that ultimately the Institute will
be raising some of the finances from its own sources and, I hope, the Minister
would do the needful in this matter so that the Institute is not short of fund. In
total, about Rs. 1,000 crore are being given for the development of the Institute.
As I said, the Government of India is doing well by investing so much money in
energy. By 2022-23, the capital expenditure would come down to Rs. 4.16 crore.
The initial capital expenditure is for constructing the buildings, laboratories, etc.
So, slowly, it will taper down. Then, the Institute will run from its own income
and from its endowment fund.

There is also an Indian Institute of Petroleum at Dehradun where ONGC
has its Headquarters. This new Institute will do Under-Graduate studies. I would
like to request the Government to also initiate the Post-Graduate courses
immediately, which are already there in IIT Kharagpur in West Bengal, and also to
start doctoral research. This is a good step. It fulfils the aspirations of the
people of Andhra Pradesh. It is in keeping with the Andhra Pradesh
Reorganisation Act and it meets the challenge of India’s energy needs in the
future.

With these words, I support this Bill which is well-intentioned.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, thank you very much.
I rise to speak on the Indian Institute of Petroleum Energy (IIPE) that is going to
be set up at Visakhapatnam in Andhra Pradesh. If the hon. Minister requires to
appease the people of Andhra Pradesh for the future of his political party, we are
totally with him; we support him. We are happy that Andhra Pradesh, which is
not really a new State, will see further development. It is the original State and
Telangana is the new State. We are very happy about it. But this seems to be a
political decision. Who are we, after all, to question anything?

These days, these times are times when we should be talking about energy
synergy. I recollect, in Neemuch, I think that is in Madhya Pradesh, the hon. Prime
Minister, about three months ago, had laid out his plans, his dreams for renewable
energy. He had promised in his speech that he would usher in an energy
revolution by harnessing sources of energy such as solar and wind power. We all
know that Shri Modi is very much in favour of alternative energy. He has
implemented it, to a great extent, in Gujarat when he was the Chief Minister and
he wants his dream to be implemented at a national level. However, the way the
newly restructured Ministry of Coal, Power, New and Renewable Energy has
moved ahead, it has to be acknowledged. It has received yeoman applause from
many sources which normally should not have been applauding it. The present
Government had confidence to increase the renewable energy target from 20,000
MW of solar energy capacity to 100,000 MW by 2022, a stupendous five-fold
increase. The Government also wants to put in place 60,000 MW of wind power
capacity. Although these tall figures may sound very impressive to a lay person, it
should be kept in mind that both wind and solar actually can produce, at peak
utility, only 20 per cent of their capacity. Thus, meaning that a 100 MW solar
energy plant at the best of its capacity can produce only 20 MW. The hon.
Members may question as to why I am talking about another Ministry when we
should be talking about petroleum and energy sources from hydrocarbons or fossil

fuels or conventional sources. It is because, I believe, both should be connected as
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the hon. Prime Minister has thought of bringing and harnessing both these things
and moving ahead in the future.

One needs to be encouraged. More funds need to be poured into it while
the other needs to be discouraged and slowly, methodically, it should be trimmed.
That is where the whole world is moving. Our dependence on fossil fuels needs to
be challenged. We have to learn to challenge our own abilities. People should be
encouraged to increase their dependence on renewable energy. While the whole
world is now trying to find ways to have less dependence on fossil fuels, this Bill
is asking the Parliament to pour in a lot of money into research to promote the use
of petroleum products which is simply not comprehensible, not understandable by
somebody, ..." like me. I am talking about myself.

I have a suggestion. Just call this Institute, the Indian Institute of Energy.
While the proposed university can work towards developing better technology,
involving renewable energy, it should simultaneously work towards reducing our
dependence on hydrocarbons. At the moment, there is a National Institute of Solar
Energy under the ministry of Power, Coal and New and Renewable Energy. There
is a Pandit Deen Dayal Petroleum University in Gandhinagar. There is a Power
Management Institute run by NTPC in Noida. There is an institute of Drilling
Technology operated by ONGC in Dehradun. What I suggest is why not bring all
of these together under one umbrella like you have All India Institute of Medical
Sciences. The hon. Health Minister has done a lot of good work. Similarly, on
those lines, why not bring all these institutes under one umbrella, put in money
and ask them to work on methods on how to get rid of those which create
emission, which pollute the atmosphere and whose use damages the earth and
move away from those sources of energy into alternative energy.

The structure of these institutions could be on the same lines as the

proposed institute with the only difference that the research would be focussed on

* Not recorded
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finding new renewable sources of energy and encouraging their adoption
throughout the country.

Interestingly, when I read the Bill, Section 9 which defines the functions
and objectives of this institution, I found something very funny to which I would
like to draw the attention of the hon. Deputy Speaker Sir. I am reading Section 9
Sir: -

“Promote research and development for the benefit of oil, gas and

petrochemical industry and the energy sector through the integration

of teaching and research, foster close educational and research

interaction through networking with national, regional and

international players in the oil, gas and petrochemical industry and

the energy sector, giving broad focus to the functioning of the

institute in the area of petroleum and petroleum related technologies

under the wide umbrella of energy and doing all such things, not

specifically covered above as may be necessary incidental or

conducive to the attainment of all or any of the objects of the
institute.”

Sir, that means we are going to encourage the usage of petroleum and petrol
products.

I would like to mention the last point which is also interesting and it is there
in this.

Even the General Council has members only from hydrocarbon industry
who will obviously not like the country to move away to renewable energy. This
Bill proposes that the institute would be advised by a General Council, in Section
15.

Let us take a look at the composition Sir. The Council will comprise upto
20 Members including Secretary, Ministry of Petroleum and Natural Gas who
shall be the Chairman; Chairman, Indian Oil Corporation; Secretary, Oil Industry
Development Board; Chairman, Gas Authority of India, and more importantly,
persons not less than two but not exceeding four representing the private entities in

the field of petroleum sector operating in the country to be nominated by the

Chairperson.
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The membership composition implies that traditional thought and
traditional mindset will not only continue, it shall be further strengthened with
private enterprise. And how many players are there in the petroleum sector in
India? I can recollect only Essar and there is one smaller company called Reliance
and a few others. So, those two companies will have two members and that is
enough. The idea here for the nation should be to evolve out of hydrocarbons and
not to evolve into it further.

Thank you Sir.
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SHRI G. HARI (ARAKKONAM): Hon. Deputy Speaker, I wish to express my
gratitude to our hon. Leader Puratchi Thalaivi Amma and thank you for allowing
me to speak on the important Bill, the Indian Institute of Petroleum and Energy
Bill, 2017.

The Bill establishes the Indian Institute of Petroleum and Energy,
Vishakhapatnam, Andhra Pradesh. It declares the institute as an institution of
national importance. The institute aims to provide high quality education and
research focusing on the themes of petroleum, hydrocarbons and energy. We
would like the Government to start an institute of same kind in Tamil Nadu where
the Government excels in exploration and exploitation of petroleum, oil and gas
resources.

The Institute will not only be declared as an institute of national importance
but also the research would focus mainly on fields such as liquefied natural gas,
biofuels and renewables. The Bill mandates that a Board of Governors also be
formed along with the Institute’s General Council.

The Senate is the principal academic body responsible for the maintenance
of standards of instruction, education and examination in the Institute. The
Director of the Institute will be appointed by the Central Government. The
accounts of the Institute shall be audited by the C&AG of India.

The extraction of hydrocarbon from Tamil Nadu has become a burning
issue and has raised apprehension in the minds of the people of Tamil Nadu,
particularly the farmers of the Cauvery delta region. The Union Cabinet has
approved the proposal to extract hydrocarbons from Neduvasal, Nallandarkollai,
Vanakkankadu, Kottaikadu, Vadakadu and nearby villages in Pudukkottai District
of Tamil Nadu.

This has raised apprehension among the villagers that this may be a move
to extract hydrocarbons which is against the interests of the farmers. The agitated
farmers are protesting continuously against this move. Still the Government is

unwilling to scrap the Neduvasal hydrocarbon extraction project. The Union
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Government, instead of solving this burning issue, is adding fuel by their move to
sign the MoU.

Our beloved leader hon. Puratchi Thalaivi Amma had strongly opposed any
move to extract such gases, as this could adversely affect the farm lands,
agricultural activities and food security. The Tamil Nadu State Government has
made a categorical statement that it would not allow any such project in the State.

Sir, while we oppose the extraction of hydrocarbons from farm lands in
Tamil Nadu, the Tamil Nadu Government with faith and hope, has declared about
23,000 hectares spread across 45 villages in Cuddalore and Nagapattinam Districts
as Petroleum, Chemicals and Petrochemicals Investment Region (PCPIR). The
Centre would allocate Rs. 1,146 crore for improving the infrastructure such as
road and rail connectivity in the region.

The PCPIR would be a specifically created investment region for
establishment of manufacturing facilities for producing petroleum, chemicals and
petrochemicals along with associated services and infrastructure meant for
domestic consumption and export.

The Centre had approved setting up four PCPIRs in Andhra Pradesh,
Gujarat, Odisha and Tamil Nadu. The industry sources said the region would deal
with petroleum refinery and downstream products. It does not have anything to do
with oil or gas exploration as the region will be confined only to petroleum
refinery. The PCPIR project was expected to attract a total investment of
Rs.92,160 crore.

Under these circumstances, I urge the Union Government to stop the
extraction of hydrocarbons in any form from Neduvasal and neighbouring villages
in Pudukkottai. I strongly urge the Union Government to close all the wells
already dug for pilot projects and cancel the land lease agreements between the
ONGC and the farmers and handover the lands to the farmers ensuring that the

interests of the farmers are fully safeguarded.
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SHRI ARVIND SAWANT (MUMBAI SOUTH): Deputy Speaker, Sir, at the
outset, let me congratulate the hon. Minister for bringing out such a wonderful
Bill, the Indian Institute of Petroleum and Energy Bill, 2017.

The issue is that right now there are some institutes existing in the country.
They are run by some of the petroleum companies only. What will be their status
right now? You are not only creating a new institute but also you are creating an
institute of national importance, what was needed for long. Therefore, I
congratulate the Minister.

But as far as energy is concerned, all over the world, hydrocarbons and
shale gas are issues coming out presently in the energy sector. But during the
Standing Committee study tour, when we visited some of the ONGC centres, we
found that we failed in many of the wells that are dug for shale gas. So, this is the
institute, which will give us some directive and guidance in that regard as it is a
research institute. I feel that there will be more stress on research work rather than
on academic education in the institute. If it is only for academic study, the students
will get their degrees and join some jobs. But, I think, the main stress should be on
research work.

When the shale gas production started throughout the world, the risk came
down and the petroleum industry was shattered a bit because by that time they had
purchased crude oil at a higher price which the market price came down, which
caused a huge loss to the companies. But no one knows it. We feel that as the
market price of crude oil goes down, the price of petrol will equally go down. But
the petrol companies faced losses because they had purchased the crude oil at a
higher price.

When we are going to form this institute, let me first congratulate the
people of Andhra Pradesh. They must be very happy today that an institute of
national importance has been bestowed to them. They must have been requiring it
for a long time since two States have been formed out of one and they needed

some booster from the Central Government.
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Then, the next most important thing of the course at the institute is its
curriculum and syllabus. The curriculum should be of a global standard. If it is not
of a global level, again we will be coming down in comparison with other global
universities. So, the significance of research standard has to be kept in mind. We
are going to form a board there. We know about the functions of the board as to
what they are going to do.

Then, do we have the teachers, the educationists of that global standard and
quality, who can teach our students in that institute? When we form an institute of
national importance, it is all about imparting education with regard to new
technology. Today, the technology changes rapidly all over the world. Therefore,
we should have staff, which is well versed with the latest technological changes, to
impart education of a very high quality to our students. That is what we require.
So, I would also like to know from the hon. Minister as to what is our preparation
in this regard?

When the Government is giving national importance to this institute, I have
a few suggestions. The most important thing, I think, is that the Government is
giving it financial assistance also. For the next three years, Rs.200 crore is being
provided through this Bill. Generally, when such institutes are formed, they are
not backed with financial assistance. But this is a Bill through which the
Government is providing a financial aid to this institute and hence the people of
Andhra Pradesh must be very happy about it.

Sir, I feel that Mumbai, particularly the coastal belt of Mumbai is also an
appropriate place for such an institute. The headquarters of petroleum companies
are also in Mumbai. Therefore, I request the Government to think of setting up of
an institute of national importance in Mumbai also because one institute will not

be able to cater to the needs of the entire country.
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Sir, a number of wells dug with the intention of shale gas have failed in the
Northeast. The rate of failure is much more than what we are gaining out of it. We
need to do a study for that. Then again research is required. Therefore, I demand
Bill that many more such institutes should be set up. I also request the
Government to bring all the existing institutes under one umbrella cover of this

institute. Thank you.
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SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI) (ANAKAPALLI):
Thank you, Sir, for giving me this opportunity. Please give me some more time to
speak as this institute is going to be set up in my constituency. ... (Interruptions)
HON. DEPUTY SPEAKER: No, no. You have to speak only about the institute.

... (Interruptions)
SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI) : Sir, this institute is
coming under my parliamentary constituency. Thank you, Sir.

First of all, I would convey my thanks to our hon. Prime Minister, Shri
Narendra Modi ji; our dynamic hon. Minister, Shri Dharmendra Pradhan ji and our
Chief Minister Shri N. Chandrababu Naidu for granting an institute of national
importance to Vangali Village, Sabbavaram Mandal in Anakapalli constituency.
The location of the institute is nearly 25 kilometres from Visakhapatnam Airport. I
also convey my sincere thanks to our Chief Minister for granting 200 acres of
land, which is very expensive. The price of one acre of land is about two crore
rupees. So, the cost of this land comes to more than Rs. 400 crore and the State
Government has given it free of cost.

As the House knows, in accordance with 13" Schedule of Andhra Pradesh
Reorganisation Act, 2014, the Indian Institute of Petroleum and Energy has been
set up. I thank the NDA Government for establishing this institute. I also thank the
authorities for sanctioning this institution and starting this institution in the present
academic year itself in order to save the students’ future. One hon. Member
wanted to know why they have laid the foundation stone. It is only in the interest
of the students that they laid the foundation stone and commenced the class work
in a temporary accommodation at Andhra Pradesh University, keeping in view the
future of 100 students — one batch for petroleum and one batch for chemical
engineering.

The institute will provide high quality education and conduct advance
research in all aspects relating to the conventional hydrocarbons. Another

important feature of the Bill is that the institute is expected to be a domain-specific
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energy institute which will serve as a fountainhead for nurturing world-class
technical human resources capable of serving as leaders and innovators in the field
of petroleum technology and energy. If possible, the Government may think of
making it an international institute having foreign collaborations and exchange
programmes with the institutions in the developed countries in the near future.

In this connection, I want to make some suggestions for the kind
consideration of the hon. Minister. While appointing the non-gazetted staff, he
should give instructions to the institute, they should recruit local people instead of
recruiting people from outside the State. This will give an opportunity to the local
youth of the State to secure jobs.

Regarding allocation of funds to the institute, I suggest to the hon. Minister
to release funds smoothly so that the construction of the institute takes place at a
fast pace. If possible, a committee may be constituted to oversee the work of
infrastructure and other works on a priority basis. The Government has provided
budgetary support for capital expenditure which is spread out till 2022-23. I
suggest to the hon. Minister that the Government should adhere to this schedule
strictly and there should not be any extension beyond 2023.

I would also like to give a small suggestion. In every educational
institution, even in IITs, the Governments are spending thousands of crores of
rupees for giving education to students. After finishing their education, all our
students are going to the foreign countries for their higher studies and jobs. I am
not objecting to that, but when we are investing crores of rupees for providing
education in this country, we should also try to stop brain-drain to other countries.
At least, in this petroleum and energy institute, I request the hon. Minister to take
care of this aspect. In all our institutions — private and government — we are
producing job-seekers for multinational companies. At least, this institution should
not provide job-seekers for the private companies like Reliance Industries or
public sector companies like HPCL or private universities. At least, some of the

students should be the job-makers. For that, the syllabus or the content we teach to
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the students should be useful for their future innovations. So, I request the hon.
Minister to start an incubation centre on par with the institution so that the creative
or innovative minds of the youth of this country could be utilised for the
development of this country.

The other thing is that because of industrialisation, decentralisation and IT
revolution, the jobs had been increasing day by day, but today, because of
automation, the jobs are decreasing. I request the hon. Minister that we have to
give training to the present students to meet future challenges arising out of
automation and business activities getting more and more Internet based so that
after some time, they do not get insecured in respect of their jobs.

Some people have asked questions about starting this institute in Andhra
Pradesh. It is because after Gujarat, it is Andhra Pradesh which is having the
longest coastline. We have major ports, rail connectivity, road connectivity, and
we have natural resources, but unscientifically our State got divided three years
back without any capital; without any educational institutions; and without
anything else and with a Rs. 16,000 crore deficit Budget. But, with his experience,
our hon. Chief Minister with the cooperation and blessings of our hon. Prime
Minister is running the Government for the last three years with great difficulty.
But I would like to thank the Government of India once again for sanctioning
seven educational institutions in three years. It is a great achievement of our State
after Independence as no other State got seven institutions in these three years.

I also request the hon. Minister to please introduce yoga to meet the future
stress challenges. Nowadays, what is the major problem in the country for the
youth? It is only stress. Therefore, on par with the syllabus you please introduce
yoga also for the students so that they will definitely be fit both physically and
mentally. I would request the hon. Minister that along with education we should
also teach students ethical values, culture, tradition, etc. This is the legacy that we
can give to the future generations and not our assets or properties. Thank you once

again for giving me this opportunity.
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PROF. A.S.R. NAIK (MAHABUBABAD): Thank you, Sir, for giving me the
opportunity to speak on the Indian Institute of Petroleum and Energy Bill, 2017.
Our TRS Party is supporting the Bill.

Petroleum is the only single import to our country, which shows an impact
on the entire economy even on vegetable prices in the States. We are happy that
the Government is setting up the Indian Institute of Petroleum with an investment
of Rs. 655 crore as capital and Rs. 250 crore as endowment, and declaring this
institution as an institute of national importance.

We are glad that the institution is being set up in our erstwhile capital of
Andhra Pradesh. Now, it is our new neighbouring State of Andhra Pradesh. Our
country has achieved a lot in the field of technology, but still we are behind in
some important areas. In the institution, the curriculum not only includes
petroleum but it includes environmental-friendly alternate to petroleum like bio-
fuels and other renewable energy. But we are not concentrating on the
development of multi-field stock bio-gas plant for our farmers, which will give a
substitute for LPG and Urea.

When these two States were divided, it was clearly mentioned in the State
Reorganization Bill, 2014. There are some institutions over there and really we are
happy for it. We are supporting Andhra Pradesh, and we are always giving our
support to a new State for its development and we are for it.

SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI): Thank you very much.

PROF. A.S.R. NAIK: We are also requesting you that there are many pending
issues in the Telangana State also. It is already mentioned in the Reorganization
Bill that the Indian Institute of Management (IIM) would be there and we have
allocated land for it, but three years have passed and there is no initiation from the
Government side or the particular Department. Another issue is the Horticulture
University promised under the State Reorganization Act 2014, which is still
pending as well as the Tribal University. As you know, there are 10 crore tribals in

the country. If tribals have some educational institutions, it gives them
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confidence to pursue higher education. It is very important. Already a sum of
Rs.100 crore has been allocated. Why is the Government not taking any initiation
in this regard? I would request the Ministry, through you, to take initiation for the
establishment of a Tribal University in Telangana.

As you know, the Steel Authority of India have approached Bayyaram Iron
Ore Mines. Earlier, one lakh acre was given on lease. I would like to state here
that we fought for it and were not in favour of the agreement. Three years have
lapsed. It is located in the tribal parliamentary constituency. No initiative has been
taken by the Government. So, I would request the Government, through you, to
expedite the pending proposals.

We welcome whatever steps the Central Government have been taking
concerning Andhra Pradesh. We are happy. It is also a new State. Kindly
concentrate on Andhra Pradesh. Whatever proposals have been stated in the
Andhra Pradesh Reorganisation Act, I would request the Government to take

initiation to expedite the same. Thank you, Sir.
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SHRI P.K. BIJU (ALATHUR): Sir, I am very much happy to be here to discuss
one of the important Bills in the area of petroleum and energy sector. The Indian
Institute of Petroleum and Energy Bill, 2017 was tabled by our hon. Minister, Shri
Dharmendra Pradhan. He is a dynamic Minister. I have no doubt. I have some
experience as | have been a Member of the Standing Committee on Petroleum for
the last three years. I found that such dynamism does not exist in the petroleum
companies, particularly in our PSUs.

We have a lot of institutions under the Petroleum Ministry but the
functioning of such institutions is not good. The Oil Industries Development
Board was established in 1975 under the Oil Development Act of 1974. We have
established many institutions like Directorate General of Hydrocarbons, Oil
Industry Safety Directorate, Centre for High Technology, Petroleum Conservation
Research Association, etc. for improvement of energy requirement of our country,
and also for bringing in improvement in our petroleum industry.

Day before yesterday a Report was submitted on Centre for High
Technology. We need new technology. But such institutions are not working well.
Recently, the Ministry has appointed a permanent Director in one of the
institutions. It is a welcome step. Only when we strive to strengthen our own
industry, we can meet the challenges.

I would like to state that the first institute established in this area is in 1960
— the Indian Institute of Petroleum, Dehradun, Uttarakhand with the technical
support of the CSIR, Uttarakhand. The second institute came into being in 2008 in
Rai Bareilly, Uttar Pradesh by an Act of Parliament. It was given national status in
2008 itself. This institute received support from ONGC, HCPL, BPCL, Oil India,
IOCL, OIDB, and acadamic support with IIT, Kanpur. The Indian Institute of
Petroleum & Energy, Visakhapatnam, Andhra Pradesh was established in 2001
under the Societies Act of Andhra Pradesh. This was elevated to the status of an
institution of national importance.

It is good. The Financial Memorandum of the Bill says, and I quote:
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“The establishment of the Institute involves total capital expenditure

of Rs.655.46 crore and an endowment fund of Rs.400 crore (Rs. 200

crore from Budgetary support and Rs.200 crore from five Oil Public

Sector Undertakings). Around half of the interest accruing from

endowment fund of Rs.400 crore will be utilised to meet the deficit

against the recurring expenses and remaining recurring expenses will

be met through students fees, donations and other earnings of the

Institute such as research and development, consultancies, students

placement fees, etc.”

It is very difficult. The OIDB is the biggest organization in the country. They are
charging cess from each oil subscriber. That gets accumulated in the Finance
Department. It comes to more than Rs.1.5 lakh crore in the hands of the
Government. But they have given the merger amount for the utilization of such
an important institution.

I am going to conclude within two minutes. Shri Tathagata Satpathyji has
already mentioned about the Board of Governors. But, as per the composition of
General Council, only the Indian Oil Corporation and the OIL are there. But, we
do not have representation from the ONGC, OIDB and others institutions.

We are looking for oil security. The requirement met in our country is
through import of oil. But now the imported crude price is quite less. I came to
Parliament in 2009. At that time, the budgetary support for the oil subsidies was
more than Rs.1.00 lakh crore. Now, it is zero. Now, people subsidise the
Government.

There is one more thing. The expense of vehicles on oil is comparatively
higher than the expense of electric vehicle. The scenario is changing world over
from oil-run vehicle to electric-run vehicle.

I have only one more point. The joint venture of oil companies is going to be
a private entity. The Secretary (Petroleum) himself is the Chairman of the
private PETRONET. Therefore, the JV of the oil companies is not going to be a

private entity. It is a part and parcel of the Government. The Government is

looking for the merger of all the oil companies to form a bigger oil company. I
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would request the Government to take the admission of this Institute under the
JEE. But, recently, we have had many complaints about this Joint Entrance
Exam. It included incidence of bribe, capitation fee and so on. This led to the
subversion of the admission process. The eligible candidates could not get
admission in this Institute. I would request the Minister to look into this matter
personally especially about the Rajiv Gandhi Institute. I would also request the
Minister to start one such Institute in Cochin, as there are many major
institutions like HPCL, BPCL and the PETRONET is also there in Cochin. I

hope the Government will start one such Institute in Cochin. Thank you.
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SHRI Y.V. SUBBA REDDY (ONGOLE): Sir, at the very outset, I thank the
Chair for permitting me to speak on the Indian Institute of Petroleum Energy
Bill, 2017 with an aim to take the nation forward in education, training and
research relating to the field of petroleum and energy. The Government has
established an Institute of Petroleum and Energy in Visakhapatnam, Andhra
Pradesh. I congratulate the hon. Prime Minister and the hon. Petroleum Minister
Shri Dharmendra Pradhanji for acceding to the aspirations of youths of Andhra
Pradesh.

The Indian Institute of Petroleum and Energy is one of the prestigious
Institutes granted to Andhra Pradesh after the bifurcation of the State in 2014. The
Government of India has fulfilled the commitment to establish a Petroleum
University in the successor State of Andhra Pradesh as per the Andhra Pradesh
Reorganization Act, 2014. The Institute is expected to be a domain specific
energy institute that should serve as the fountain head for nurturing world class
technical human resources who are capable of serving as leaders and innovators in
the field of petroleum technology and energy.

The objective of this university should be to meet the quantitative and
qualitative gap in the supply of skilled manpower for the petroleum sector and to
promote research activities needed for the growth of the sector. The academic and
research activities of this Institute should derive strength from the Institute’s
proximity to sector related activities such as KG Basin, Visakhapatnam refinery
and the planned Petrochemical complex at Kakinada.

The research work carried out by the Institute should not be confined to
petroleum but alternate and renewable energy need to be given equal importance.
Research activities should be opened to all the researchers of the top institutes of
the country so that the IIPE becomes the global consultant and a research hub for
energy.

However, to make the institute a world class university, adequate

infrastructure has to be provided. The institute cannot function and provide
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qualitative research and internship programmes with only four faculty members.
The Government needs to consider this aspect. Only then the credibility of the
university will increase and can focus on the various programmes and the research
to be carried out by the institute.

With this, I once again congratulate the Government for setting up IIPE in
Andhra Pradesh and support the Bill.

I would like to take this opportunity to thank the Prime Minister for
launching the Pradhan Mantri Ujjwala Yojana to provide 5 crore poor women with
free LPG connections for providing clean cooking fuel. The Yojana has been
formulated to ensure that no rural and below poverty line family resorts to cooking
using wood, charcoal, cow dung or other unhealthy fuel sources. Rural households
in the country have always had limited or no access to modern utilities like LPG,
but with Prime Minister’s initiative, poor women in rural areas and even in remote
areas now avail the facility of gas connections. However, the Government should
release more connections as lakhs of people below poverty line are still waiting for
this facility. The Government should not restrict a poor woman to avail free

cooking gas connection if she does not have the Aadhaar Card.
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SHRIMATI BIJOYA CHAKRAVARTY (GUWAHATI): Within a short span of
time, our respected Shri Dharmendra Pradhan ji, Minister of Petroleum under the
inspiration of the hon. Prime Minister established a very high-standard institute -
the Institute of Petroleum and Natural Gas. I congratulate the people of Andhra
Pradesh and the Government of Andhra Pradesh because it is a great achievement
on the part of the hon. Member.

I also congratulate Shri Dharmendra ji because there is one petroleum
institute which was inaugurated by the Congress Party. They inaugurated it and
forgot it completely. But it is Shri Dharmendra Pradhan who has granted Rs. 350
crore and made it workable. Again, I request hon. Minister to see that it starts
working again.

We cannot deny that Shri Narendra Modi is very accurate, honest and down
to earth in keeping the commitment at the right moment and in the right direction.
This Institute of Petroleum and Energy is a part of our Government’s promise and
commitment to the Andhra Pradesh when it was bifurcated. As such, in 2017, this
year, as per the commitment, the Minister of Petroleum established this high-
standard institution and sanctioned Rs. 655.45 crore which is a huge amount. This
will be a world-class institution to mould our budding youth and to find a
resourceful human beings. This Institute will fill the gap of qualitative and
quantitative need for oil sector by promoting research and development work in
both petroleum and petroleum related energy sector.  Our budding youth will be
well versed in advanced knowledge and technology which are so far lacking in the
universities of our country, to compete everywhere and become global leaders in
the time to come.

This institute which is established presently in Andhra Pradesh will provide
knowledge in both conventional and non-conventional hydrocarbon related
resources, liquid gas and bio fuel. High technical knowledge in such areas will
surely create high quality human resource for the country and for the world. This

institution is being given a status which is at par with IITs. This institute in Andhra
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Pradesh includes advanced programme at postgraduate level and it has got the
sanction and legality to grant postgraduate degrees and doctorate degrees which is
a great thing. This additional advantage for our talented and inquisitive youth is a
source of blessing. Previously, our students had to go to foreign countries to get
such knowledge. Only this time, because of the Petroleum Ministry and our hon.
Prime Minister, our students are getting the opportunity to get all the knowledge
required to be a global leader in our country itself.

As we know, the oil sector is now flourishing like anything. But oil was
discovered for the first time in Assam when a British officer in the early 1880s
discovered some oil-like substance in the soil stuck in the leg of an elephant. He
followed the elephant and he engaged some labourers to dig the place. He asked
the labourers, “Dig boy, dig.” It is said that the name Digboi has originated this
way. This is how the first oil town Digboi came into existence. Presently, there
are four refineries in Assam. ONGC is also working there. But I have come to
know that though the Oil India is getting lots of profit, the ONGC is in loss.
ONGC is a world class organisation and it has got work everywhere in the world. I
think it should flourish. Only with a high standard establishment, you can do it;
otherwise it is not possible. So, I would urge the hon. Minister to restart the
Sivasagar Petroleum Institute in Assam. He has given money for it to be started
again with high quality professors. I hope he will establish such type of institutes
all over the country, especially in the north-eastern region because there is dearth

of talented and skilled people. Thank you.
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FHE T I IR e Wt HaR B
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B BN B ITHT 2T R T 9 RIS W Sl BT B HY? & 99 e sHed
H IEIE T &, @ 99 oy g6 dga Taie A g9R ddel U o TS 2l 3
TAN I UE3IRY, Ry 3R UTgde 9IS 8, df &1 7 89 99 HE- & AITHIR &
HSH Pl SUAC IRD, A8 i (Al T &, TTHRCFIR HAT & I Dls KD HIAT ¢,
IS fore 41 e | BH d't O CaTdtol Sady Hedl, 98 del 7 Hel gHR 99 § B
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& T8 W dd Od Bl ...(auE) ' ®E 9 del e A i ot b S 9= s

SRICYSH U UGHR [Tbelll, S W FHH A HH Uid AIdl ddb S9 sicyed bl REd H dM

BN BT gfady T |
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Gfedl &1 9ISy JHER HA B 7 I8 3Maedsd 2 fb IRRERETG @R 97 |idl R ear e
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Jd & WU H JART fHa1 S Wl €, ofhd S¥ gl & @ oy, IFa! RIS & gem
& fou e fRiy d@ e @) eavaddr TSl gl g3 ol § VN ORI M 9 BH 37Ol
HIHSHT Pl AR TR & T &, WY & 8F S oA § W $M P o W &, P AR |
S 31T U BT g1 HUSR B, e TaNT o arelt @ifedi & fog fifeaa wu @ e <
RESIRS

fpefl W WRPR 1 IRT I TS B R ge Afiagar 8 @1 Hivaad w0 4§ a8
FEdl B, PRo et 21 # 9urg <ar g onexofiy g W SN @1, # grare S g Ny
Yerfera #AT sft o= wa™ S @Y, B a8 A oresT fAdud ov ¥ SR 39 YRR B
SRICYT B! WATUAT 3T Yo= H B Off %2 ol A #A1 Sff | s © b ufeed S7R uaw,
BRATOT 3R IoRRI 9 UBR B AT g, @l TS Ud IR-IREREG BEQided &l
WX HUSR &, $9oY d8 W $9 UPR & Udh IWICYC B WA B SMY| FHT FH B,

safely 3fd # # ueh ard we =gl Henry Petroski had said ‘science is about
knowing and engineering is about doing’. Hon. Deputy Speaker, Sir, [ want to say
that our Government believes in knowing and then doing the right thing. With this,
I wholeheartedly support this Bill and I congratulate the hon. Minister.
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DR. RATNA DE (NAG) (HOOGHLY): Hon. Deputy Speaker, Sir, thank you for
giving me this opportunity to speak.

The National Institute of Petroleum and Energy Bill, 2017 aims to set up an
Indian Institute of Petroleum and Energy at Visakhapatnam, Andhra Pradesh. It
also declares the Institute as an institution of national importance. I appreciate the
aim of the Bill as it provides high quality education and research focusing on the
themes of petroleum, hydrocarbons and energy. The Government is going to pump
in Rs.655.46 crore. It is stated that this budgetary support for capital expenditure is
expected to spread out till 2022-2023. Would the hon. Minister state what is the
plan of action in place as of now particularly when our aim is very challenging and
the amount to be spent is so huge?

The said Institute is expected to be a domain-specific energy Institute that
will serve as the fountain-head for nurturing world class technical human
resources capable of serving as leaders and innovators in the field of petroleum
technology and energy. What spadework has been put in place as of now or
proposed to be put up for taking the Institute further?

The said Institute is aimed at extending high quality education and conduct
advance research in all aspects relating to the conventional hydrocarbons. I
appreciate the exalted aim. Will the hon. Minister state as to how he intends to go
about and what initiatives have already been put in place to achieve this aim of
quality education and conducting advance research in petroleum and design?

About the constitution of the Board of Governors which is responsible for
the general superintendence, direction and control of the affairs of the Institute and
having a General Council of the Institute, inter alia, would review from time to
time the broad policies and programmes of the Institute and suggest measures for
the improvement, development and expansion of the Institute. I would like to
know from the hon. Minister what measures were put in place to make the
functioning of the institute transparent and accountable. Will the institute have

autonomy to steer clear of the impending issues that it would face while
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navigating towards an institute of excellence and national importance and setting a
benchmark for other such institutions in other fields like agriculture, science et al?

Coming back to the aims of the Bill, where do we stand on these themes?
How much prepared are we? What are our challenges in the field of petroleum and
energy? Have we analyzed them? Where are we placed vis-a-vis other countries in
terms of technology and state of art innovations in the field of petroleum and
energy?

There is a need to have a re-look or a fresh look at the whole gamut of
issues or concerns involved in providing education and research when our
institutions find hardly a place of excellence in 100 out of 200 best institutions of
the world?

There is an urgent need to bring in foreign faculty, who are experts and
who know what is happening and what new developments and innovations are
taking place in the realm of petroleum and energy sector?

I hope the hon. Minister too would endorse this view that there is a lot of
room for improvement and we should strive towards making the National Institute
of Petroleum and Energy a centre for excellence in the real sense of the term and
not make it as an achievement of the Government of the day that it has gifted an
institute to a State and forgotte patronizing and monitoring it.

I am representing West Bengal. Would the hon. Minister consider setting
up an institution of national importance to cater to the emerging and challenging
needs in the domain of petroleum and energy in West Bengal?

Lastly, I would request the hon. Minister to withdraw the decision taken by
the Ministry to stop LPG subsidy.
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$it BieTes HAR (ATAET) @ AT IUIET Heled,  HUAT q1 i e T8 S B Hul
Eay

IUTET HEIGY, AR USiferad iR Sofl i fadards, 2017 WR A J31 dlerl bl
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IRER TH TSI Tgd B ARG U iR SHoll WM Pt RaoeT1 femamess § &
ST 2 3R 399 P9 T gk pRIS U I 3N b1 Td Nl 8 M © b I8 9
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A T BT T SFRIST WR WR I A8l 8l BT 87 < H IS W] T o9 6 BRI
IRART gRT SWHTA fhar S w81 &, =i O 3iffres dvear T afRari & 2l

TGSl ST & 3 ST&H! @I Ugd § dIex el &l a1fey| |1 s8d & fog 9
JMYTH B, SHGY U A ¥ HH HIFd R ITAE HRAN WRBR bl a2l A1 Geiad
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TSI 7 U8l ARy off off, 3o 98 I9 e 9 & @1 2l § A #31 Sft 9
HE P AT BT GIRA B AMTLIRT B

# fd8R A SMAT gl WHR B U HewdIhla Aol Bleqd-SHEIRGR UTgu-arsH
AT a8l & & 2l I8 fER @ &8 el 9 o, g s9@ B A AR @1 T8
fromm | # #=g w S 9 Mg S 6 9 ugu-arsd uRAsET &1 oa §¥ faER §
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W AR AT HAT &l I T 9gd He<aqul [ §9 Fe 4 A & JerAT Sff @ sregern §
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RIAT ® A & 71 9% 9 ¥ TR i & J8d Ue I HEwd dl AR BT
SRR wem &1 & fofu S0 e &1 ddte, rn SR SIfYart St avg & B o
AR W] WA # 21 Ueb el Sifafad Ugforad Ud Soli-eae @ &F H Ich<
g g1 B U IR B nuferd gl WerE BN |

St o 39 g & St ofR oRvil # aftia © & oy uew gfed srfafrm,
2014 BT 1341 YA B UIGGal & qed 39 A P VMG B BT g fpar T gl
ST I UL & & oY Perel s/-ifeky Bl AT Bl A D UM 3R Bl q_T
AT 3R & & fawra & forg smawaes srgda wfafaferdl 1 ear < 2l

SuTenel FEIGY, W 3MgRNsd b U iR M wfafefy o gw e ¥ wdfa
fafafert #, S &S, 9N, e RegR) SR SrarsT S IRdTfad g
IRER T 39 SR ®1 Ugd ¥ Aot i 1. (@agm) Jeg, ot 39 g% fear 2l
HON. DEPUTY SPEAKER: We have to finish quickly because we have to take

up "Zero Hour’.
#it T. 3. urcia: 39 fA8Ue & A1egH W WRBR SIS & b AR d1g Bl G-I B ST I8
g1 TS QX1 Q¥ S b fUsell ARpR 7 S At a1 fhY 9, S W U WY arar g1 T8
fopa, Afpe ANl WRBR 7 S9a1 A S a6 6 &, 0D A9-T1 RN IRBR & 99 g
s d A T B 1@ B

# 37Ty AIEM W AT A AR § P SNUAC! B, AR BT 81, TR FA B
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3R 981 B IHR BT geI ¥ Igd MR T Hal gl
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TANTRITATY BT | A St S-clgelNl Ud dTs-WhIs Aatedl ikl o 3y Jfaemsii 4« o
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SUTede weied, 49 favaw § 5 98 warfdq dwIm g engfe gfaemgad MR
R & W § Ga BT WIfid ST # 3ifeg U9 & Sd1 997 IRBHR DI 9 MR W I8l
31 g, FIfe g8 U favawad qen dreifiera Rien & dveme wnfia f&ar s @1 21 swa
forg # A g #3 S & QoY gaR UG HA St BT W ged | W Rl gl
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St WA A (FTR) : ST HEIed, 9 AR USIforad Td Joll A fdd WR are &t
3EER < B oY 31Ut agd-agd g=Idre|

Iy HeEIed, 39 A & Hieww A faumarueTq # S $fedd s¥ieye S Ugifer|
W a1 11 ReT &, 98 Yo 9ga ofeel sHRnfed gl [ gian # Ugifeid & sremar sy
3ifeeAfed Uil ARISl 1 WISl &1 o Y&l 8] kA § USIfors Aieded W WISl HRH bl agd
3TeQT THIT 2| B 0 < # R 20 W AT & Fed Jd &1 4T B U &, il I B g
R A o TSdT B] A A MR B Gt Bl 959 9 @fer uere Ry 81 gAN I8 By,
Tgiferad anfe w8 @fior waredl 21 9 S ey @l 998 ¥ T 99 & dsd o [T wifie
B, ITD AIETH W 59 &F H T8 @Il SNt 31 39 YhR B T8 @I bl oexd 2] A gRI
diem & ggd W I8 99 Feft oY 5 done & wicer 7 ft v 9a @ Rers gl § 9w §
5 39 TBR &1 U $Eicge Afcst # ff @i Syl § e SHHT Udh Qo odl g
AR Bl Cofe DI HHI T8 Tl Ug-driel DU iR MR # o ff oifgd daex &
FHufat g 8 MRAT SRRl @) e 98 STl 21 B A & B A8 & ARIE |
SRR o S & 919 39 SATE W ST USdl 8, Fifdh SAN I8l WiaHed T8l o

SUTE] AT, MR H USHIH & Bl 3R AN ABR S I SIRRd gl Mo A7
gfeam # wider, IR ok U IR-UTT o ¥Wed Isd B g8 yaRure ot gl 98 ved W
ugedt 2l # =gm fe w3 S g9 ok W owan e ofR A $feam # ot vw R
SRICYT 3% UGIforgd QUs UFsil QAT 1Y, A1t 89X I Coffes SOl 8, g9t oF
U HATY UM HR S | g=IaTG |
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ST, 3RV HAR (TEEMEIG) : AT IUEAS Feled, WRHR b1 gHRnfed §ieaT ey
3T USIforad UUe TSl Wiel BT §l SEIgH § SU¥ Galgd Ush W g, afd 3ot o
TE TRHR 7 S DI P To! IMMETEl Bl FRAmsi iR Ia! Al o1 Uga fhar g, S99
f&ATUS BB 98 T Bl

Ioodell Ueh U ATST § foieh d8d 8H IS 19 axi A Td § a9 BR gb ol d
ARBR A RGBT A 6 GIoil o 98d & AU 2] g Sl 4 Pl b 8 Rguadt
TS TR OIR &7 &) oeed g1 T @ 9o # STl Aok $iR s TS R Wy & %% 2
AN T8 W 39 &5 § s Al Off B WRGR T U 97 MM & & b e 71 fgaa
IR A B Y JEET P AGET DY DI ORd 3] S-S BF US| & H SR G 3R
4, WA-WITSH H DI MALIBAT Ao ol 6! o, oH g8 db Jd% &R g ol dugd
IRARI § S @ q8 89 AW B W YdE BT A1feV] SAfelg U Wl & G o
AT A BT WA g8 a9 & oy 84 giam & ool ) | W) |Hsiian -
F1fRY| S FHSd & d8d eI Tl ft Rd 99 8, T WR B AR A8 99, 9
By IRE D ¥, b A qEaA g Yol 8, 39 Yol Bl a1 uRepd A, I 3781 B
# UEH 1d HEN AR g ER # R Rl 3 3¢ I8 9 oW # Jd Reead |
S i el €, 3R A9 gar 98 ®El 9% e 8, 98 AR 24 99 Sield! 8T Bl
B ST I U7 BY, SAB! dicfeli BY d SO BB o9 81T, safoy Rad & areaw 4
BT MU SR dicfertt &1 A gy BT arfey| g=uarg|
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SHRI N.K. PREMACHANDRAN (KOLLAM): Mr. Deputy-Speaker, Sir, thank
you very much. I rise to support the Bill in its full spirit and text. I take this
opportunity to congratulate the then UPA Government led by Dr. Manmohan
Singh ji for having taken a bold decision to bifurcate Andhra Pradesh so that this
Institute is established as part of its commitment. Also I take this opportunity to
congratulate this NDA Government led by Shri Narendra Modi ji for honouring
the commitment made by the UPA Government. I would like to congratulate also
the Chief Minister of Andhra Pradesh and the State Government for providing
such a land for establishing this Institute of national importance and prestige.

This is the need of the hour and there is no doubt about it because in the
petroleum sector we do not have an institute of national importance. The
Statement of Objects and Reasons also talks about an institute of national
importance. We have to convert it into an Institute of global importance. Our
standing in this field internationally is nil. Indian oil and gas companies are having
presence in 21 countries. Still we do not have expertise and manpower in oil
exploration. We are lacking in that area and we have to address that issue. I feel
that this Institute will provide and deliver professional experts in the field of oil
and gas. So, I support the Bill.

14.24 hours (Hon. Speaker in the chair)

The lack of professionals in this sector has to be addressed. We know that
70 to 75 per cent of our oil requirement is being imported. A major chunk of our
foreign exchange is being spent towards this sector. Still we do not have self-
sufficiency in the oil sector. I had a talk with Shri Veerappa Moily, the then
Minister. According to him, even in the State of Rajasthan we are having abundant
resources of oil. But unfortunately we are not able to explore oil in Rajasthan, and
even in Assam. So, my suggestion is that prime importance or significant
importance should be given to oil exploration for which self-sufficiency in oil
exploration technology is also highly required. I hope this Institute will help a lot
towards that end. That is the suggestion.
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There are so many other Institutes, like the Rajiv Gandhi Institute of
Petroleum in Assam, in Bengaluru, in Raebareli. My suggestion is, all these
Institutes should be brought within the purview of the Indian Institute of
Petroleum and Energy so that they could also be developed. The fourth
suggestion is that IOCL, HPCL, BPCL, ONGC and all other organisations in the
petroleum and natural gas sector should be protected in public sector itself.

Lastly, I would like to make a request pertaining to my constituency. In my
constituency, Hindustan Petroleum Company has stopped its entire operations 20
years back and 27 acres of land is lying idle for the last 20 years. I have written to
the Minister about this many times. No positive response has come from him so
far. So, I urge upon the hon. Minister to start some institute in that area and utilise
that land.

With these words, I conclude.
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2 AR FETET (WelHyR): AT e Sff, § 3o AR USHors Sl W e,
2017 & QAT | @er g| # A gg @3 St SR wEE ygfors Ha, e ger St
Pl IS <1 g 6 9 Igiforew fawafaenraa @t wma & fag S fadee | €1 & 9 ©
5 atmg wawr & WY R B & fou a8 v et a9 iR faera @1 foen # us
Ueh dgd g9 Had B 981 ¥ TR Al Sed pIfe Bl e el e Iqfordd & &5 |
| 9§ 371 fARITSrar 1 Sreel g &Yl Ry Ugifor™ & ol 4 |gfordd srill 8x
TEd ¢ 6 S TWRe q, S DA IR AFH A [ TeH9 St A o 999§ waEr o
5 af # 5 om@ gdead Bt € ST o@ T WR 9T B B WeR ¥ ARd € 5 e &Re
I grare favafaene o i @rawen & 9v| R 9= 16 3R g9 Isdhi b o RIfT g,
gHeATy gl € a1 U gefedd dg |

S IRE W BHR Nl HAl, YR 99 St 7 wer A1 b Yt [qwafqerery o e 8@
&4 Ted © [ ol fazafdened ot ff wirden 8| s R |iod 95 dife &1 fagwsrarn
BRI BRep MM MU 3R <1 fad & org=it ufawr &1 uee« x| g5 oI & T § gqep!

HHIT BT E
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St IoreT o (WEYRT) : IAFE HBIGAT, § AT HA ABGT F Q- q TS DHRAT AT
4RT H Ra9 @ RIfa aga s+ gl Ife onw gfian & Amfas 9 o a1 urgy {6 ufawr @
A T8 7l SfeuT SXieye 3% Ugiforgd Uve Sl e #id &1 TR |ifed sl a8
IMAWH Bl W FHEA © b Mg 3R R R qa¥ AP &4 <1 $ Mawdhal 2l &
ST W U AT Q1 L, dfch 70-75 WA ATAT BRA 8, Sfafh BH IMAMWR 8 Fhd Bl
Ifeps afe & fadws & srra & 70 Al § MR T8 @1 g § R 3y @) wer
S € TS IS TS TR MU Fee HH e A SN 3R e wer St ¥ @) gl A
1% I8 e 7 fh J1e salt §, ST W Ugdl orH H Rd &Y Mavudhdr §, I8 §1d 3T
A 8, Hifdh S A ATSA diex & gald H ¢l d8 REdR W) 9gd &l Wy @
JMATAHAT 2| A 3MUT 7 fh W SIeyed Al Afed gard #§ Wi o & awIdhdl gl S
HAeR Tl R fds usll & el areefed gaoll R Wl U] 98d SATal Wil B Bl
3aeAHAT 21 BH 9 R &I <1 =lfey|

fIerR & sfeqan Wioiae WR 9gd THRAT & A1 &A1 SF Bl aehDhar 2l 74 3ifow fdg
I8 ¢ f5 IR g8l R Reg 2 8k 70 el # R U & 999 991 RegT gl S9!
DY $aAY BT TMY? IR Up YT AT © (B WIRTA. D AEH W A Gad | G
315 B dTell HUN 2| M B ST MGASHH, B, M0 FHIcge 1 Sl & g9 4 STav
PR FHd T, IR AATAT | AR HH TS|

gffrn, §Te, HiceR, IRl SR fhervis seml # orfd Ugifera uarel e &
forg, < T ® 6 S R ¥ i 1 gereT ST & 59 UR W gfesdl @ 4 W gl 99
W YN B DI MEAHA &1 Mo A AT & 6 gfrn, araefl, dner SR | & e S
AP HSRUT 8, I WeRU B oW Bl AMAHdl gl YR H HSRU &I HA &l g,
ofeh o ofik Red 7 it 21 & amuest Y41 $ieee d@ie & o qarg < g1 offe s
R ST@T A= 9a1 AT oe.es. S, Tsh! I MU S HRRR fhar g, 98 i 7l 2l §

FHST § 1 STPH! TRAT 3R T DI AR 5| g=Iarg|
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Igifer iR Widpfad AW #AC™ & Iod WA (3 Rt wem) ¢ oreme weledn, H audT
MR § b MU 59 AUl e W b |l dal A el B AEIH | BRIs 2l 23
R &A1 < 3701 Heeaqul gord 59 9 R A €1 # Qe &1 Wivrarel 4 g P
T R UQferad g SR HIS[E BISQ PIET S bl R B Gag H S-Sl gAIfaai g,
S fewied Bk Tie W fSped 811 2, Ja1 99 & goma A €1 38 W foy anfef¥er &
W H B B H IH 3 GHT H B H W SIS 3T IR <l T AT SRASHC D
IR S FT Y d g A & ST H MR B A1 UBY HA gY I fawy w1 A g

ARIGTT, 3UH BIs & Ad Tol © b R NG H Ut I &1 IgHET T8l Bl al
e faeg @t I iR e ifa Ml 3o iR Bffl wg o fawa & 9d & I™ 100
Sl TR SRR W& IR WSl & <=M § R G BT ardaryl S &dl| el 5 et 19
H1 Igura e, snfawpR forar, I96 SR ol faeg # 9@ wer § iR Id & S qad
SR & SR T8l off X8 gl WX 7 iR S 7 @ fb # dvmaernett § A% wae #A S
AT 8, < B Sl A9HIeedl &, swferg faga § daf & <M g9 RAfa 4 €1 ek off
SADI Il HROT I8 © [ oS RAD 3R fAhM 7 & 39 UPR & T A DI WISl [Febrefl
g ok suferg ot dat A @ ot i 99 UE 21 PR BgRed # Q- orew Ugifomm
SR $RIeye 9 B A TG SICE 3R dldRedl & UaRIURA, HARIA UaRIURAT
AT 3R 1 Wies # 81 B | Sl URIURA=H ¥ |iell I dol, S9D DRI AT faed 3
IS B UH T8 TP IR o8 ol § ot § fp o aRffa # srig e gfe faa
W W frF qUEd St 7 S [ g Jeifae o gl § Jun St 1 ga @ed g F
fsell dis |quT | 81 o1, My Iel &, AW & AN 7 99 W G B ern fHar o fh
Ueh AT SEISYC BT @Iy | 893U Ul 7 &Y, A Ul PIs e & g1 8H IAUD
MY < @t YA H g At 3 ff Ave fe 21 st weR 7w e @
Jod & 3Ta¥R R S¥ & SMaeIdHdl bl &9 H T&d §U 3y UG H A SHICH Bl U
SICRIE T Bl i H M g o oo Ugiferi™ 3R S0l @ oy U SRIce onig
gl H 9 fanl § wE aredr g 1 s9@ U WERRES gHiae I AT AW M dTel
T W Y U W RI-dT BT SHBT ofW A% 3Ny uew H S BN, bl 9 I B
1 Y o1 8rm, Az &b ord Hifd &1 B, aRd B Aot B AR e § Aeg fferh
IR o vy R ==t & 18 g R sy g & § o A eq ag=urel S bl
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AR Ydhe HRal § [ I 39 AV W Fqdhl &+ Jhiva fhar| 39 siee 4 %
Ueiferaw gonfaRa &k Ygiforaw goil & aN # RAd a1 vgrs T8 8rfl, afcds dafeusms, Aia-
BT BT Ble & IR H, ecxfed Ao & aX d ¥ I=T Bl

st R 919 77 31U WV § Udh AEaqul 99T @1 Seor fhanl fivg # AaRe S
P TSI & N H Hs TR DI g4l Bl 8, SHH DIy & Ad ol gl Ao, s, gegoe A
SO I B, - YR & Holaed & ax ¥ =4l 8 & ©, qA-Hed & aR | g4
B I8 &, U9 B U fq9g 99 BIgge @ IR ¥ Il 8l W@ 2] UM, 3N, argl iR 4R
A IR o refegawer i glgge @ N H WY Y @ &1 A9 gEge I8 el & O S|
I ST 2] BRI HIeR SAH & i1 g &1 Tex1s 4, IS W S99 JIararyl g ausl &l
ST ®, BTeS] Bled, UcIford uere SMSadid &1 w0 o ol g1 3l ot favg § fi9-gr el
W QAT AT H 9 BIgSE DI SIIHUTT B Aol Hell 8, ITH 4 T4 & A 5 dAlcd qHT
@ Ted R WA Sl ®1 fId HA1 dredl g b Hon-ead 9 e difaftees IRm
Tt o & g, Rl oM aral faHl 3§ &8 |l aul 9o, IS WIRG B GASl JATaeIdHdl Bl
RN PR Al 2] FAd Bl 82 AR 3¢ H g [ IuD DA 8H AT BR Y| IqD!
DU T TR A B AT Y| H AT YD MR UHT T g (& MU Mg I &
faRIETIeTH &1 39 oy |El S8 g1 2| 37 U™ Udh UHT IS0 a9 &1 8, 98 Reiga
gl S8l &Sl IR, ST gFRT @Y, BRI A |UAT I8 B aley B SISl SYReT BT Sl I
faeg @ ot N A 2, fAgH © gda # g, a9 § g, 98 %50, IR &1 W 2

I8 37 a1d & 6 AY o Al B urgde daer & aR H Ueh JIdihe goed o
ITH! g8 A 8l IAD! Sl WA g, 9 T8 bedl| Il S 39 o B FgA ©, s,
T, I T 57 I BT TP Herollel (ST TS| AT SHRIehT 3R A garm g
BH Ui IS H AP D A1 HSHA el 8l Gobd ol olfh DT b At & Hisel &l
B Aorsiar Wl T8 @R Wahd © A1 fdwd & fll Wt engfe sate @ e Atea @t

TORRIGTT T8l BR Ahd | SUD fIY BRUT KT 87 I8 59 AT BT Sdb A g1 HR T
gl R AR ATS9ip, [IRUETIETH, HIDIATS] AT IS A arel faA1 § egeed T8l a1 dahd
g1 3 qX1 e § 6 3 2gRed 99 Wad ©| 39! {a di9 9IS I8 Siiedd sRecyc ok
Uciferas gus SOl | & Mol o arel fal § R, a9 iR srie™ s 99 )
SR feam Siroem, 3rel &1 g 9Td T8l <BIT| 3Ny U< WRBR BT H MR Tdhe B {6
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SB A A ghs SN AT 0 & Sud FR1g 2] H ST SR UHCT Bl g [ S
el HeH IOl Bl
Y iR IO AeRt: s o, v e @ IR # $E AT 87
3t e TUTE : Qa1 TS B W DA IMSIASUs & R H Al | a1dh! 39 w4l Hl Fared gfoy,
# 1 FwrRel! S S uRe gBt SR # et IR Al N oSt A1 BH Sses s &
xR AT | 3T M ardl AT #, SR W wEr 7 P oty uew § Fur-an 89 dren B
B S e B ST wme offad Sanfed g, fawd § gs oifud Saifed @ %@ g, WRa A
S AT ITad Bl J8T 8, DIs ORN el © [ I AR UTCIT R[S H & AT 37 arel
el 7 yra A ol 9= afdd & == F dig srefifae gRade glar 8 o 99 o1 TR A
% G ol 2l I/D U H, I BT-Aed H, IqD &R § YR AT Bl

IR0 & AR H B9 W9 AN &l WY 9 G BY-21 H Ga bl Yiddg PR D MY ©
5 gfan st iR &1 wwer| it sedieer 1 B Wi fora fb 89 @iu-21 1 781 Ard
2| U1 ST IHT AHSIAT R @ MY | yae #A St 7 fIed w1 R wRa wataRer |
[EH M & B9 Dls UGUUIBN X T8 &) B Al WE DA UQUUIBRI ¥ Bl T b
UGB BH WS €, cifhe S d1aqle Sid IFRIehl < B Wid Al JerE #31 off 7 faeq
& ANRDT DI el b R U STaraes] Q- BT SR 87 DIU-21 & I ufiag 81 gafery
BIS T4 T8l T fF S STEgeE MU, UGl B garced wd # uRafda & gl g
RIT HRAT AMRY, IS ARAT SD! FT TS o[ T, 3 ared oAl § Ry el & == A
IR B PRI T g AMSY? FT TR AN bl Yg=ral T8l qg1 d1ieq? T Al 3R
CABIET & TK HUS UsTd € Al 9T I A8l BT AMRY? Mo bl anygfies foreeft § wawy
SRl ATgeIhal H, BN gRel #, AR feT ufd fa7 & Sfew d §ga @ AP € o
Ierbidd Mede A a9t &1 TE S ATSHhIBIA AR 81 # 8 I8 WY Igiafidd usae gl

TJATTE S, 37T U B W R o G 2 &, I8 W JHe a4 8 v
3T 21 AT 1T el qaiug Brs vy, # § 31 8, WX Ui o a9 3R B, § MRy
2l 3T I TS HS &, AN WiE B
3t qmTa weweht: & A1 STUdT JUE H
st erfes wuT @ MY T AR B, YT W S4B 39 fAwT | &9 ovel g9 9| # 39 wed
BT AR g 6 oMY e Th-1e $© G QAT &, Yh-oNe $o Aferd Te SO, MM
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JUT SITD DI 3MUETT DI Wl Pal, IS A1 I¥e BT SeT 8, oifh I+ I8 Wgqd fhar fb I8
Red $dice a1 @ifey, a8 =X off Ufdddeld B @1fey, sof wafw orga=eme i
FIRY, ISR & IR H [l 1 A1V | dlhel Ao W (e w0 & e far S| s
AR AF-AfT W 81T, 9ER ¥ M BT BIs AT & T8 Sodl 8, AR S B Arorard
IHH M| MY AFS & IR H Foal, I9D a) H ft 1ewad Brm| a8 ff Tl fF WaR =i
P W PR @ T SR U HHfal B W SHH HRAT A1y H 39 9ed @l 3 H g
f gfaa &1 Im 6 39 doide § 9RA WRHR BT U491 8, IdS AI-91, I8 W e
off {6 ARA ARBR & ISP RN, & fUsell IR M9 A o, Uoel &1 H B T 8¢

ST T fhar o 99 ufdded] Bl 80 WhR Bd & IAD! e Bl SAD  ITI-d1d

A DU A U BT BT Al HABR < Bl ERDHAT DI R B B (g
Y g A U8 3 SIICE S UGIorad SOl Bl bl ST BT, JATdah!
WIHHT Brfl, I W U % WR H1 Uh SIS I91-IT SIRAT, ST A arel fa=i 3§ ugy
DHifEH W, CAUCTT WA H, IF FHHM H, RS d FaEE H 3R AR THR B TSl &
FIAI P, dDHidDd ol & IR H, AN THR DI dhicddh SHoll R WRd H o T D
TRIEl Pl JE HA S UEE §, AW & W ol UgdHl, R el ugar, W Sl
UgA, QR o1l Ugdrl| 39 fy gA U8 WHR Ufiag 81 I8 SEISYC 39 UBR D
FHH # g & TR B g9 fog et Wi arfRel # oremen St @1 MR Udhe S
g {5 9= 191 39 fade &1 I8l w@n & A e a=rars|

HON. SPEAKER: The question is:

“That the Bill to declare the institution known as the Indian Institute
of Petroleum and Energy to be an institution of national importance
and to provide for its incorporation and for matters connected
therewith or incidental thereto, be taken into consideration.”

The motion was adopted.
HON. SPEAKER: The House will now take up clause-by-clause consideration.
The question is:
“That clauses 2 to 4 stand part of the Bill.”
The motion was adopted.

Clauses 2 to 4 were added to the Bill.
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Clause 5 Constitution of Board of Governors

HON. SPEAKER: Shri N. K. Premachandran, are you moving your Amendment
Nos. 1 to 4 to clause 5 ?
SHRI N.K. PREMACHANDRAN (KOLLAM): Madam, I am not moving
Amendment Nos. 1 to 5.
HON. SPEAKER: The question is:

“That clause 5 stand part of the Bill.”

The motion was adopted.
Clause 5 was added to the Bill.
Clauses 6 to 8 were added to the Bill.

Clause 9 Functions of Institute
HON. SPEAKER: Shri N. K. Premachandran, are you moving your Amendment
Nos.6 to 9 to clause 9?
SHRI N.K. PREMACHANDRAN: Yes, Madam.
I beg to move:
Page 3, line 45, —
after “admission”

insert “of meritorious students”. (6)

Page 4, line 5, —
after “integration of”
insert “learning,”. (7)
Page 4, line 16, —
after “‘students”
insert “, faculties, researchers”.  (8)
Page 4, line 18, —

after “employees”
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insert ““, students, researchers and faculties”.
€)
HON. SPEAKER: I shall now put Amendment Nos. 6 to 9 moved by Shri N. K.
Premachandran to the vote of the House.
The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clause 9 stand part of the Bill.”
The motion was adopted.
Clause 9 was added to the Bill.
Clause 10 Powers of Board
HON. SPEAKER: Shri N. K. Premachandran, are you moving your Amendment
Nos.10 to 13 to clause 10?
SHRI N.K. PREMACHANDRAN : Yes, Madam.
I beg to move:
Page 5, line 24, —
after “of the Institute”

insert “‘so as to maintain the international
standard”. (10)
Page 5, line 44, —

after “charges”
insert “reasonable and affordable to the
students”. (11)
Page 6, lines 10 and 11, —
for “Central Government”

substitute ~ “Union Cabinet”.  (12)

Page 6, linel3, —
for “or any authority”

substitute “not below the rank of a Head of
Department”. (13)
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Madam, the fees of the Institute should be reasonable and affordable and
disposing of the land should be with the permission of the Union Cabinet, not by
the Central Government. It is because, there is a Supreme Court judgement that
the public sector undertaking property shall not be disposed of without having
concurrence of the Union Cabinet, not the Central Government.

HON. SPEAKER: I shall now put Amendment Nos. 10 to 13 moved by Shri N. K.
Premachandran to the vote of the House.

The amendments were put and negatived.
HON. SPEAKER: The question is:

“That clause 10 stand part of the Bill.”
The motion was adopted.
Clause 10 was added to the Bill.
Clauses 11 to 14 were added to the Bill.

Clause 15 Constitution of General Council
HON. SPEAKER: Shri N.K. Premachandran to move Amendment Nos. 14 to 16
to Clause 15.
SHRI N.K. PREMACHANDRAN : I beg to move:
Page 6, after line 44, -
insert “(aa) the Secretary, Ministry of Environment, Forest and
Climate Change in the Central Government who shall be the
Co-Chairperson.”. (14)
Page 7, line 17, -
for “Chairperson”
substitute “Central Government”. (15)
Page 7, line 21,-
after “meeting”

insert “with the prior permission of the Central Government”.

(16)
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Madam, the Ministry of Environment, Forest and Climate Change
representatives are not there in any of the Council or Senate because the Ministry
of Petroleum is closely connected to the Ministry of Environment. Their
representations should also be there. If the Minister can assure, I will withdraw.
HON. SPEAKER: I shall now put Amendment Nos. 14 to 16 moved by Shri N.K.
Premachandran to the vote of the House.

The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clause 15 stand part of the Bill.”
The motion was adopted.
Clause 15 was added to the Bill.
Clause 16 was added to the Bill.
Clause 17 Senate
HON. SPEAKER: Shri N.K. Premachandran, are you moving your Amendment
No. 17 to Clause 17?
SHRI N.K. PREMACHANDRAN : Madam, I am not moving my Amendment.
HON. SPEAKER: The question is:
“That clauses 17 to 32 stand part of the Bill.”
The motion was adopted.

Clauses 17 to 32 were added to the Bill.

Clause 33 Statutes how made

HON. SPEAKER: Shri N.K. Premachandran, are you moving your Amendment
No. 18 to Clause 33?
SHRI N.K. PREMACHANDRAN : Yes madam, I beg to move:

Page 10, line 36, -

after “section provided”
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insert “with the prior approval of the Central Government and the
same shall come into force from the date of notification in
the official gazette”. (18)
HON. SPEAKER: I shall now put Amendment No. 18 to Clause 33 moved by Shri

N.K. Premachandran to the vote of the House.

The amendment was put and negatived.

HON. SPEAKER: The question is:
“That clause 33 stand part of the Bill.”
The motion was adopted.
Clause 33 was added to the Bill.
Clauses 34 to 36 were added to the Bill.
Clause 37 Tribunal of Arbitration
HON. SPEAKER: Shri N.K. Premachandran, are you moving your Amendment
No. 19 to Clause 37?
SHRI N.K. PREMACHANDRAN : Madam, I am not moving my Amendment.
HON. SPEAKER: The question is:
“That clauses 37 to 45 stand part of the Bill.”
The motion was adopted.
Clauses 37 to 45 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

SHRI DHARMENDRA PRADHAN: I beg to move:
“That the Bill be passed. ”

HON. SPEAKER: The question is:
“That the Bill be passed. ”

The motion was adopted.
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DR. SHRIKANT EKNATH SHINDE (KALYAN): Madam, there is a 100-

bedded ESIC hospital in my constituency at Ulhasnagar. It is more than four
decades old. It comprises 13 buildings. Though the hospital is more than four
decades old, it lacks the basic facilities like there is no potable X-ray machine. It
does not have pulse oximeter, defibrillator, bedsides monitor and fumigation
machines. No surgery takes place. The hospital does not even have an ambulance.
Many of the equipments are 40 years old.

Structural audit of this building was carried out by the IIT, Mumbai and it
was declared as ‘damaged beyond repair’. It has been advised to demolish the
building and go for re-development. The West Zone of ESIC has sent the proposal
here to the headquarters at Delhi. The hospital urgently needs to be shifted to a
temporary location. Even many of the posts are vacant here. Against the
sanctioned workforce of 248, only 138 posts are filled. Therefore, I request the
hon. Minister, through you, Madam Speaker, to urgently sanction the re-

development of this hospital, move the existing building to a temporary rented
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location and also provide the basic facilities so that lakhs of people would be
benefited from this.

Also, build a super specialty hospital in the place of the existing hospital
when they carry out the re-development.
A ez . 7RIS ARl B S sidta v e gR1 Se My vy & A dag
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"SHRI SANJAY KAKA PATIL (SANGLI): Hon’ble Madam Speaker, due to
excessive rain, water level gets increased which leads to flood like situation during
monsoon. This rain water can be used for irrigation purposes. I am thankful to
you for allowing me to speak on it during this ‘Zero Hour’. I would like to draw
the attention of the Central Government towards this important issue. Ours is an
agriculture dominated country. Around 80% people are dependent on agriculture
and agricultural related works for their livelthood. Hence to develop farming, it is
our duty to provide better irrigation facilities to the farmers in order to help them
to overcome their problems. During the Atal Bihari Vajpayee regime, the river
linking programme was initiated. But due to the lack of co-ordination between the
Central and State Governments during UPA regime, it could not progress further.
Under this programme, it was envisaged to connect rivers, rivulets, lakes, ponds
and other sources of water to divert this water towards the drought affected areas
so that it can be used for irrigation. Through you Madam, I would like to request
the Central Government to formulate a new irrigation policy and this important
programme should be revived once again. Better co-ordination with State
Governments should be developed and more funds should be infused in this
project. I am sure by doing this, our farmers would get a new life by overcoming
these drought related problems.

HON. SPEAKER: Shri Bhairon Prasad Mishra is permitted to associate with the
issue raised by Shri Sanjay Kaka Patil.

SHRI B. SENGUTTUVAN (VELLORE): Thank you, Madam, for affording me
this opportunity to speak on a matter of considerable importance to the Tamil
people. There are two villages, namely, Pallisandhai Thidal and Keezhadi situated
on the bank of Vaigai river in Sivagangai district of Tamil Nadu. The
Archeological Survey of India has been conducing excavations in about 200 areas

and they have undertaken excavations in two areas. About 3000 artifacts and other

* English translation of the speech originally delivered in Marathi.
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articles have been recovered from the excavated sites. They have been transported
to Bengaluru instead of being kept in an onsite museum.

The person, who has been in charge of excavation, has been transferred all
of a sudden and inexplicably. Therefore, there is a considerable delay in
completing the excavation. I urge the Ministry of culture to immediately nominate
another officer to do the work and expand the area of excavation and construct an
on-site museum as directed by the Madras High Court. Thank you, Madam.

SHRI M.K. RAGHAVAN (KOZHIKODE): Madam Speaker, I would like to raise
a very important public issue in this august House regarding the financially
backward classes among the forward communities.

Most of the welfare schemes announced by the Government relate to the
upliftment and benefits to all the prevailing communities except the forward
community.

Madam, the Sinhu Commission was formed in 2006 for identifying the
financially backward classes among the forward communities, which fall under
the Below Poverty Line and to frame welfare schemes in terms of education,
housing, healthcare through financial assistance and job creation.

The Commission had recommended the formation of a national
commission and a welfare corporation for forward communities and a permanent
commission for forward communities at the national and State level. The
recommendations were submitted to the Centre six years ago. Unfortunately,
nothing has happened till now.

Madam Speaker, the Centre had formed a new National Commission for
Backward Classes, which was the authority of hearing the complaints and
grievances of socially and educationally backward classes. It has the powers of a
civil court for this purpose. This is a welcome measure. The forward communities
under BPL are also suffering with similar problems.

Therefore, forming a national-level commission for the development of

forward communities has become essential. It is, therefore, urged upon the
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Government to ensure that even the people belonging to forward castes under the
below poverty strata need help from the Government. Therefore, the
recommendations of the Sinhu Commission, including forming a National
Forward Commission as well as Forward Corporation on the lines so formed by
the Government of Kerala may be considered.... (Interruptions)

The Government should take immediate initiative to constitute it for the
upliftment of backward sections of Forward communities. This can also meet the
end of social justice. ... (Interruptions)

Thank you.
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15.00 hours

*SHRIMATI APARUPA PODDAR (ARAMBAGH): Hon’ble Speaker Madam, it
is a matter of pain and great shame that even after so many years of independence
of the country, the birthplace of pioneer of Indian Renaissance, Raja Rammohan
Roy i.e. Radhanagar, Khanakul and birthplace of Ramkrishna Paramhansa —
Kamarpukur, Goghat and adjoining areas are reeling under severe flood situation.
People of the pilgrim spot Tarakeshwar are suffering like anything due to the
flood. Our Hon’ble Chief Minister Mamata Banerjee is trying her best to support
lakhs of marooned people.

Rivers like Damodar, Mundeshwari, Dwarkeshwar, Rupnarayan are
flowing through Arambagh. Due to siltation, the river beds have risen, and the
rivers are in spate. Local people are so annoyed with the Damodar Valley
Corporation that they call it “Dobano Bhashano Corporation i.e. the corporation
which causes flood. As per planning, the dams should regulate 10 lac cusec water
but that ‘s not happening.

Due to siltation, the present condition of Durgapur barrage is critical. To
alleviate the situation the Ghatal Master Plan must be implemented immediately.
Moreover the dams should be desilted as early as possible.

I draw the kind attention of the Central Government to take all necessary
steps to control flood situation so that the history of lower Damodar Valley is
rewritten. That new history will not mix with the tears of the flood affected
people. Rather the alluvial soil will usher in a wonderful future for the common

man in the coming days. Thank you.

* English translation of the speech originally delivered in Bengali
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PROF. A.S.R. NAIK (MAHABUBABAD): Madam Speaker, I thank you for

giving the opportunity to bring to the notice of the Government the issue of

implementation of VII Pay Commission recommended pay-scales for UGC to the
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university and college teachers in the country. The implementation of these scales
is due from 1* January, 2016.

Due to non-implementation of the pay-scales, the academicians, who are in
a dignified position, are compelled to come on to the roads and participate in
dharnas etc. Due to their participation in the agitation, sometimes the academic
schedule is also disturbed. I wish to make a request to the hon. Minister who is
working hard to bring some reforms in the education system. If the pay-scales are
implemented on time, then they can help the Government in reforming the
education system. No Government has denied it and no Government is going to
deny the implementation of these pay-scales. Why are they prolonging it for the
last 2-3 years? Hence, they are agitating because of this issue. So, I once again
request the Ministry, through you, Madam, to implement their pay-scales on time.
A 5] A (FAHVATR) 1 e FEIGAT, H ATIBT &9 b 988 GG bl B AR AHT
DA AT gl a9 1952 § SAlD! AT H Ffaad a7 H B yedh fQeart &1 b
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RS9 AIAd DT 31 9] A GRT IBY Y ATy & A Hag B Dl AN J& bl Sl
gl

SHRI V. ELUMALAI (ARANI): Hon. Speaker, Madam, at present, the weaving
industry, particularly, the handloom weavers and small traders are facing lots of
difficulties to sustain and continue their work. The GST has increased the burden
on weavers as more than 90 per cent of the power-loom units are in the small and
minor sector, and 12 per cent tax is being paid for the yarn used in weaving and
tax is also being paid for processed textiles. Hence, the additional tax in the form
of GST is unjustified.

In my Arani Parliamentary Constituency, there are thousands of handloom
weavers engaged in weaving and textiles sector traditionally for several decades.
Most of them are illiterate and depend solely on weaving industry for their
livelihood. They have no access to computers and cannot even think about filing
GST online. The GST rules and online filing are impossible and absolutely out of
reach of these traditional weavers. With their very meagre income they cannot
afford to have computers or engage any computer-literate accountants.

Therefore, I would urge upon the Union Government to consider these
ground realities and hardships faced by weavers, and exempt the
handloom weavers and small traders from the ambit of GST. Thank you, Madam.
SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, I support the issue that
has been mentioned by the hon. Member.

HON. SPEAKER: Yes.
Shri Rabindra Kumar Jena and Dr. Kirit P. Solanki are also permitted to

associate with the issue raised by Shri V. Elumalai.
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SHRI DINESH TRIVEDI (BARRACKPUR): Thank you very much, Madam. The
Government has recently proposed a strategic disinvestment for Air India, and my
submission is for the Government to reconsider it.

My argument goes like this that for decades together Air India has stood the
test of time and I am sure that everybody will agree with me in the House and
outside the House that Air India has really served the country so very well.
Whenever we needed Air India’s service for evacuation of any Indians anywhere
in the world, it was Air India, and for various pilgrimage, etc. Air India was used.
Even our hon. Prime Ministers very proudly travel by ‘Air India One’.

Air India has been a hub of training pilots, training engineers and today, if
we have private airlines, it is thanks to Air India’s training programme.

SHRI K.C. VENUGOPAL (ALAPPUZHA): Air India is our national carrier.
SHRI DINESH TRIVEDI: Yes, it is, and all the countries in the world protect
their national carrier. ... (Interruptions)

Madam, I will take one more minute, and I guarantee you that I will be
done. I have always compared Air India with AIIMS. Today if we have the
private hospitals, thanks to AIIMS for providing technicians, doctors, nurses, etc.

In conclusion, when it comes to private sector and if you see the NPAs,
they are in lakhs and lakhs of crores of rupees. Banks give them restructuring and
all the other facilities. That is also Government money. Recently because of
various management expertise and the new man who has come to the Railways, it
has done very well and we are having operating profits. So, my urge and request to
the Government is, that we are very proud of our national carrier. The problem
was with the management. We have lucrative routes to the private airlines. All the
problem is because of the management; and at the Government level, it was bad.
Air India has the best of staff. I am sure, Air India would do proud to India. I urge
the Government to kindly reconsider as it is already making an operating profit.
Certain improvement is definitely required. All your seats are going full. I urge

you, and through you, to the Government to kindly reconsider this proposal.
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HON. SPEAKER: Shri Jitendra Chaudhury, Shrimati P.K. Sreemathi Teacher,
Shri (Md.) Badaruddoza Khan, Shri Sankar Prasad Datta, Shri M.B. Rajesh, Dr.
Sanjay Jaiswal, Shri Rajendra Agrawal, Shri Dushyant Chautala, Shri George
Baker, Shri Naranbhai Bhikhabhai Kachhadiya, Shri Rabindra Kumar Jena and
Shri N.K. Premachandran are allowed to be associated with the issue raised by

Shri Dinesh Trivedi.
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15.11 hours
SUBMISSIONS BY MEMBERS .... Contd.

(ii) Re: Exclusion of Ms. P.U. Chitra, the Asian Gold medallist from the
list of the 24-member team from India to take partin the World
Championship in London
SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, I would like to invite the
attention of this august House relating to a most discriminatory nature of our
Athletics Association of India towards a girl athlete of Kerala, P.U. Chitra. She is
ranked as the number one in Asian Championship. She has the right to participate
in the World Championship. In the last minute, the Athletics Association of India
intimated the girl that she would not be part of the international event. Kerala High
Court too intervened in this matter. It has given a clear verdict that she should be
included in the list but the Athletics Association is hearing anybody. Hon. Minister
is also helpless in this regard. How can the nation go on like this? She is a
grassroot level poor girl from a village of Kerala. She is emerging as a national
and international athlete but the Athletics Association is not promoting such
promising athletes. My request to the Government is to order an inquiry on this
incident to know as to what has happened and what type of injustice has been
meted out to this girl athlete. Therefore, I seek an immediate inquiry from the
Government so that justice is rendered to the girl. A case is before the Kerala High
Court also. Therefore, I would urge the Government to please look into the matter.

I think, the hon. Minister would like to respond on this matter. ... (Interruptions)

HON. SPEAKER: Shri Bhairon Prasad Mishra and Dr. Kirit P. Solanki are
allowed to be associated with the issue raised by Shri K.C. Venugopal.
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THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): The case of athlete
of Kerala, U.C. Chitra, is a matter of concern. I would definitely bring this to the
notice of the hon. Minister of Youth Affairs and Sports for appropriate action. ...

(Interruptions)
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... (Interruptions)
HON. SPEAKER: Shri M.B. Rajesh. You can raise only one subject. How have
you given notices of two subjects?
SHRI M.B. RAJESH (PALAKKAD): Madam, I will raise only one subject.
HON. SPEAKER: Yes.
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SHRI M.B. RAJESH: Thank you Madam Speaker. Contrary to the earlier
assurance, now the Government is disinvesting strategic PSUs including BEML
and other Defence PSUs.

BEML is ranked number one among the listed CPSUs in the country. The
contribution of the BEML to the national exchequer in the last ten years alone is
Rs.6,500 crore in terms of taxes and dividends. The Government is now, along
with disinvestment of 26 per cent shares, handing over the management control to
the strategic buyer. It was informed to the House last week. The private buyer will
now have the control of assets worth Rs.50,000 crore of BEML. This is nothing
but killing goose which gives you golden eggs.

I demand from the Government to kindly reconsider this decision to have a
strategic disinvestment of BEML. If this Government’s patriotic and national
pretensions are sincere, please refrain from doing this anti-national act.

AEA oemel : Al AigHe qevelel WM, Hl WdR U &, sl dhe s deRosh
s PAR A, 3N TS IHE SR 37 U1 [9S] T s Ao §RT SoIY Y Ay &

AT HIg H DI AN &M Bl Sl 7l

.. (Fagm)
HON. SPEAKER: Shri Ganesh Singh.

... (Interruptions)

HON. SPEAKER: You are not Ganesh Singh. Then Shri Adhir Ranjan
Chowdhury.

it ot o et (TERHUR) ¢ srede Heedn, H Wl BT ST STUH AR TR BRIAT ATl
g 3R o <ar g f ol A% ard g | U A uHd B B A AR SR O avE
TR Bl @ &, § 99 I ¥ drer 1 aredr gl fUeel g Ardl & U J9-a gHd B gy
A o1 ot I feem’ @t Hifew & fow = w8 fren 281 WX e gi¥eEe § Uod ui™
el ¥ e @ @i 78 g8 21 W v e © 5 A fQug &1 we aeei gl € ue
Folger A fewr @ AT ga & fou fBEa fewre @ STl g gEwR B
T (@a™) Tgd ag fafsiela s AifeRT &ad oft, o SHdT AW 9qa wx feen @R
fean T 2. (gaem) 7Y ARl ae%ed o 2. (ag™) sl uie el 9 S a& e &t
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T ff AT 78 g8 T 3 RE B ADdT A H A @ ®, H 3T TWE D ADdT b
Raars g1 4§ iy SHiIE &_a ... (Faum)
AN L& Y DI A B

.. (aF9HT)
AW teme ¢ O w9 e T8 2

.. (aF9HT)
A e @ Ha] I 48 awd, o eRe Furd oiR #ft Aiewe aeween W @ sft
IR 5 ekl §RT IO Y fI8T & A1 Hdg H DI AN U&H Bl Sl 7l
N Friter poR (g (Iaw) @ srezer qgiew), fUsel A1 A/ &l MeRelid X 3 ey 9y St 4
e A SNi-dear & diF U A Yol ATgA BT Igured [RAT AT 3R Th TGRS B
/AT Bl &Y, W] a8 M T AFAHT FeAdT 21 LT BT Yeb BRI BIF & BRI, 8F AN bl
98d HiSATS Bl § RifP ARES DI TAR] &7 ITAIE I YHIAT 8, SAMIY | MU AT A
v WA S QAN w R Tear IS AP UAr] & 4N &F ANeR, ddR, SlAacHiel iR
ARTHT BT MY o & U O I ¥ SR IRIOR TST IolTs Skl ©, 99D BN Dl 3 g7
FR STl A€ T T AR DT &7 § A IR T d1fs Al o1 Gaer e dab |
AR Semd @ A W vIE i @7 s gl $AR 98 gR1 S9lY Y vy & |1y deag
B DI AT Y& DI ST 2
SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam Speaker, I raise a very

important issue.
AR Seme : A9 H fewed @ o ARyl # A dM wR Uk g9 H § A8 A
AR @< St AR & SR

()
SHRI BHARTRUHARI MAHTAB: It is relating to the landing channel for linear
broadcast. The landing channel is an in-house channel and that is a slot available
within their platform to the MSOs, LCOs and the DTH. The utility of this landing
channel for the platform is that every time a viewer switches on the set top box, it
automatically opens up on this channel. The purpose was to allow the MSO and

LCO to use it either for its own service promotion or the promotion of the third
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party brand for a price. The lending channel has become a new revenue source.
This may not appear to be a bad thing in isolation. But with only one lending
channel slot per network resulted in scarcity means the broadcast industry is
exposed to an unfair and anti-competitive practice. The industry needs to set right
this new abuse as it is marginalising good content and those channels which do not
entertain such practices need to be curbed. They need an industry self-regulation
as it will vitiate competition. It is an unfair practice despite being legal.

This is specially happening on English channels. Some broadcasters are
using the lending channel slot for as many operators to gain high viewership
through high sampling and reach for their channel. This results in spike in the
viewership data for the channel as viewers take time to shift from one lending
channel to the other. This defeats the very purpose of digitisation. This is forcing
viewers to forced viewing through lending channel which is against the basic
thrust of digitisation. The regulator should curb these practices and, thereby, false
viewership data. The regulator and the Ministry of I&B need to fix this issue. My
demand is that there should not be any BARC watermark during such promotions
on lending channels.

Lastly, allowing any other channel at linear platform should be declared

illegal or else, a technology needs to be innovated to centralise channel’s activity
remains same at the linear platform across the distribution platform. I am happy
that the Chairman of the Standing Committee of Information & Broadcasting is
also taking up this issue. But I would expect the Government also to respond to
this issue. This is creating a very illegal thing throughout the country and is
affecting the viewership to a great extent. A large amount of money is also being
siphoned off by a certain group of TV channels.
HON. SPEAKER: Shri Gopal Shetty, Shri Sharad Tripathi, Kunwar Pushpendra
Singh Chandel, Dr. Kulmani Samal, Shri Rabindra Kumar Jena, Shri Nishikant
Dubey, and Shri Gajendra Singh Shekhawat are permitted to associate with the
issue raised by Shri Bhartruhari Mahtab.
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£ oW R TgAeN (THeEYR Wifeq) @ Aed Wiey, § aUs #ed | ARBR B & UoTq
@I fawpred RIgUes &1 R feamr =msd gl

@l W A9 AER, giem, fFefi ok TR B & 2 H Jusar § 5 oW
Sl W TR 8 5 8, 9gd |ra B ad © & IWER § S AN Uhs T, ITdT ol
T 2l

5@ 39 91 1 ¢ {5 T 3R I8 8 @ © 3R gAY AR q8l & Yo A ami
BT WIS W FHeo FHrar & 2

deH, AT Bl 9 ¢ b HENICHRS SE @ Sl Waadl U 8, SH A ame
A g WA & Q1Y S q9aR A o oW 8 S, S g3 Sl 98 @l gferd
... ()

HON. SPEAKER: Shri Bairon Prasad Mishra, Shri Sharad Tripaty and Shri

Pushpendra Singh Chandel are permitted to associate with the issue raised by Shri
Prem Singh Chandumajra.

You have raised the matter.

()

SHRI N.K. PREMACHANDRAN (KOLLAM): Madam, my ‘Zero Hour’
submission is in respect of deaf athletes who have participated in Deaflympics.

The medal winners in Deaflympics held in Samsun, Turkey had suffered
grave insult and neglect from the Indian Sports Authorities. Yesterday, when the
Deaflympics medal winners arrived at Delhi Airport, no one from the Sports
Ministry was there to receive them. It was an inhuman insult to the medal winners
who have returned to India after highlighting the pride of India in Deaflympics.
Their travel itinerary and all other details have been furnished. It is quite
unfortunate that deaf athletes who participated in Deaflympics in Samsun, Turkey
returned after winning one Gold medal, one Silver medal and one Bronze medal,
no one was there to receive these deaf athletes at the Airport. It is very

unfortunate.



04.08.2017 150

There is another incident of discrimination, Madam. The disabled athletes
who participated in Paralympics will be getting Rs. 75 lakh if they win a Gold
medal, but in Deaflympics, if they win Gold medal, they get only Rs. 15 lakh. This
is discrimination.

These two aspects may be considered. I am seeking a response from the
hon. Minister of Parliamentary Affairs. Mr. Ananth Kumar ji, please respond. This
is a matter related to the deaf people. Kindly consider this view.

HON. SPEAKER: Shri Mullappally Ramachandran, Shri M. B. Rajesh and
Shrimati P. K. Shreemathi Teacher are permitted to associate with the issue raised

by Shri N. K. Premachandran.

3t faoa AR EeTe (o) : Hed, MUl garK|

e, #§ U T B A BSd-80 B WY H AT ATl gl YA B18I-80 IR
SIRES 3R TS DI DHiae HRl ol S1d A A B GHIST 8, 99 ¥ H Bl 39 IR Bl Wil
3awl # TE <@l gl g8l /A A FfdeT g §, S 1 9 ¥ @Wd 89 @ ag ff o
JHh e a9 219 s d o1 ff < B § 9 i fhaniier, utg fhaniier O g1 fhdrie
& 09 # B &1 A T bt S g oY O € U U AT 1 ATl B 919 3BT 3rave
R @xe &1 o g1 H e @t Sow ot o e & SiaTd #ATT € Afhd a8l g
DIS TRIHN T M T

HeH, oy HIEUH W A WDHR W TE YO & 6 S ff Sex fFepren oM,
PAICl Th IR H IRT eIl Y 3R IHH! qieAqT Aeb H IAD! S@-XE Bl SV | g=Idra|
HON. SPEAKER: Shri S.R. Vijaya Kumar, what is your issue? You have not

mentioned any issue.

SHRI S.R. VIJAYA KUMAR (CHENNAI CENTRAL): Hon. Speaker Madam,
heavy rains in Tamil Nadu in December 2015 caused enormous devastation to
standing crops, property and public infrastructure besides loss of livelihoods and
loss of human lives and cattle. The hon. Chief Minister of Tamil Nadu Dr.
Puratchi Thalaivi Amma had requested the Union Government to release Rs.
25,912.45 crore to the State Government but the Union Government provided only

Rs. 1,960 crore. Even a year later, after a Central team had inspected and given a
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detailed report on devastation caused by heavy rains and cyclone in 2015, the
Union Government has so far not provided adequate relief to Tamil Nadu.
HON. SPEAKER: You do not have to read the whole text. 3ma! 81 frem €1 Tamil
Nadu wants it.

Shri P.R. Sundaram is permitted to associate with the issue raised by Shri
S.R. Vijaya Kumar.
SHRI R. DHRUVANARAYANA (CHAMARAJANAGAR): Hon. Speaker
Madam, I want to raise an important issue regarding coconut and arecanut farmers
who are facing severe problem in Karnataka. Coconut and arecanut are the main
plantation crops in our State. Coconut is grown over an area of 5.06 lakh hectares
and arecanut is grown in an area of 2.64 lakh hectares. For the past three or four
years, we have been facing drought in our State of Karnataka. Due to this, two
lakh hectares of coconut and 52,000 hectares of arecanut plantation are completely
dried. In this connection, our Chief Minister wrote a letter to the Union
Government on 17.05.2017 seeking a special package of about Rs. 2,500 crore for
arecanut and coconut farmers. In addition, they are giving input subsidy of Rs.
18,000 per hectare per crop as per NDRF guidelines for crop loss which is very
unscientific and very meagre. I urge upon the Union Government to finance the
NDREF subsidy for crop loss and release special package for coconut and arecanut
farmers in our State.
3. fPRe @, Widat (senemEn) @ e #wEed, # oEdeEe &1 Mfa wxar gl
3TEASETE W’ 9gd ool ¥ fawfid Bar genm Wk ©l a8 W-RAd a9 g § iR Swat
URIele 17 g ¥ W SATGT 2] JE¥eEIE & 4 § ¥ Nold g &l J9R | 2l &, St

3EHEEIE AR BT Al fwdl A dfed Bl

AT e : 377 Ul fewie Rau|

<. fRe @, \edt : sreweER § day ey a8 & ol Rl # oMy gu € ofea
AR, $5YL, IFRIIARET 3R RIS I Sl # U W darg faenas T8 2
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3T TS AETH § A WHR ¥ Y ¢ & sredeEe & gdf 2wl § o
faeITerd 1 WU B Sy | g=gdra|
A eme ¢ Al eRe B, AR qus fE ad Ud A R0 ae s @ Sf feRe
Al §RT JOY ¢ AT & A1 Heg DR DI AT Y& Bl SRl 2
SHRI KALIKESH N. SINGH DEO (BOLANGIR): Hon. Speaker Madam, on one

hand we want India to win more medals in Olympics and Asian Games. On the
other hand, the Government itself is discouraging the capabilities of our
sportspersons by imposing GST on those sportspersons who are capable of coming
into the league of medal winners. I would like to mention the sport of shooting
where earlier renowned shooters were exempted from import duties and taxes for
the expensive equipments they bought for the sport of shooting.

After GST has come into effect, the sport of shooting has become even
more expensive. I am sure, Col. Rathore who is one of the few medal winners in
this sport of shooting will subscribe to this. ... (Interruptions) Shooting has won
maximum amount of medals in the international arena. Therefore, I request the
Government through you to exempt the renowned shooters from paying GST on
the equipment they buy. ... (Interruptions)

HON. SPEAKER: Shri Gajendra Singh Shekhawat and Dr. Manoj Rajoria are
permitted to associate with the issue raised by Shri Kalikesh Narayan Singh Deo.
SHRI ARVIND SAWANT (MUMBAI SOUTH): Thank you very much, Madam.

Right now, Mumbai University is facing a very chaotic condition. They
conduct examination for around 477 courses; out of that, generally the results are
declared in the month of May or June. Now, it is already August but the results are
not declared. Our youth leader Shri Aditya Thackeray met the honourable
Governor of Maharashtra. He assured that by the 31 of July the results would be
declared. Even that date has passed. The Mumbai University has miserably failed
in this. The Vice-Chancellor instead of giving the examination papers for

assessment manually has opted for an on-line basis assessment. For that, he issued
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a tender. He issued the tender thrice. Ultimately, the tender was accepted at a 50
per cent lesser rate. I do not know the reason for that. ... (Interruptions)
HON. SPEAKER: It is a State matter.

... (Interruptions)
SHRI ARVIND SAWANT: Therefore, I demand the reason for issuing the tender
thrice. ... (Interruptions)
HON. SPEAKER: Shri Shrirang Appa Barne, Shri Rahul Shewale, Dr. Shrikant
Eknath Shinde and Dr. Heena Vijaykumar Gavit are permitted to associate with
the issue raised by Shri Arvind Sawant.
SHRI NEIPHIU RIO (NAGALAND): Thank you for giving me the time, Madam.

I rise to the on-going Indo-Naga political dialogue and the peace process.
You are aware that the framework between the Government and the NSCN was
signed on the 3 August, 2015 in the presence of the hon. Prime Minister, the
Home Minister, a host of VIPs, and top officials.

Yesterday marks the completion of two years since the signing of the
historic agreement. The Government of India realised that the Indo-Naga conflict
is not a law and order problem but a political issue. So, the Government of India
has been trying to resolve this through political means since the 1980s.

This is not only a Naga issue but also a national issue. That is why all the
former Prime Ministers were involved. Shri Rajiv Gandhi and then Shri P.V.
Narasimha Rao met NSCN leaders. Shri Deve Gowda met NSCN (IM) leaders on
3 February, 1997 in Zurich. Shri LK. Gujral made a statement in Parliament
regarding ceasefire agreement between NSCN and the Government of India which
came into effect on 1% August, 1997. Shri Atal Bihari Vajpayee met NSCN (IM)
leaders at Paris in 1998. Dr. Manmohan Singh met the NSCN (IM) leaders in
Delhi in the year 2004. ... (Interruptions)

HON. SPEAKER: Shri Niephiu Rio, it is okay. You have to complete now.

... (Interruptions)
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SHRI NEIPHIU RIO : I appeal to the Government of India to work out a solution
before the conduct of the forthcoming general assembly elections scheduled for
February, 2018, in Nagaland. ... (Interruptions)
HON. SPEAKER: Yes, I know your demand.
... (Interruptions)

st arora fsn ot (ER) : A ereme SN, TR <X H WHIEN URART ©F g1 W& Bl g4
IRART & I S Bied USE B e T80 HRAT1 d18d ©, dled ¥ HiER & 98 Uddd B
HRUT ATIEIRD HiSAZAT Bl aog I e Y949 & Fadrd | T81 off 8 &l IR WPR &
e HAT gRI Bddl AHER ST & foryw diva.d femi g 9 el e TR
WO @ SAQR H UR™ BT T T oY B ARA & 18 I WAl W U HRA Dl
AT & BROT 59 & A ey &1 S« 9ar 2

AT Aegel S, § 3fUc HIEH A WRBR A A AT bRl § [P ATHERI Bl Bl
T BIed Y6 § 9o 9 YMhIER Bl gerdl o & ol dddl AMBEN & A1 Bled IqaT
@ I & A o urewmd gRW Y ST R R Bk aefieRa g, et grdiefard
A W ST S Wdhal g, IE HRIGH YR T S|
HON. SPEAKER: Shri Bhairon Prasad Mishra, Kunwar Pushpendra Singh

Chandel, Shri Rodmal Nagar and Shri Alok Sanjar are permitted to associate with

the issue raised by Shri Ajay Mishra Teni.
St frdie @ (s ST @) ¢ A Srege weled, § fact @3 Sff SR SFd $ER S |

ST AT g b I8 ... " BTl TIRER DI ©i Sl 4 IS 39T SR § W Bl ©
IR SWH W O dRre BUAT ool § ... * H oM@l T (@ag™) ¥ ... * R 2. (@gm)
JTR § UP AT BE QI T .. (@agE) fF WIS BT .. KT BART 2L (Fau) T8 L. * B
2?...(ag™) FAed & ... * B R BAT L &7, (TIUM) I7eTeT Sfl, PIAR Wrolde fean

T, O @ E9R A 9 H1 grerel fRar WA (@1au) SR B Sl SIS @l

2...(@ag™) SR B RS H ga= W B T TR R, (FIUH) SHABT UIAT Bl I 30 &M

27...(cTauT™) BT Tl 39 91 BT 94 § b I T RIS SUAT Hal A AAT?.. (AqIET)

* Not recorded.
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AR e : s MR g9, 40 eRe Rurdl, s getd e R, sl o [ Ay,
N g HAR I, 20 W g4 Ay, paR W (8 g<d 3R & Mure A @1 <f. fHde
AHAT §RT SSQ MY 97 & A1 Hag A B SAGAN Y& Dl oMl 2l

15.35 % hours

(At this stage, Shri Rajeev Satav and some other hon. Members came
and stood on the floor near the Table.)

... (Interruptions)
HON. SPEAKER: The House stands adjourned to meet again on Tuesday, the 8"
August, 2017 at 11.00 a.m.
15.36 hours

The Lok Sabha then adjourned till Eleven of the Clock
on Tuesday, August 8, 2017/Shravana 17, 1939 (Saka).
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